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GUJARAT ACT NO. 18 ef 1993 I* 

[ THE GUJARAT PANCHAYATS ACT, 1993 ] 

AN ACT to consolidate and amend the law relating to panchayats in the 
State of Gujarat. 

WHEREAS by the Constitution (Seventy-Third Amendment) Act, 1992, 
Part IX relating to the Panchayats has been inserted in the Constitution ; 

AND WHEREAS it is expendient to bring the law relating to Panchyats 
in the State of Gujarat in conformity with the said part IX. 

It is hereby enacted in the Forty-fourth Year of the Republic of 
India as follows :- 

CHAPTER-I 

1. (I) This Act may be called the Gujarat Panchayats Act, 1993. . Short title, 
extent and 

(2) I t  extends to the whole of the State of Gujarat. 
commencement. 

(3) This section shall come into force at once ; and all or any of the 
remaining provisions of this Act shall come into force In respect of such 
class of panchayats, in such district and on such date as the State Govern- 
ment may, by notification in the Official Gazette, appoint; and different 
dates may be appointed in respect of different classes of panchayats, 
different districts and different provisions. 

2. In this Act, unless the context otherwise requires- Definitions 

(I) "building" includes a hut, shed or other enclosure whether used as 
a human dwelling or for any other purpose whatsoever and also includes 
walls, verandahs, fixed platforms, plinths doorsteps and the like ; 

(2) "cattle" means and includes bulls, bullo~ks, heifers, cows and their 
young, elephants, camels, buffaloes, horses, mares, geldings, ponies, colts, 
fillies, mules, asses, swine, sheep, ewes, rams, lambs, goats and kids ; 

 om. L M  (3) "city" means a city defined in the Bombay Provincial Municipal 
lg4" Corporations Act, 1949 ; 

(4) "competcnt authority" means such Government O.Ecer, panchayat 
or authority as the State Government may, by notification in the Of&ial 
Gazette, appoint to perform the functions of a competent authority under 
such provisions of this Act and in respect of such panchayats as may be 
specified in the said notifications ; 

Er anation :- For the purposes of this clause, a Government Officer includes 
a # overnment Officer posted under a panchayat under sections 136, 161 or 
232. 

(5) "district" means a district constituted from time to time under the 
Land Revenue Code ; except the area over which a district panchayat has no 
authority under section 6. 

(6) "District Development Officer" means such officer as the State 
Government may appoint to be a District Development Ofiicer for the 
purposes of this Act ; 

1 For statements of objects and Reasons, see Gujarat Government Gazette, 
Part IV, Extraordinary, dated the 26th August, 1993. 

*This Act was assented to by the Governor on the 26th August, 1993. 
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(7) "district pamchayat" means a district panchayat constituted under 
this Act. 

(8) "factory,, means a factory as defimed in the Factories Act, 1948 ; LXIII of 
1948. 

(9) "Finance Com-nission" maaas the Fimance Cornuission]constituted 
under clause (1) of article 243-1 of the Coastitutioa ; 

(10) "gener~l elestion" ' means the election held under this Act for the 
constitution or th: re~oastitution of a panchayat after the expiry of its term 
or otherwise : 

(11) "hnd" includes land which is built upon, or covered with water; 

(12) "Land Revenue Code" means the Bombay LandjRevenue Code, t;;)8zs 1879 in force in the State of Gujarat ; 

(13) "octroi" or "octroi duty" means a tax on the entry of goods into 
pcaehayat area, for consumption, use or sale tkerein ; 

(14) c'paochayat77 msws a village panchayat, taluka panchayat or distiict 
panchayat ; 

(15) "Panchayat Functions List" means the list of matterszenumerated 
in Schedules I, 11, and 111 ; 

(16) "prescribed" means prescribed by rules ; 

(17) "public street" means any street- 

(a) over which the public have a right of way, or 

(6) heretofore levelled, paved, metalled, channelled, served or 
repaired out of a panchayat fund or  other public fund, or 

(c) which under the provisions of this Act is declared by a panchayat 
to be or which under the provisions of ,this Act becomes a public street ; 

(18) "revenue district" or "revenue taluka" means a district or, as the 
case may be, a taluka or mahal constituted under the Land Revenue Code: 

(15) "rules" means rules made, or deemed to have been made, under 
this Act 1 

g (20) "Scheduled Castes" means such castes, races or tribes or parts of, 
or groups within, such castes, races or tribes as are deemed to be Scheduled 
Castes in relation to the State of Gujarat under article 342 of the Consti- 
tution Lof India ; 

(21) "Scheduled Tribes" means such tribes or tribal communities or 
parts of, or groups within, such tribes or tribal communities as are deeDid t o  
be Scheduled Tribes in relation to the State of Gujarat under article 342 o f 
the Constitution of India ; 

(22) "Secretary" means a secretary of a panchayat appointed or; deemed 
to be appointed under this Act ; 

(23) "State Election Commission" means the State Election Commission 
referred to in clause (1) of article 2 4 3 4  of the Constitution, - ' 

(24) "Street" means any road, footwav, square, court, alley or passage 
accessible whether permanently or temporary to the public, whether a 
thoroughfare or not ; 

(25) "taluka" means a taluka constituted from time to time under the 
Land Revenue Code, except the area over which a taluka panchayat has no 
authority under section 6 ; 



      
  

CHAPTER-II  

           ESTABLISHMENT OF PANCHAYATS OF DIFFERENT TIERS. 

(A)  Establishment of Panchayats and their area of jurisdiction.  

3. Establishment of Panchayats of different tiers.   
4. Gram Sabha.   
5. Incorporation of Panchayats of different classes.   
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(26) "Taluka Development OfIicer" means such officer as the State 
Government nay appoint to be a Taluka Development Officer for the purposes 
of this Act : 

(27) "taluka panchayat" means a taluka panchayat constituted under 
this Act ; 

(28) "tax" means a tax, cess, rate or other imposed leviable under this 
Act, but does not include a fee ; 

(29) "vehicle" includes a bicycle, tricyicle, motor car and every wheeled 
conveyance which is used or capable .of being used on a public street : ,- 

(30) "village panchayat" means n village panchayzt constituted under 
this Act ; 

(31) "ward " means an area into which a village is divided under 
section 16 ; 

(32) "year " except in thc case of the term of panchayat, means the year 
commencing on the 1st day of April unless another date is specified by the 
State Government by notification in the OficiaI Gazette : 

(33) the words" gram sabha" "panchayut area" "population.. and "village 
shall have the meanings respectively assigned to them in Part IX of the 
Coestituiom. 

CHAPTER I1 

ESTABLISHMENT OF PANCHAYATS OF DIFFERENT TIERS 

iA) Establishment of panchayats And thei*rca of Jurisdiction - 
3. For the purposes of this Act, there shall be in each district- 

(1) a village panchayat for each village. 
(2) a taluka panchayat for each taluka and 
(3) a district panchayat for each district. . 

4. There shall be a gram sabha for a village for performing such func- 
tions as are provided by or under this Act ; 

5. (1) A village panchayat shali be a body Corporate by the name of 
. . . . . . . .  "The. .Village Panchayat". 

(2) A taluka panchayat shall be a body corporate by the name of 
"The. ......... Taluka Panchayat". 

(3) A district panchayat shall bs a bsly corpxati  by tho nan: of 
"The. .......... .District Panchayat". 

(4) Every panchayat mentioned in sub-section (1),(2) or (3) shall have 
perpetual succession and a common seal and may sue and be sued in its 
corporate name, and subject to the provisions of this Act, shall be competent 
to acquire and hold property, both movable and immovable, whether within 
or without the limits of the area over which it bas authority, to lease, sell 
or otherwise transfer any movable or immovable property which may have 
become vested in it. or have been acquired or constructed by it, to raise 
loans upon the security of its fund in the manner and subject to the limits 
and other requirements including guarantees prescribed by rules, and to con- 
tract and do all other things necessary for the purpose of this Act. 

Explanation.-Where a panchyat, with the previous sanction of the compe- 
tent authority. creates a remunerative asset, such creation of an asset shall 
be deemed t6 be for the purposes of this Act. 

6. (1) A village panchayat, subjdct to the authority of theltaluka pan- 
chayat and the district panchayat, have authority for the-&urp~ses of this 
Act over the area for which it is constituted. 
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(2) A district panchayat and subject to the authority of the district pan- 
chayat, a taluka panchayat, shall have authority for the purposes of this Act 
over the area for which it is constituted, except, that portion of he area 
which for the time being is within the limits of a city, municipal borough, 
small urban area, notified area of cantonment constituted under any law fw- 
the time being in force : 

Provided that a district panchayat or, as the case may be a taiuka pan- 
chayat shall have also authority over such area outside the area for which 
it is constituted for such purposes as the State Government may by notifi- 
cation in the Oilicial Gnzette specify. 

(3) Subject to the contorl of the State Government and the ;competent 
authority. . 

(a) a village panchayat shall be subordinate to the taluka panchayat 
and the district Panachayat, and 

(5) a taluka panchyat shall be subordinate to the district panchayat. 

(4) Subject to the contorl of the State Government and the competent 
aarhority, a district panchayat, a taluka panchayat, and a village panchayat 
shall exercise such powers, perform such functions and duties and shall have 
such responsibilities and authority as are provided by or under this Act 
or any other law for the time being in force. 

7. (1) After making such inquiries as may be prescribed, the competent 
authority may recommened any local area comprising a revenue village, or  a 
group of revenue villages, or hamlets forming part of a revenue village, for 
being specified a village under clause (g) of article 243 of the Constitntion, 
if the population of such local area does not exceed fifteen thousand. 

. 
(2) After consultation with the taluka panchayat, the district panchayat 

and village panchayat concerned (if already constituted), the competent autho- 
rity may at any time recommend inclusion within or  exclusion from any 
village, any local area or otherwise'alternation of limits of any village, or recom- 
mend cesser of any local area to be a village, to the Governor for exercise 
of his powers under clause( g) of article 243 of the the Constitution. 

8. (1) The village panchayats, taluka panchayats, district panchayats 
and gram sabhas shall constitute the Panchayat Organisation of the State 
of Gujarat. 

(2) The State Government shall exercise its control over the panchayats 
either directly or through such officer or offlccrs as it may, by general or, 
special order appoint for the purpose 

(B) CONSTITUTION OF PANCHAYATS AND THEIR DURATION. 

Constitution 9. (1) A village panchayat shall consist of such number of members 
of Village 
panchayats as provided in sub-section (4) ; . 

(2) The members of a village panchayat shall be elected from amongst 
the qualified voters of the village ; 

(3) (a) Avillage Panchayat shall have a Sarpanch and an Upa-Sarpanch. 

(b) The Sarpanch shall be elected by ballot by the qualified voters 
of the village from amongst themselves. 

(c) The Upa-Sarpanch shall be elected by the members of the village 
panchayat from amongst themselves. 

(4) A village panchayat of a village having population not exceeding three 
thousand shall consist of seven members and in case of a village panchayat 
where the population of the village exceeds three thousand, than for every 
one thousand or port thereof in excess of three thousand, the said number 
of seven shall be increased by two. 
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(5)(a) (i) Seats shall be reserved by the State Government for the Sche- 
duled Castespd the Schedded Tribes in every village panchayat in the State 
and the number of seats so reserved shall bear, as nearly as may be, the 
same proportion to the total number of seats in that panchayat as the popu- 
lation of the Scheduled Castes in the village or as the case may be of the 
Scheduled Tribes in that village bears to the total pupulation of that 
village and such seats shall be allotted by the State Election Commission by 
AG. ction to different wards in that village in the prescnid manner. 

(ii) Where in a village there is in the opiIlion of the State Government 
population of socially and educationally tackward classes, there shall be 
reserved by the State Government for the socially and educationally backward 
classes one tenth of the total number of seats in a village panchzyat and 
such seats shall be dotted t y  the State Election Commissicn by rotation to 
dififferent wards in that village in the prescribed manner. 

(b) One third of the total number of seats reserved under clabse(a) shall, 
be reserved by the State Government for women belonging to the Scheduled 

% . . .. 
Castes, the Scheduled Tribes or, as the case may be, the socially and edu- 
cationally backward classes. 

(c) One third (including the number of seats reserved for women belon- 
ging to the Scheduled Castes, the Scheduled Tribes and the socially and edu- 
cat~onally backward classes) of the total number of seats in a village pan- 
chayat shall be reserved by the State Government for women and such seats 
shall be all0tted.b~ the State Election Commission by rotation to different wards 
in the village in the prescribed manner. 

10 (1) A taluka panchayat shall consist of elected members .as provi- Constitution 
ded in sub-section (4). of taluka 

Panchayats. 

(2) The elected members of a taluka panchayat shall be elected from 
amongst the qual,fied voters of the taluk. 

(3) A taluka panchayat shall have a president and vice presddent elected 
by its elected members from amongst themselves. 

(4) A taluka panchayat of a taluka having population not exceeding one 
lakh shall consist of fifteen members and in case of a taluka panchayat where 
the population of the taluka exceeds one lakh, then for every twenty-fiva 
thousand or  part thereof in excess of one lakh, the said number of fifteen 
shall be increased by two. 

(5) (a) (i) Seats shall be reserved by the State Government fo r  the 
Scheduled Castes and the Scheduled Tribes in every taluka panchayat in 
the State and the number of seats so reserved shall bear, as nearly as may be, 
thesameproportiontothe total number of seats of be filled by direct election 
in thGt panchayat as the population of the Scheduled Castes in the taluka or 
as the case may be, of the Scheduled Tribes in the taluka bears to the 
total population in the taluka and such seats shall be allotted by the State 
Election Commission by rotation to different territorial constituencies in 
that taluka in the prescribed manner. 

@) One tenth of the total number of seats in a taluka panchayat shall 
be reserved by the State Government for socially and educatiohally baciward 
classes and such seats shall be allotted by the State Election Commission by 
rotation to different territorial constituencies in that taluka in the prescribed 
manner, 

(b) One third of the total number of qeas reserved under clause (a) 
shall be reserved by the State Government for women belonging to the 
Scheduled Castes, the Scheduled Tribes or as the case may be, socially and 
educationally backward classes. 

(c) One third (including the number of seats reserved for women belon- 
ing to the Schedule Castes, the Scheduled Tribes and socially and educationally 
backward classes) of the total number of seats to  be filled by direct election 
in a taluka panchayat shall be reserved by the State Government f o ~  women 
and such seats shall be allotted by the State Election Commission by rotation 
to diserent territorial constituencies in taluka in the prescribed manner. 

Y-4 1 1-2 
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(6) Members of the Gujarat Legislative Assembly elected from any 
constituency in the taluka or a part thereof, shall be permhent invitees to 
such taluka panchayat, but such invitees shall not have the r;ight to vote in 
the meetings of the Taluka pancilayat : 
& 

Provided thst when a person ceases t o  be a member of the Gujarat Legis- 
lative Aqsembly, hc shaIt e a s e  to be a permanent invitee to the Taluka 
Panchay at. 

Explanation:-For the removal of doubts, it is hereby clarified that status 
of a permanent invitee shall not be construed to be that of member of the 
Taluka Panchayat referred to in clauses (3) and (4) of article 243C of the 
Constitution of India. 

~,,st;tution of 11. (1) A district panchayat shall consist of elected member as provided 
Distirict Pan- in sub-section (4). 
Caayars. 

(2) The elected members of a district panchayat shall be elected fr& 
among the qualified voters of the district. 

(3) A district panchayat shall have a president and a vice-President elected 
by its elected members from amongst themselves, 

(4) A district panchayat of a district having population not exceeding 
four lakhs shall consist of seventeen members and in case of a d~stnct pan- 
chayat where the population of the district exceeds four lakhs, then for every 
one lakh or part thereof in excess of four lakhs, the said number of seventeen 
shall be increased by two. 

(5)(a)(i) Seats shall be reserved by the State Government for the Sche- 
duled Castes and the Scheduled Tribes in every district panchayat in the State 
and the number of seats so reserved shall bear, as nearly as may be, the same 
proportion to the total number of seats to be filled in by direct election m that 
panchayat as the population of the Scheduled Castes in the district or as the 
case may be the Scheduled Tribes in the district bears to the total population 
in the district, and such seats shall be allotted by the State Election Comml- 
ssion by tatation to different territorial constituencies in that district in the 
prescribed manner. 

(ii) One tenth of the total number of seats in a district panchayat shall 
be reserved by the State Government for socially and educationally backward 
classes and such seats shall be allotted by the State Elect~on, Commlsslon by 
rotation to different territorial constituencies in that district in the prescribed 
manner. 

@) One third of the total n a b e r  ~f seats reserved under clause (a) 
shall, ke reserved by the State Governmenrt for women belonging to the 

. Scheduled Ckstes,. the Scheduled T?ibes or, as the case may be, the socially . - and educationally, backward classes. . I , > 

(c) One third (including tie'number of skats reseqed for women bklon- 
ging to the Schedule Castes, the Scheduled Tribes and soc~afly and Mucatiohally 
backward classes)of thetotal number of seats to be filled by direct election 

. in 3 district pqnchayat all be reserved by the State Government, for ;women 
and such seats shall be allotted by the State Election Comm?sdion by rota- 
tion to different territorial constituencies in the district ,in the prescribed 
manner. e #' 

(6) Members of the Gujarat Legislative Assembly elected from any cddi -  
tuency in the District or a part thereof shall be permanent invitees to the 
Distiict Panchayat, but such invitees sfiall not have the nght to vote in the 
meeting of the District Panchayat : 

Provided that wheh a person ceases to be a Member of the Gujarat Legis- 
lative Assembly, he. shall cease to be a permanent invitee to the District 
Panchayat. 

Exaplaaation :-For the removal of doubts, it is hereby clarified that status of 
a permanent invitee shall not he constsrued to be that of a member of the 
District Panchayat referred to in clauses (3) and (4) of article 243 C of the 
Constitution of India. 
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12. (1) The headquarters of a district panchayat and a taluka panchayat Location of 
shall be locate at such place in the district or, as the case mav be taluka !p2 
:i.s the State Government may by order in writing direct. or taluka 

Panchayat. 
(2) Where the headquarters of a district or taluka are, located in a city 

or municipal borough, it shall be lawful for the district panchayat of the 
district or, as the case may be, the taluka panchayat of the taluka to hold 
property in such city or, asthe case may be, municipal borough notwithstan- 
ding that the area within the limits of such city or municipal borough 
is not included in the district or, as the case may be, municipal borough. 

13. (1) Every panchayat, unless sooner dissolved under this Act shall con- g;~;;;~,"',~ tinue for five yeas from the date appointed for its first meeting and no their reconsti- 
longer. tution 

(2) An election to constituteza panchayat shall be completed- 

(a) before the expiry of its duration specified a sub-section (1); 

(b) before the expiration of a period of six months from the date 
of its dissolution : 

Provided that where the remainder of the period for which the dissoveld 
panchayat would have contiuned is less than six months, it shall not be 
necessa-q to hold any election under this subsection for constituting the 
panchayat far such period. 

(3) A panchayat constituted upon the dissolution of a panchayat before 
the expiration of its duration Shall continue only for the remainder af the 
period for which the dissolved panchayat would have contiuned under sub- 
section (1) had it not been so dissolved. 

CHAPTER m 
ELECTION OF MEMBERS OF PANCHAYAT, 

ELECTION DISPUTES ETC. 

14. In the Chapter, unless the context otherwise requires,- Definitions, 

(a) "Assembly " means the Gujarat Legislative Assembly ; 

43 of 1950. (b) "Central Act" means the Representation of the People Act, 1950. 

(c) " quawying date" means the 1st day of January of the year in 
which the list of voters for the purposes of the general election 
of members for constituting or .reconstitutieg a pafichayat is 
prepared under. .section 18 or, at the Gase may be, .is revised 
under the proviso to section 23. - + 

15. (I). The election of members to  a panchrtyat shall .be 'held oif-such E!eclion. 
date as State Election Commission m&y crppoiht' in that &half, . 

Provided that- 

(i) in the case of reconstitution of a panchayat on accaunt of the. 
expiry of its duration of five years such date shall not he earlier 
than two monts or later than fifteen days before the expiry of 
the duration. 

(ii) in the case of reconstitution of a panchayat on account of disso- 
lution of a panchayat where the remainder of the period for 
which the dissolved panchayat would have continued is six 
months or more than six months such date shall not be later 
than two months after the date of dissolution of the panchayat. 

(iii) in the case of reconstitution of a panchyat on account of disso- 
lution of a panchayat where the remainder of the period for wh~ch 
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ELECTION DISPUTES, ETC.  
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the dissolved panchayat would have continued is less than six 
months, such date shall not be earlier than two months or later 
than fifteen days before the expiry of such lesser period, except 
with the sanction of the State Government which may be given 
either prospectively or retrospectively. 

'i 
(2) such election shall be conducted in the prescribed manner. . 
(3) The superintendence, direction and control of the conduct of such 

election shall be vested in the state Election Commission. 

(4) The names of the elected members shall be published in the pres- 
cribed manner by the State Election Commission. 

PROVISIONS RELATING TO ELECTIONS 

Electoral 16. (1) For the purposes of elections of members to a village panchayat 
divisions. a village shall be divided by the State Election Commission into as many 

single members wards as the total number of members specified in respect 
of the village panchayat of that village in sub-section (4) of section 9, and 
in such manner that as far as practicable the population of all the wards is 
the same ; and one member shall be elected from each such ward. 

5 
(2) For the purposes of elections of members to a taluka panchayat a 

taluka shall be divided by the State Election Commission into as many single 
member territorial constituencies as the total number of elated members 
specified in respect of the taluka panchayat, of that taluka in sub-section (4) 
of section 10 and in such manner that the population of all the territorial 
constituencies is, as far as practicable, the same and each territorial consti- 
tuency is so delimited as to include therein as far as practicable whole wards 
of a village and one member shall be elected from each such constituency. 

(3) For the purposes of elections of members to a district panchayat, a 
district shall be divided by the State Election Commission into as many single 
member territorial constituencies as the total number of elected members 
specified in respect of the district panchayat of that district in sub-section (4) 
of section 11 and in such manner that the population of all the territorial 
constituencies is as far as practicable the same and each teritorial consti- 
tuency is so delimited as to include therein as far as practicable whole terri- 
torial constituencies of a taluka; and one member shall be elected from each 
such constituency. 

(4) At any time not later than two months beofe the date of the expiry 
of the duration of a panahcyat under section 13 and in the case of a panchayt 
which is to be constituted or reconstituted under the provisions of this Act 
otherwise than on the expiry of its duration under section 13, at any such 
time before it is to be constituted or, as the case may be reconstituted, it shall 
be lawful for State Election Commission- 

(a) to alter, for reasons t o p  recorded in writing, the limits of any ward 
d the concerned village, for the purpose of general election in relation to a 
village panchayat. 

(6) to alter, for reasons to be recorded in writing, the limits of any 
territorial constituency of the concerned taluka or district, for the purpose 
of general election in relation to a taluka or district panchayat. 

(5) Each ward constituted under sub-section (1) and each territorial 
constituency constituted under sub-sections (2 and (3) shall subject to 
aIteration, if any, made under sub-section (4) b, an electoral division. 

List of Voters 17. For every electoral division, there shall be a list of voters which 
for e- ef- shall be prepared and maintained in accordance with the provisions of sections 
ral divi~lons. 18 to 22 under the superintendence, direction and control of the State Elec- 

tion Commission. 

Preparation of 18. At .  any time not later than two months before the expiry of the 
list Of Voters* duration of a panchayat under section 13, and in the case of a panchayat 

which is to be constituted or reconstituted under the provisions of this Act 
otherwise than on the expiry of its duration under section 13 at any such 
time as the State Election Commission may after consultting the State Government 



1993 : GUJ. IS ] GUJARAT PANCWAYATS ACT, 1993, 20-9 

determine there shall be prepared for the purpose of the general elec- 
tion of members for constituting or, as the case may be, reconstituting such 
panchayat, a list of voters for every electoral division in respect of such 
panchayat as determined under section 16 and in force at the time when such 
list is prepared. 

19. Eevery person who is entitled to be registered in the relevant part Persons quali- 
of the electoral roll of the Gujarat Legislative Assembly undr the Central fied to be r%i- 
Act shall be entitled to be registered as a voter in the list of voters fcr the a' 

electoral division, to be prepared under secton 18. 

20. (1) The electoral roll 'of the Gujarat Legislative Assembly prepared List of voters. 
underthepiovisionsof the Central Act. for the time being inforce for such 
part of the constituency of the Assembly as is included in the relevant eIec- 
toral division, shall, subject to  any amendment, deletion or addition made 
under sub-section (3) or any inclusion of any name under sub-section (S) ,  be 
the list of voters for that electoral dhision, 

(2) Such officer of the State Government as the State Election Commi- 
ssion may specify in this behalf (hereinafter referred to as "the specified 
officer") shall, subject to superintendence, direction and control of the co- 
mmission, inrintaiil a list of voters for each electoral division the list shall 
be published in the prescribed manner. . . 

(3) If on an application made to him in this behalf or on his own 
motion the specified officer is satisfied that the list of voters is at variance 
with the relevant part of the electoral roll of the Gujarat Legislative Assem- 
bly on account of any mistake in the list, he shall amend the list so as to 
bring it in conformity with the said electoral roll and for that purpose may 
amend, delete or add any entry in that list. 

(4) Any person who has become entitled to be registred in the relevant 
part of the electoral roll of the Gujarat Legislative Assembly under the 
Central Act, after the qualifying date gmay apply to ,the specified ;officer for 
inclusion of his name in the list. 

(5) Where the specified officer after making such inquiry as he may 
consider necessary, is satisfied that the applicant is entitled to be registered - 
in the relevant part of the electoral roll of the Gujarat Legislative Assembly 
under the Central Act, he shall direct the name of the applicant to be included 
in the list of voters : 

Provided that no such direction shall be given if the applicant is disquali 
fied to vote under this Act or any other law for the time being in force. 

(6) No amendment, deletion or addition of any entry in the list of 
voters for an electoral division shall be made under sub-section (3) and v no 
direction for inclusion of a name in that list shall be given under sub-section 
(5) during the period between such date as the State Election Commission 
may, by general 05 special order, notify in this behalf and the date of the 
completion of any concerned election if the electoral division. 

Explanation :-In this section the expression "qualifying date" has the 
same meaning as in clause (b) of section 14 of the Central Act. 

(7) The list of voters shall after it is finallyprepared under this section 
be published in the prescribed manner and shall come into operation imme- 
diately upon its h a 1  publication. 

21. No person shall be entitled to have his name included in the list 
of voters for more than one electoral division of the same panchayat. 

22. No person shall be entitled to have his name included in the list of 
voters for any electoral division more than once. 

Name of person 
not to be inc!u- 
ded in list of 
voters for more 
than one elecoral 
division. 

Name of person 
not to be included 
in list of voters. 
more .than once 



20-10 GUJARAT PANCHAYATS ACT, 1993 11993 : GUJ.18 

Period Tor 
which a list of 
voters shall 
remain In 
Operations- 

Staff of Pan- 
chayat to be made 
available. 

Jurisdiction of 
civil courts 
barred. 

Making false 
declaration. 

Breach of 
official duty 
in connection 
with the prepa- 
ration etc. of 
list of voters. 

Person quali- 
fied to note and 
be elected 

23. The list of voters for any electoral division which has been publi- 
shed and has come into operation under sub-section (7) of section 20 shall, 
subject ot any revision made under the proviso tr, this section, remain in ope- 
rationuntil a new list of voters for that electoral division is prepared, publi- 
shed and comes into operation z 

Provided that the State Election Commission may, after consulting the 
State Government for reasons to be recorded in writing, direct that sucll list 
for any electoral division may be revised in the prescribed manner by reference 
to the qualifying date, before any, bye-election is held to fill a casual vacancy 
in a seat allotted to that electoral division. 

24. Every panchayat shall make available to the State Election Commi- 
ssion such staffas it may require for the performance of any duties in connec- 
tion with the preparation and revision of a list of voters for an electoral 
division and conduct of elections in respect of that panchayat. 

4 25. No civil court shall have jur~sdiction- 

(a) to entertain or adjudicate upon any question whether any person 
is i* i  is not entitled to have bis name included in a list or voters ; or 

(b) to question the legality of any action taken oi decision given by or 
under the authority of the State Election Commission in connection with the 
preparation, mantenance or revision of any such list. 

26. If any person makes in connection with- 

(a) the preparation, revision or  correction of a list of voters, or 

(b) the inclusion or exclusion of any entry in .or from a list of voters, 

a statement or declaration in writing which is false and which he either 
knows or believes to be false or does not believe to he true, he shall be puni- 
shable with imprisonment for a term which may extend to one year or with 
fine or with both. 

27 (1) If any Government servant, panchayat servant or any other 
person required by or under this Act to perforn~ any official duty in conne- 
ction with the preparation, revision or correction of a*'list of voters or the 
inclusion of any entry in or from that list, is withoue reasonable cause, act 
or omission involving breach of such official duty, he shall be punishable with 
fine which may extend to five hundred rupees. 

(2) No suit or other legal proceeding shall lie against any such officer 
or other person for damages in respect of any such act or omission as 
aforesaid. 

(3) No court shall take cognizance of any offence punishable under sub- 
section (1) except on a complaint made by order of, or under authority from 
the State Government or the State Election Commission. 

28. (1) Every person whose name is in the list of voters shall, unless 
disqualified under this Act or any other law for the time being in force, 
be qualified to vote at the election of a member for the electoral division to 
which such list pertains. 

(2) (a) Every person who has attained the age of twenty one years and 
whose name is in the list of voters shall, unless disqalified under this Act or 
under any other law for the time being in force, be qualified to be elected 
from any electoral division. 

(b) No person whose name is not entered in the list !of voters for the 
village, shall be qualiiied to be elected from any electoral division thereof. 

(3) Subject to any disqualification incurred by a person, the list of voters 
shall be,conclusive evidence for the purpose of determining under this section 
whether any person is or is not qualified to vote, or as the case may be, 
to be elected at any election. 
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29. (I) l\io person shall, save as expressly authorised by this Act, be a Restriction on 
member of two or more panchayats. simultaneous or 

double member- 
ship. 

(2)  Where a person while being a member of one panchayat, intends 
to stand as a candidate for membership of another panchayat, he may stand 
as a candidate for such membership notwithstanding anything contained in 
sub-section ( I )  : 

Provided that if he is chosen for the seat for which he stood as a candi- 
date, the seat already held by him shall become vacant on the date on which 
he is so chosen unless the seat so held is in another panchayat and the term 
of that panchayat is to expire within a period of four months from the date 
on which he is so chosen. 

(3) If any person is simultaneously chosen as a member of two or 
more panchayats, the person shall, within fifteen days from the date or the 
Iatcr of the dates on which he is so chosen, intimate to the competent au- 
thority, one of the panchayats in which he wishes to serve and thereupon 
his seat in the panchayat other than the one in which he wishes to serve, 
shall become vacant. 

(4)' Any intimation given under sub-section (3) shall be final and 
irrevocable. 

(5) In default of intimation referred to in sub-section (4) witbin the 
aforesaid period, the competent authority shall determine the seat which he 
shall retain and thereupon the remaining seats from which he was chosen, 
shall become vacant. 

30. (1)  No person shill be a member of -. &amhayat or continue as Disqualification 
such who- of. 

(a) has whether before or after the commencement of this Act, been 
convicted- 

X X I  of (i) ofan offence under the Protection of Civil Rights Act, 1955 or under 
1955Bom the Bombay Prohibition Act, 1949, unless a period of five years, or shch 

Of lesser period as the State Government may allow in any particular case, has "949. 
elapsed since his conviction ; or 

(ii) of any other offence and been sentenced to imprisonment for 
not less than six months, unless a period of five years, or such lesser 
period as the State Government may allow in any particular case, has 
elapsed since his release ; or 

(b) has been adjudged by a competent court to be of unsound 
mind ; or . 

(c) has been adjudicated an insolvent and has not obtained his 
discharge ; or 

(d) has been removed from any office held by him in any panchayat 
under any provision of this Act or in ahy panchayat before the commen- 
cement of this Act under the Gujarat Panchayats Act, 1961 and a period 

I - offive years has not elapsed from the date of such removal, unless he has,. 
by an order of the State Government notified in the OflBcial Gazette 
been relieved from the disqualification arising on account of such removal 
from office ; or 

(e) has been disqualified from holding ofice under any provision 
of this Act and the period for which be was so disqualified has not ela- 
p s e d ; ~  

(f) holds any salaried oace or place of profit in the gift or dis- 
posal of any panchayat, other than an offlce of President or VicePresi- , 

dent of a panchayat or of a Chairman of any Committee of a pancha- 
yat, while holding such offlce or place ; or 



20-12 GUJARAT PANCHAYATS ACT, 1993 [1993 : GUJ. 181 

(g) has directly or indirectly, by hi1 if or his partner, any share . '  or interesrin any work done, by order o& panchayat. or i aay. con- 
tract with, by or on behalf of, or employment wifh or under & pancha- 
yat ; or -., &I - .. . 

(h) has directly or indirectiy, by himself or, his partner any share 
or interest in any transaction of loan of money advanced to or borrowed 
from any officer or servant of any panchayat ; or 

rd* 
(i) fails to pay acy arrears of any kiad due by him to the pncha- 

yat or any panchayat subordinate thereto or any sum recoverable from 
him in accordance with Chapter X of this Act, within three months 
after a special notice in accordance with the rules made in this behalf 
has been served upon him ; or 

( j )  isa servant of the Government or a servant of any local autho- 
rity ; or 

(k) has voluntarily acquired the citizenship of a Foreign State or 
is under any acknowledgement of allegiance or adherence to a Foreim 
State ; or 

(I) is disqualified under any other provision of this Act, and the 
period for which he was so disqualified has not elapsed. 

Explanation 1.-A person shall not be disqualified under clause (g) for 
membership of a panchayat by reason only of such per, con- 

(a) havicg share in any joint stock company or a share or interest in 
any society registered ucder any law for the time being in force 
which shall contract with or be employed by or on behalf of any 
panchayat ; or 

(b) having a sbare or interest in any newspaper in which any advertise- 
ment relating to the aftairs of afiy panchayat may be inserted : or 

(c) holding a debenture or being otherwise concerned in any loan raised 
by or on behalf of any panchayat : or 

(d) being professionally engaged on behalf of any panchayat as a legal 
practitioner ; or 

(e) having any share or interest in any lgase of immovable property in 
which the amount of rent has been appraved by the taluka pan- 
chayat in the case of a village panchayat, or by the taluka pancha- 
yat or by the district panchayat in its own case or in any sale or 
purchase of immovable property or in any agreement for such lease. 
sale or purchase ; or 

(J') having a share or interest in the occassional sale to the panchayat 
of any article in which he regularly trades or in the purchase from 
the panchayat of any article, to a value in either case not exeeed- 
ing in any year one thousand rupees ; or 

(g) merely being a relative of a person in employment with or under or 
by or on behalf of the panchayat. 

Explsnaiiao 2.-For the purpose of chwe ( i j  

(i) a person shall not be deemed .to be disqualified if he has paid the 
arrears or the sum .referred to in ciause (i) of this sub-section, prior 
to the day perscribed for the nomination 01 czndidateb ; 

(ii) failure to pay the arrears or the sum referred to in clause(i) of 
this , sub-section to the panchayat by a member of an undivided 
Hindu family or by a person belonging to a group or unit, the 
members of which are by custom joint in estate or residence, shall 
be deemed to disquilify all members of sucb undivided Hindu family 
or as the case may be, all the* members of such group or unit. 
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Born. 3 Explanation 3.-For the purpose of clause( j) an officiating revenue or police 
of 18'4. pate1 or revenue or police pate1 who is an official or under the Bombay 

Hereditary Offices Act, 1874, or any other corresponding law for the time 
being in force, shall be deemed to  be a servant of the Government. 

Csuj. 23 of (2) A person who at any time during the term of his office is disquali- 
13b0. fied under the Gujarat Provision for Disqualification of Members of Local 

Authorities for Defection Act. 1986 for being a member of a taluka panchayat 
or, as the case may be a district panchaya? shall cease to hold office as such 
member. 

31. (1) If the validity of any election of a member of a panchayat is Dettrill~natioo 
brought in question by any person contesting the election or by any person -$~~~~ ,O&qu i t ry  qualified to vote at the election to which such question relates, such person by judge 
may, at any time within fifteen days after the date of the declaration of the procedure 
resubs of the election, present an election petition to the Civil Judgc (Junior 
Division), and if there be no Civil Judge (Junior Division) then to the Civil 
Judgc (Senior Division), (hereinafter refirred to as "the Judge") having ordi- 
nary jurisdiction in the area within which the election has been or should 
have been held, for the determination of such question. 

(2) A petitioner shall not join as respondents to  his election petition 
persons except those mentioned in the following clauses, narcely-- 

(a) where the petitioner in addition to challenging the validity of the 
election of ail or any of the ret~rned candidates, claims a further 
relief that he himself or any other candidate has been duly elected, 

I 
L all the contesting candidates other than the petitioner and where no 

such furtherrelief is claimed, all the returned candidates, and 

(b) any other candidate against whom allegations of any corrupt prac- 
tice are made in the election petition. 

(3) An inquiry shall thereupon be held by the Judge and he may after 
such inquiry as, he deems necessary. pass an order, confirming or amending 
the declared result, or setting the election aside. For the purposes of the said 
inquiry, the said Judge may exercise ail the powers of a civil court, and his 
decision shall be conclusive. 

(4) If the validity of the election is broguth in question only on the 
ground of any error by the officer or officers charged with carrying out the 
rules made under section 274 or of an irregularity or informality not corruptly 
caused, the Judge shall not set aside the election. 

Explanation :-The expression "error" in this sub-section does not include 
any breach of or any omission to carry out or any nonampliance with the 
provisions of this Act or the rules made thereunder whereby the result of 
the election has been materially aflected. 

(5) All election petitions received under sub-section (I)-- 

(a) in which the validity of the election of members to represent the same 
electoral division is in question, shall be heard by the same Judge, 
and 

(b) in which the Validity of the election of the same meber elected to 
represent the same electoral division is in question. shall be heard 
together. 

(6) Notwithstanding anything contained in the Code of Civil Procedure, of I9O8* 
1908 the Judge shall not permit- 

(a) any petition to be co~npromised or withdrawn, or 

(b) any person to alter or amend any pleading, unless he is satisfied that 
such application for compronlise or withdrawal or the application 
for such alteration or amendment is bonafide and not collusive. 

Y-411-4 
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(7) (a) If on the holding of such inquiry the Judge finds that a can- 
didate has fbr the purpose of the election committed a corrupt practice within 
the meaning of sub-section (8) he shall declare the candidate disqualified for 
the purpose of that election and of such fresh election as may be held under 
section 33 and s!121l sct aside the election of such candidate if he has been 
elected. 

(b) If, in any case to which clause(a) does not apply, the validity of an 
election is in dispute between two or  more candidates, the Judge shall after 
a scrutiny and computation of the votes recorded in favour of each candidate, 
declare the candidate who is found to have the greatest number of valid votes 
in his favour to have been duly elected : 

Provided that for the purpose of such compuwion, no vote shall be 
reckoned as valid if the Judge finds that any corrupt practice was committed 
by any person known or unknown, in giving or obtaining it : 

Provided further that after such computation if any equality of votes is 
found to exist between any candidates and the addition of one vote will en- 
title any of the candidates to be declared electzd, one additional vote shall be 
added to the total number of valid votes found to have been received in 
favour of such candidate or candidates, as the case may be, selected by lot 
drawn in the presence of the Judge in such manner as he may determine. 

(8) A person shall be deemed to  have committed a corrupt practice- 

(a) who, with a view to inducing any voter to give o r  to refrain from 
giving a vote in favour of any candidate, offers or  gives any money 
or valuable consideration, or  holds out any promise of individual 
profit, or  holds out any threat of injury to any person, or 

(b) who, with a view t6 inducing any person to stand or not to stand 
or to wilhdraw or not to withdraw from being a candidate at an 
election, offers or gives any money or valuable consideration or 
holds out any promise of individual profit or holds out any threat of 
injury to  any person, or 

(c) who hires or procures whether on payment or otherwise, any vehicle 
or vesssl for the conveyance of any voter (other than the person 
himself, the members of his family or his agent) to  and from any 
polling. station; 

Provided that the hiring of a vehicle or vessel by a voter or by several 
voters at their joint cost for the purpose of conveying him or them to or 
froin any such polling station shall not be deemed to be a corrupt practice 
under this clause if the vehicle or vessel so hired is a vehicle or vessel not 
propclled by mechanical power ; 

Provided further that the use of any public transport vehicle or vessel 
or any tram car or railway carriage by any voter at his own cost for the 
purpose of going to or coming from any such polling station shall not be 
deemed to be a corrupt practice under this clause. 

Explanation-1. A corrupt practice shall be deemed to have been commi- 
tted by a candidate, if it has been committed with his knowledge and con- 
sent, or by a person who is acting under the general or special authority of 
such candidate with reference to the election. 

Explanation.-2 "A promise of individual profit" does not include a pro- 
mise to vote for or against any particular measure which may come before a 
panchayat for consideration, but subject tbereto, includes a promise for the 
benefit of the person himself or any person in whom he is interested. 

Explmation-9 The expression "vehicle" means any vehicle used or 
capable of being used for the- purpose of road transport, whether propelled 
by mechanical power or otherwise, and whether used for drawing other vehi- 
cles otherwise. 
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32. (1) If any member of a panchayat,- Disability from 
continuing as 

(a) who is elected, as such, was subject to any of the disquliflcations, membei-s. 
mentio:~ed in section 30 at the time of his election, 

(b) during the term for which he has been elected, incurs any 
disqualifications, mentioned in section 30. 

he shall be disabled from countiuning to be a member, and his office shall 
be come vacant. 

(2) In every case, the question whether a vacancy has arisen, shall be 
decided by the competent authority. The competent authority may give 
its decision either on an application made to it  by any person, or  on its own 
motion, Untill the competent authority decides that the vacancy has arisen, 
the member shall not be-disabled under subsection (1) from continuing to be 
a member. Any person aggrieved by the decision of the competent authority 
may, within a period of fifteen days from the date of such decision, appeal 
to the State Government and the orders passed by the State Government in 
such appeal shall be final ; 

Provided that no order shall be passed under this sub-section by the 
competent authority against any member without giving him a reasonable 
opportunity of being heard. 

33. If the election of any .'member is set aside under section 31 or if 
his office becomes vacant under section 32 a fresh election for the vacancy so 
caused shall, as soon as may be, be held in accordance with the provisions 
of this Act. 

34. Every panchayat shall make available to the State Election Commi- 
ssion such members of its staff as such Commission may require for the per- 
formance of any duties in connection with- an election and every such member 
shall carry out such directions as may be issued to him by such Commission 
or any competent oficer in relation to such election. 

ELECTION OFFENCES 

35. ( 1 )  No person shall, on the date or dates on which a poll is taken 
in any polling station, commit any of the following acts within the polling 
station, or in any public or private place within a distance of one hundred 
aete1-s of the polling station, nanely :- 

(a) canvassing for votes ; 
(b) soliciting the vote of any voter ; 
( c )  persuadicg any voter not to vote at the election ; 
(d) persuading any voter not to vote for any particular candidate ; 
(e) exhibiting any noticc or sign (other than an official notice) relating 

to the electioll. 

(2) Any person who contravenes the provision of sub-section (1) shall, 
on conviction, be punished with fine which may extend to one thousand 
rupees. 

(3) An offence punishable under this sectipn shall be cognizable. 

.%. (1) No person shall, on the date or dates on which a poll is taken 
at any polling station :- 

(a) use of operate, within or at the entrance of the polling station or 
in any. public or private place in the neighbourhood thereof, any 
apparatus for amplifying or reproducing the human voice, such as 
a megaphone or a loudspeaker, or  
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(b) shout; or otherwise act in a disorderly manner, within or at the 
entrance of the polling station or in any public or private place in 
the neighbourhood thereof, so as to  cause annoyance to any person 
visiting the polline station for the ~011. or so as to interfere with 
the work of the ofticers and other persons on duty at the poliing 
station. 
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vention of, the provisions of sub-section (1) shall, on conviction, be puni- 
shed with fine which may extend to one thousand rupees. 

(3) If the presiding officer of a polling station has reason to believe that 
any person is committing or has committed an offence punishrihle under this 
section he may direct any police officer to arrest such person and 'I~ereupon 
the police officer shall arrest him. 

(4) Any police officer may take snch steps and use such force as rnay be 
reasonably necessary for preventing any contravention of the protisions of 
sub-section (1) and may seize any apparatus csed for such contravention. 

Penalty for mis 37. (1) Any person who during the hour fixed for the poll at any po- 
,-onductrat Poll- lling station, misconducts himself of fails to obey the lawful directions of 
ing tation. the presiding oEcer may .be removed from the polling station by the presi- 

ding  office^ or by an plolice officer 00 duty or by any person ailthorised in 
this behalf by svch presiding office;. 

(2) The powers conferred by sub-section (1) shall not be exercised so 
as to prevent any voter who is otherwise entitled to vote at a polling sta- 
tion from having an opportunity of voting at that station. 

(3) If any person who has been so removed from a polling station re- 
enters the polling station without the permission of the presiding ofFicer, he 
shall, on conviction be punished with fine which may extend to one thousand 
rupees. 

(4) An offence punishable under sub-sectiou (3) shall be cognizable. 

Maintenance 38' (I) Where an election is held by ballot, every officer, clerk, agent 
of secrecyof or other person who performs any duty in connection with the recording or 
voting. counting of votes at an election shall maintain and aid in maintaining the 

secrecy of the voting and shall not (except for some purpose authorised by or 
under any law) communicate to any person any information calculated to 
violate such secrecy. 

(2) Any person who contravenes the provisions of sub-section (1) shall, 
on conviction, be punished with imprisonment for a term which may extend 
to three months or with fine or with both. 

Officers etc. at 39. (I) No person who is a returning officer, or a presiding or polling 
elections not to officer at an election or an ofEcer or clerk appointed by the returning oscer  
act for candidates or the presiding officer to perfrom any duty in connection with an election 
or infiuence 
voting. 0 shall in the conduct of the management of the election do any act (other 

than the giving of his vote) for the furtherance of the prospects of the elections 
of a candidate. 

(23 No such person as aforesaid, and no member of a police force, shall 
endeavour-- 

(a) to persuade any person to give his vote at an election, or  

(b) to dissuade any person from giving his vote at an election, or 

(c) to influence the voting of any person at an election in any 
manner. 

(3) Any person who contravenes the provisions of sub-section (1) or 
sub-section (2) shall, on conviction, be punished with imprisonment for a 
term which may extend to six months or with fine or with both. 

Breaches of 40. (1) If any person to  whom this section applies is without reasonable 
official duty in cause guilty of any act or omission in breach of his o5cial duty, he shall, 

with on conviction, be punished with fine which may extend to two thous~nd elections. 
rupees. 

(2) No suit or other legal proceeding shall lie against any such person 
for damages in respect of any such act or omission as aforesaid. 



1993: GUJ. 18 ] GUJARAT PANCHAYATS ACT, 1993. 

(3) The persons to whom this section applies are the returning officers, 
presiding officers, polling officers and any other peisons appointed to per- 
form any duty in connection with the maintenance of the listof voters, the 
receipt of nominations or withdrawal of candidatures or the recording or 
counting of votes a t  an election ; and the expression "official duty" shall 
for the purposes of this section be construed accqrdingly, but shall not in- 
clude duties imposed otherwise than by or under this Act. 

41. (1) Any persons who, at any election, fraudulently takes or attempts 
to take a ballot paper out of a polling station or wilfully aids or abets the 
doing of any such act, sha.11, on conviction, be punished with imprisonment 
for a term which may extend to one year or with fine which may extend 
to two thousand rupees or with both. 

(2) If the presiding officer of a polling station has reason to believe that 
any person is committing or has committed an ofience punishable under sub 
section (I), such officer may, before such person leaves the polling statlon, 
arrest or direct a police officer to arrest such person and may search such 
person or cause him to be searched by a police officer. 

Provided that when it is necessary to cause a woman to be searched, 
he search shall be made by another woman with strict regard to decency. 

(3) Any ballot paper found upon the person arrested on search shall be 
made over for safe custody to a police officer by the presiding officer, or 
when the search is made by a police officer, shall be kept by such officer in. 
safe custody. 

(4) An offience punishable under sub-section (1) shall be cognizable. 

'42. (1) A person shall be guilty of an offence, if, at any election he- 

(a) fradulently defaces or fraudulently destroys aqy nomina*ion paper; 
Or 

(6) fraudulently defaces, destroys or removes any list, notice or 
other document affixed by or under the authority of a returning officer,; 
or 

(c) fraudulently defaces or fraudulently destroys any ballot paper or 
the official mark on any ballot paper; or 

(d) without due authority supplies any ballot paper to any person ; 
or 

(e) fraudulently puts into any ballot box anything other than the 
ballot paper which he is authorised by law to put in ; or 

j f) without due authority destroys, takes, opens or otherwise inter- 
feres with any ballot box or ballot papers then in use for the purposes 
of the election ; or 

(g) fraudulently or without due authority as the case may be, 
attempts to do any of the foregoing acts or wilfully aids or abets the 
doing of any such acts. 

(2) Any person guilty of an offence under this section shall,- 

(a) if he is a returning officer or a presiding officer at a polling 
station or any other officer or clerk employed on official duty in connec- 
tion with the election, on conviction, be punished with imprisonment 
for a term which may extend to two years or with fine or with both; 

(b) if he is any other person, on conviction be punished with impri- 
sonment for a term which may extend to six months or with fine or 
with both. 
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(3) For the purposes of this section, a person shall be deemed to be 
on official duty if his duty is to take part in the conduct of an eelction or 
part of an election including the counting of votes or to be responsible after 
an election for the used ballot papers and other documents tn connection with 
such election, but the expression "official duty " shall not include any duty 
imposed otherwise than by or under this Act. 
Y-411-5 
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(4) An offence punishable under clause (b) of sub-section (2) shall be 
cognizable. 

43. No court shall take cognizance of an offence punishable under 
section 39 or under section 40 or under clause (a) of sub-section (2) of sec- 
tion 42 except on 2 complaint made by an order of, or under authority from 
the State Election Commission.. 

REQUISITIONING OF PREMISES FOR THE PURPOSES OF ELECTION 

44. (1) If it appears to an official autl2orised by the State Government 
in this behalf (for conduct of elections under this Act) (hereinafter referred to 
as "the requistioning autharity") that in connection with an election under 
this Act- 

(a) any premises are needed or are likely to be needed for being 
used as a polling station or for the storage of ballot boxes after a poll 
has been taken, or 

(b) any vehicle, vessel or animal is needed or likely to be needed 
for the purpose of transport of ballot boxes to or from any polling station 
or transport of members d the police force for maintaining order during 
the conduct of such election, or transport of any offlcer or other person 
for performance of any duties in connection with such election. 

the requisitioning authority may by order in writing requisition such premises, 
or as the case may be, such vehicle, vessel or animal and may make such 
further orders as may appear to it to be necessary or expedient in conne- 
ction with the requisitioning : 

Provided that, no vehicle, vessel or animal which is being lawfi~lly used 
by a candidate or his agent for any purpose connected with the election of 
such candidate shdl be requisitioned under this sub-section, until. the comple- 
tion of the poll at such election 

(2) The requisition shall be effected by an order in writing addressed t c  
the person deemed by the requisitioning authoiity to be the owner or person 
in possession of the property, and such order shall be served in the manner 
prescribed by rules made by the State Government under this Act, on the 
person to whom it is addressed. 

(3) Wherever any property is requisitioned under sub-section (I), the 
period of such requisition shall not extend beyond the period for which such 
property is required for any o\ the purposes mentioned in that sub-section. 

(4) In this section- 

(a) "premises" means any land, building or part of a building and 
includes a hu:, shed or other structure or any part thereof ; 

(b) "vehicle" means any vehicle used or capable of being used for 
the purpose of road transport whether propelled by mechanical power 
or otherwise. 

45. (1) Whenever in pursuance of section 44 the requisitioning autho- 
rity requisitions any premises, the panchayat shall pay to the persons in- 
terested compensation the mount of which sell be determined by the re- 
quisitioning authority by taking into consideration the following factors that 
is to say- 

(i) the rent payable, in respect of tlze premises or if no rent is so 
payable, the rent payable for similar prenlises in the locality ; 

(ii) if in consequence of the requisifion of premises, the person in- 
terested is compdled.to change his residence or place of business the 
reasonable expenses ( ~ f  any ) incidental to such change : 

Provided that where any person interested beinp eeggri eved by the amount 
of compensation so determined makes an applicat~on to the requls~loning 
authority within the time prescribed by rules made by the State Governnlent 
for referring the matter to an arbltralor, the amount of compensa~ion to be 
paid shaIl be such as the arbitrntor appointed in this behalf by the requisi- 
tioning authority may determine : 
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Provided further that, where there isany dispute as to the title to rece- 
ive the compensation or as to the apportionment of the amount of commpe- 
nsation, it shall be referred by the requistioning authority to an arbitrator 
appointed in this behalf by the requisitioning authority for determination, and 
shall be determined in accordance with the decision of such arbitrator. 

Explanation.-In this sub-section, the expression "person interested" 
means a person who was in actual possesion of the premises requisitioned 
under section 44 immediately before the requistion, of where no person was 
in such actual possession, the owner of such premises. 

(2) Whenever ia pursuance of section 44, the requisitioning authority 
requisitions any vehicle, vesseI or animal, the panchayat shall pay to the 
ownerthereofcompensation the amount of which shall be determined by the 
requisitioning authority on the basis of fares of rates prevailing in the locality 
for the hire of such vehicle, vessel or animal ; 

Provided that, Where the owner of such vehicle, vessel or animal being 
aggreved by the amount of compensation so determined makes an application 
within the time prescribed by rules made by the State Government to the 
requisitioningauthority for referring the matter to an arbitrator, the amount 
of compensation to be paid shall be such as the arbitrator appointed in this 
behalf by the requisitioning authority may determine : 

Provided further that, where immediately before the requisitioning, the 
vehicle or vessel was by virtue of a hire-purchase agreement in the possession 
of a person other than the owner, the amount determined under this .sub- 
section as the total compensation payable in respect of the requisition shall be 
apportioned between that person and the owner in such manner as they may 
agree upon, and in default of agreement, in such manner as an arbitrator 
appointed by the requisitioning authority in this behalf may decide. 

46. The requisitioning authority may, with a view to requisitioning 
any property under section 44 or determining the compensation payableunder 

. section 45 by order, require any person to furnish to such authority as may 
be specified in the order such information in his possession relating to such 
property as may be so specified. 

47. (1) Any person authorised in this behalf by the requisitioning autho- 
rity may enter into any premises and inspect such premises and any vehicle, 
vessel or animal therein for the purpose of determining whether, aud if so, 
in what manner, an order under section 44 should be made in relation to 
such premises, vehicles, vessel or animal, or with a view to securing comp- 
liance with any order made under that section. 

(2)  In this section, the expressions "premises" and "vehicles" have the 
same meaning as in section 44. 

48. (1) Any person remaining in possession of any requisitioned premi- 
ses in contravention of an order made under section 44 may be summarily 
evicted from the premises by any officer empowered by the requisitioning 
authority in this behalf. 

(2) Any officer so empowered may after giving to any woman not app- 
earing iu ptlblic reasonable warning and facility to withdraw, remove or open 
any lock or  bolt or break open any door of any building or do any other 
act necessary for effecting such eviction. 

49. (1) When any premises requisitioned under section 44 are to be 
released from requisition, the possession thereof shall be dedivered to the 
person from whom possession was taken at the time when the premises were 
requisitioned or if there were no such person, to the person deemed by the 
requisitioning authority to be the owner of such premises and such delivery 
of possession shall be a full discharge of the requisitioning authorty from all 
liabilities in respect of such delivery, but shall not prejudice any right in 
respect of the premises which any other person may be entitled by due pro- 
cess of law to enforce against the person to whom possession of the premises 
is so deIivered. 
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(2) Where the person to whom possession of any premises requisitioned 
under section 44 is to be given under sub-section (1) cannot be found or is 
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not readily ascertainable or has no agent or my other person empowered to 
accept delivery on his behalf the requisitioning authority shall cause a notice 
declaring that such premises are released from requisition to be affixed on 
some conspicuous part of such premises and publish the notice in the Official 
Gazette. 

(3) When a notice referred to in sub-section (2) is published in the Ofi- 
cia1 Gazette the premises specified in such notice shall cease to be subject 
to requisition on and from the date of such publication and be deemed to 
have been delivered to the person entitled to possession thereof ; and the re- 

' quisitioning authority or the panchayat shall not be liable for any compensa- 
tion or other claim in respect of such premises for any period after the said 
date. 

Penalty for 
Contravention of SO. If any person contravenes any order made under section 44 or 
auy order section 46, he shall on conviction, be punished with imprisonment for a term 
regarding which may extend to one year or with fine, or with both. 
requisition. 

CHAPTER--IV 

PROVISIONS RELATING TO PRESIDING OFFICERS OF PANCHAYATS 
AND MEMBER OF PANCHAYATS. 

PART-I 

Village Panchayats 

FirstTmeeting 51. (1) On the constitution of village panchayat or on its reconsti- 
of ~ancha~at  tution under section 13 or under any other provision of this Act, there shall 
gd&:p&tf be called the 6rst meeting thereof for the election of Upa-Sarpanch from 
Upa-Sarpanch amongst the members of the panchayat. 

(2) (a) The offices of sarpanch of village Panchayats in the State shall 
be reserved by the State Government for the Scheduled Castes and the Sche- 
duled Tribes and the number of the offices of Sarpanch of village panchayats 
in the State so reserved shall bear as nearly as may be, the same proportion 
to the total number of offices of Sarpanch of village panchayat in the State 
as the population of the Scheduled Castes in the State or of the Scheduled 
Tribes in the State bears to the total population of the State. There shall be 
reserved by the State Government for socially and educationally backward 
classes ten percent of the offices of Sarpanch of village panchayats in the State 

(b) ( i )  One third of the total number of offices of Sarpanch of village 
panchayats in the State reserved under.clause (a) and 

(ii) One third of the total number of offices of Sarpanch of village pan- 
chayats in the State, not so reserved, 

shall be reserved by the State Government, for women. 

(3) The number of offices reserved under sub-section (2) shall be allotted 
by the State Government by rotation to different village panchayats in the 
State in the prescribed manner. 

(4) The meeting shall be held on such day within four weeks from the 
date on which the names of members elected at the general election are pub- 
lished under Section 15 as may be Fixed by the Competent authority 

Provided that where no day is fixed within the aforesaid period of four 
weeks, the competent authority shall report the fact to the State Government 
or an officer or authority authorised by the State Government and the mee- 
ting shall be held on such day as the State Government or the said officer 
or authority as the case may be, may specify. 

(5) In the case of village panchayat, where there has been a failure to 
elect a Sarpanch or where the elected Sarpanch is not willing to take office, 
the first meeting of such village panchayat shall be presided over by such offi- 
cer as the competent authority may by order appoint in that behalf. 

Such officer shall have such powers and follow such procedure as may 
be prescribed but shall not have the right to vote. 
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(6) At the first meeting of' the village panchayat no business other than 
the election of the Upa-Saxpanch shall be transacted. 

(7) If at the election wider this section there is an equality of votes, 
the result of the election shall be decided by let drawn in the presence of 
the presiding officer in such manner as he may determine. 

(8) In the event of a dispute arising as to the validity of an election 
under the foregoing provisions of this section, the dispute shall be referred 
within a period of thirty days from the date of the declaration of the result 
of the election to the competent authority for daision. The decision of the 
competent authority shall be final and no suit or other proceeding shall lie 
against it in any court. 

52. ( I )  On the election of a new Sarpanch' or Upa-Sarpanch it shall be 
the duty of the retiring Sarpanch or, as the case may be, Upa-Sarpanch, to 
hand over to him charge of his office and deliver to him the record and pro- 
perty belonging to the panchayat and in his custody. 

(2) The provisions of the sub-section (1) shall apply mutatis mutandis to 
a retiring member in the matter of handing over charge of his office. 

53. Save as otherwise provided in this Act, the term of office of- 

(a) the members of a village panchayat, and 
(b) the Sarpanch and Upa-Sarpanch of a village panchayat. 

shall be co-extensive with the duration of the panchayat 

54. ( I )  (a) The Sarpanch may resign from his office by tendering his 
resignation in writing to the Panchayat but the resignation shall not take 
effect until it is accepted by the competent authority. 

(b) The Upa-Sarpanch may resign from his office by tendering his re- 
signation in writiw to the panchayat but the resignation shall not take effect 
until1 it is accepted by the panchayat. 

(2) Any other member of the panchayat may resign from his office by 
tendering his resignation to the Sarpanch and the resignation shall take effect 
on the date on which it is accepted by the Sarpanch. 

(3) If any dispute regarding any resignation arises, it shall be referred 
for decision to such officer, as the State Government may, by general or spe- 
cial order, appoint in that behalf and the decision of such officer shall be final: 

Provided that no such dispute shall be enteretained after the expirty of a 
period of thirty days from the date on which the resignation takes effect. 

55. (I) Save as otherwise expressly provided by or under this Act, 
the executive power, for the purpose of carrying out the provisions of this 
Act and .the resolutions passed by a village panchayat ' shall vest in the Sar- 
panch thereof who shall be directly responsible for the due fulfilment of the 
duties imposed upon the panchayat by or under this Act. In the absence of 
the Sarpanch his power and duties shall, save as may be otherwise prescri- 
bed by rules, be exercised and performed by the Upa-Sarpanch. 

(2) Without prejudice to the generality of the foregoing provision :- 

(a) the Sarpanch shall- 

(i) preside over and regulate the meeting of the panchayat ; 

(ii) exercise supervision and control over the acts done and actions taken 
by all officers and servants of the panchayat ; 

(iii) incur contingent expenditure upto fifty rupees at any one occasion : 

( iv) operate on thet fund of the panchayat including authorisation of pay- 
ment, issue of cheques and refunds ; 
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(v) be responsible for the safe custody of the fund of the panchayat, 
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(vi) cause to prepared all statements and reports required by or under 
this Act ; 

(vii) exercise such other powers and discharge such other functions as may 
be conferred or imposed upon him by this Act or roles made there- 
under. 

(b) the Upa-Sarpanch shall 

( i )  in the absence of the Sarpanch preside over and regulate the meetings 
of the panchayat ; 

(ii) exercise such of the powers and perform such of the duties of the 
Sarpanch as the Sarpanch may, from time to time delegate to him ; 

(iii) in case the sarpanch has been continuously absent from the village 
for more than fifteen days or is incapactitated to exercise the powers 
and perform the duities of the Sarpanch. 

(3) In the absence of both the Sarpanch and the Upa-Sarpanch, every 
meeting of the panchayat shall be presided over by such one of the members 
present as may be chosen by the meeting to be Chairman for the occasion. 

(4) Notwithstanding anything contained in clause (iv) of sub-section (2), 
no money shall be withdrawn from the fund of the panchayat except with 
the signature of the Sarpanch and any one of the two other members of the 
panchayat authorised in that behalf by the panchayat. 

Motion of 56. (1) Any member who intends to move a motion of no confidence no-confindarce. against the Sarpanch or the Upa-Sarpanch may give notice thereof in the 
prescribed form to the panchayat concerned. If the notice is supported by 
one half of the total number of members of the panchayat concerned, the 
motion may be moved. 

(2) Where in the case of the Sarpanch or, as the case may be, the Upa- 
Sarpanch, the motion is carried by a majority of not less than two-thirds of 
the total number of the members of the panchayat, the Sarpanch or, as the 
case may be, the Upa-Sarpanch, shall cease to hold office after a period of 
three days from the date on which the motion is carried unless he has resig- 
ned and the resignation has become effective earlier ; and thereupon the office 
held by him shall be deemed to have become vacnat. 

(3) Notwithstanding anything contained in this Act or the rules made 
thereunda a Sarpanch or, as the case may be, an Upa-Sarpanch, shall not 
preside over a meeting in which a motion of no confidence is discussed against 
him, but he shall have a right to speak or otherwise to take part in the 
proceedings of such a meeting (including the right to vote.). . 

(4) When the offices of both the Sarpanch and Upa-Sarpanch become 
vacant simultaneously, such Officer as the Taluka Development Officer may 
authorise in this behaif shall, pending the election of the Sarpanch, exercise 
all the powers and preform all the functions andduties of Sarpanc but he 
shall not have the right to vote in any meetings of the panchayat. 

(5) (a) Notwithstanding anythingcontainedin section 91 or 95 a meeting 
of the panchayat for dealing with a motion of no confidence 
under this section shall be called within a period of fifteen 
days from the date on which the notice of such motion is 
received by the panchayat ; 

(b) If the Sarapnach fails to call such meeting, the Secretary of the 
panchayat shall forthwith make a report thereof the competent 
authority and thereupon the competent authority shall call a 
meeting of the panchayat within a period of fifteen days from 
the date of the reciept of the report. 

Remonal from 57. (1) The competent authority may remove from office any member 
office. of the panchayat, the Sarpanch or, as the case may be, the Upa-Sarpanch 

thereof, after giving him an opportunity of being heard and giving due notice 
in that behalf to the panchayat and after such inquiry as it deems necessary, 

s,ach me]-rlller, Szrpanch or, as the case may be, Upa-Sarpanch has been 
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guilty - r~ssconduct in the dl-charge of hi$ duties or of ariy disgraceful con- 
duct or abuses his powcrs or makes persistent default in the pe~formance of 
his duties and functions under this Act or has become incapable of per- 
forming his duties and functions under this Act. The Sarpanch or, as the 
case may be, the Upa-Sarpanch, so removed may at the discretion of ttLe 
competent authority also be removed from the membership of the panchayat. 

(2) I h e  competent authority may, after following the procedure laid 
down in sub-section (1) disquailify for a period not exceeding five years any 
person who has resigned his ofice as a member. Sarpanch or Upa-Sarpanch. 
or otherwise ceased to hold any such office and has been guilty of miscon- 
duct specified in sub-section (1) or has been incapable of performing his 
duties and functions : 

Provided that an action under this sub-section shall be takenn vfithin s i c  
months from the date on which the person resigns 01 ceases to hold any such 
office; 

(3) Any person aggrieved by an order of the competent authority under 
svb-sect on (I) or (2)  may, within a period of thirty days from the date 
of the communication of such order, appeal to the State Government. 

58. (1) Any member of a village panchayat who. durifig his te*m of 
& i  

(a) is absent for more than three consecutive months from the village 
unless leave not exceeding four months so to absent himself has been 
granted by the panchayat ; or 

(b) absent himself for four consecutive months from the meetings of 
the panchayat without the leave of the said panchayat : 

shall cease to be a member and his office shall be vacant and thereupon the 
panchayat shall as soon as may be inform him that the vacancy has occurred. 

(2)  Any dispute as to whether a vacancy has or has not occurred under 
this section shall be referred for decision to the competent authority, whose 
decision shall be final ; 

Provided 'that such reference shall not he entertained if it is made after 
the expiry of fifteen days from the date on which the panchayt informs under 
sub-section (1) the member as to the vacancy. 

(3) Whenever leave is granted under sub-section ( I )  to a member who 
is an Upa-Sarpanch, another member shall, subject to the conditions to which 
the election of the Upa-Sarpanch so absenting himself was subject, be elected 
to perform all the duties and exercise all the powers of an Upa-Sarpanch 
during the period for which such leave is granted. 

59. (1) The District Development Officer may suspend from office the 
Sarpanch or the Upa-Sarpanch of a village panchayat against whom any 
criminal proceedings in respect of an offence involving moral turpitude have 
been instituted or who has been detained in a prison during 1 rial for any 
offence or who is undergoing such sentence of imprisonment as would not dis- 
qualify him froin continujng as a member cf the panchayat under section 
30 or who has been deta~ned under any law relating to preventive detention 
for the time being in force. 

(2) Where any Sarpanch or Upa-Sarpanch, has been suspended under 
sub-section (1) another member of the village pancbayat shall, subject to 
the conditions to which the election of the Sarpanch or Upa-Sarpanch, so 
suspended was subject, be elected to perfarm all the duties and exercise all 
the powers of a Sarpanch or Upa-Sarpi-inch, during the period for which such 
suspension continues. 

(3) An appeal shall lie against an order passed under sub-section ( I )  t s  
the State Government, Such appeal shall be made within a period of thirty 
days from the date of the order. 

60. A member of a village panchayat whose ofice has become vacant 
under section 32 or under section 58 shall, if his disqualificzticn or disability 
has ceased, be eligible for re-election. 

Leave of absena 

Suspension of 
Sarpanch or 
Upa-Sarpaucb. 

digibibty of 
cextaiu membes 
for re-electionr . 



-24 GUJARAT PANCHAYATS, Am, 1993, 1993 : GUJ. 1% 

FiMhg-up of 61. ( I )  Any wcmcy in the ollim? of a Saqmcb, or Ups-Saqmnch, or 
vacancies. member of a patichayat of which notice has been given to the competent 

authority in the prescribed manner shall be med by the eledion of a Saspaach, 
UpaSarpanch or as the case may be, member, who $ball hokl oEce so long 
only as the Sarpanch, Up-Sarpanch or member, in whost place he has been 
elected, would have heid o5cz if the vacancy had not occurred : 

Provided that if vacancy of a m e m k  ~cxurs within four moutbs~prc- 
ceding the date on wbich the duration of the panchayat expires under section 
13, it shall not lx filled. 

(2) The meting for the e l d o n  of the Saqmch ar Upa-Saxpnch of a 
village pancbayat under sub-section (1) shall be convened by the competent 
authority on such date as it may fix and the gcction shall be held in the 
same manner in which the election of a Sarpanch or Up-Sarpanch is held 
under section 51 and the provisions of that section shaI1, so far as may bebe, 
apply in respect of such election. 

Acb aodproee- 62. ( I )  No dqualifieation of or defect in the election of my person 
ding  of paw$- ' acting as a member, Sarpanch, or Upa-Sarpanch or Chairman or member 
yat and qrnrnl- of a committee comtituted under t h i s  Act or defect in the appointment of a 
d i  pmidiog authority of the h t  general meding shall be deemed to vitiate any 
tion. ttc. of act or preceding of the panhayat br of any such committee, as tbe casa 
membem tbsrnC may be, in whlch the pemn has taken part wherever the rnajoriw of persons, 

partics to such act or pmcteding were entitled to act. 

(2) No resolution of a panchayat or of any committee constituted under 
this Act, shall Ix deemed invabd aa account of anyimeptarity in the ser- 
vim of notice upon any member, provided that the proceedings of the pancha- 
yat or mrnmittet were not prejudicially affected by such irregularity. 

(3) Until1 the contrary is proved, ewry meeting of a paucbayat or of 
a ammittee mnstituted under this Act in respect of p c d i n g s  whtreofa 
minute has been made and signed in d a m e  withthis Act, shall be dee- 
med to have been duly convened andheld and all the memkrs of themeeting 
shall be deemed to haw been duly qualified, and wbm the proceedings are 
the proceedings of a committee, such committee shalt be deemed to have hen 
duIy constituted and to have had the power to deal with the matters referred 
to in the mintute. 

4 During any vacancy in a parkchayat or committee thereof the mnti- 
nuing members may act as if no vacancy had ocrmred. 

PART n 
TALUKA PANCHAYATS 

Fit m-iof 63. ( I )  On the constitution of a taluka panchayat or on its rcconti- 
panehayat tution under stdon 13 or under any 'other provisions of this Act there shall 
and Przddtnt e'Et'm and of be called the first meeting thereof for the elwion of its President,and Vice- 
Vice-PmidePt. President from amongst its elected members. -- a 

(2) (a) The offim of the m d t a t  of Tduh P ~ ~ ~ b a y a b  in th 
State shall be resewed by the State Government for the ScheduIcd Castes 
and the Scheduled T r i b  and the numkr of offroes of President of the 
TaIuka Pancbayatsin thestate soreserred shall bear st nearly as may be, 
the same proportion to the total number of of6ces of President of Taluka 
Panchayats in the State as the population of the Scheduled Castes ia 
the State or of the Scheduled Tribes in the State bears to the total popu- 
lation of the Static. There shall be me& by the Stare Government 
for socially and educationally backward classes ten percent of the oflices 
of the Resident of Taluka Pancbayats in the State ; 

(b) ( i )  One third of the total number of offrcts of President of Taloka 
Panchayats in tbe 'State reserved under clause (a) and 

( i f )  One third of the total number of offices of President of Taluka 
Panchayats in the State, not so 'md. 
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(3) T z  number of o Kites reserved under sub-section (2) &an kc allotfed 
by the State Government by rotation to different Talulm Panchayats in the 
State in the prescribed manner. 

(4) The meeting shall be held on such day within fow weeks frora the 
date on which the flames of member3 elected at tbe general election are publi- 
shed under section 15 as may be f ixed by the competwt authority : 

Provided that where no day is b e d  witbin the aforesaid period of four 
weeks, the competent authority shall report the fact to the State Govcment 
or an officer or aythority authorised by the State Government and the meetiag 
shall Be held on such day as the State Government or the said officer or 
authority, as the case may be, may specify. 

(5) The first meeting stall b presided over by such officer as the am- 
t authority may by crder appoint in that behalf. Such cWcsr &Fall, 

ve snch powers and follow such procedure as ,may k premibed but shall ga, 
pot have the right to vote. 

( 6 )  No business other than the election of the Redent and V i c e h i -  
,dent shall be transacted at tbe mcetiPg. 

If at the &MOB under the d m ,  there is an quality of votes, the 
result of the election shall be decided by lct drawn in the prwnce  of the 
presiding o h  as he may determine. 

(8)  In the event of a d i  arising as to the validity of an election under 
tbt foregoing provisions 01 tFis r t c t i c ~ ,  tke d i s ~ u l t  atal l  t e  referred m i t h  
a period of thirty days from the date of the declaration of tbe result of the 
e l d o n  to the competent authority for decision. The decision of the corn- 
pttent authority sbail be fiml md no mit or other prwding shall iie against 
it in any court. 

M. ( I )  Oa the election 0f.a new W e n t  or V b M e n t ,  it shdl 
be the duty of the retiring hestdent or, as the case neybt Vise-Pddmt 
to hand over to him charge of his &re and deliver to him the mord and 
property belonging to the ~ r k  a p t  acd in his custody. 

(2) The provisions of sub-aectiw (2) &all: apply matatk awtnedhto a 
Miring member in tbe matter of handing over charge of his office. 

65. (0 Sbject to the provisions of this Act, the a k a  paachayat shall 
pay to its Pmident an honorarium at such rate as may be premikd. 

(2) (a) The M d e n t  &all be m t i W  without p a p a t  of mt, 
to the ust of a residence, in the headquarters of'the pamcbayat or with tht 
previous sanction of the State Govemmt at any otba in t h ~  
taluka throughout his term of a c e  and for a p t r i d  of fifteen daysimme- 
diately thcre after, or in lieu of mch residence, a bouse allowance s t  
such rate as the State Government may determine by a gencral or spe~ial 
order. 

(b] No charge s U  f d  on. tht -dent personally in rcspact of the 
m~tintaancc of my midearx provided under thia mb-stion. 

(3) During she leave or absence of the F d d t a t ,  the Vice-President 
ahdl ll paid such honorarium and dbwams as may he pmikd. 

(4) The hident ,  V'icbR-ddmt a d  a mnabtr: qS the -hayat shalt 
be entitled so travelIing dop~auces wUc towkg on pubtic business at mch 
rates and upon such conditions as may be dctcrmirred by rules made either 
prospdvtly or reirospbcli~elty. 

66. (0 3 u b . h  to the provisions of ~ ~ i m  (2), where the President 
d a taluh panchayat remains absent or is on leave for a wtinaus perid 
e x d i n g  fjfteen days, he shaU not be atitled to any bonomhm under sub- 
aactioo (I) of section 65 for such period. 

Duty of &ing 
president etc, ta 
handover char@ 
or o h .  

Horwrariam 
aIlowanccs ctc. 
to Resident and 
Vie~Res ident  
and travelling 
allowances to 
members. 

P a m  d 
honorarium to 
President during 
leave or absence - 

(2) Where the president remaim absent on grwd of illam duly certi- 
' fied by such m e d d  authority as the State Government may by geneml or 

spbeifiaI order specify, the president shall be entitled to aa honorarium under 
subseetion (I )  of section 65 during the period of such absence in 60 far as 
such period d w  ~ o t  exaed ninety days during any year. 
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(3) Nothing in sub-section shall sppty to the absence of the President 
on account of his touring on public business. 

57. Save 9s otherwise pro~~ided in this Ad, the krm cf offkc of rnmbcrs 
Resident zad Vice-Fresident of a taluka pancbayat shzlf he con-extensive 
with the duration of tbe panchayat. 

68. (1) The hesideat may resign from his office by tendering his, 
resigenation in writing to the competent authority but the rerignation shall 
not take effect until i t  is accepted by the competent authority. 

(2) The Vice-President may resign from his office by tendering his wig- 
g mtion in writing to the ambayat but the resipation shall not lake 
?till it is accepted by --T- the panc ayat. 
I L. 

(3) Any otbcr member of the paachayat may resign by tendering his 
rtsi-ioa to the prtsident and the resignation shall take effect on the date 
on which it i s  received by the President. 

(8) Tf my dispute stgarding any resignation arises it shall Be referred 
for decision to such ofher as the srate ~ovtnunent play by g m d  or special 
order appoint in that behalf and thi decision of such officer shall be hal ; 

Provided tbat no such dispute shall be entcrtaintd after the expiry of a 
panodof thirty days from the date on which the resignation takes effect 

69. ( I )  (a) The Prrsidmt MI- 

ti) conme, preside at. and conduct meetmgs of the bhkrr 
whyat ; 

(ii) have access to the records of tbe panchayat ; 

(is) discharge all the du& imposad, and exercise all the powers 
confiemd an him by or under this Ad, 

( i v )  watch over the financial and executive. administration of the 
pnchayat and submit to tbe pancbayat all questions connected them with 
which sMI appear to him to require its ,orders; and 

(19 exercise admiaistrativc sqxrvisioa over the Tafuka DeveIopment 
Officer for searing implementation of rwolufions or decisions of the pan- 
chayat or of any committee thereof. 

(b) The ResMent may in ass of emagency direct the execution or sus- 
pension or stoppage of any work ar the doing d any act which requires the 
sanction of the panchayat or any authority thereof, .;and immediate execution 
or doing 06 whkh is, inhis opinion, ncwssar)r fortfie service or safety of the 
public and may direct that the expenses of executing such work or doing 
such act ,shall be paid from the Taluka Fund . 

Providd that, he shall re ott F~firvith the action taken under this sub- 
section, and the reasons there F' or, to the Executive Committee or any appro- 
priate Standing Committee at its next meeting 

(2) The Vice4ksident shall- , 

(a) in the a h c e  of the M d e n t ,  presideat the meetings rst the 
l?-J=mt f 

Cb) ' exercise sue& of the p o w e m d  perform such of the duties of the 
president as the Resident from time to time may, subject to the 
rules made by the State Government in this behalf, delegate to 
bim by an order in writing ; and 

(c) pending the election ofpresident, or during the a h c e  of the 
President, exercise the powm and perform the duties of the 
R-esidmt. 

70. (I) Any member .who intends to move a motion of no confidence 
against the Prreident or Vice-President may give a notice therrof' in the prep 
cri brr! fi,: - '. *' .t -n n&~yat. I f  the notice is supported by such number of 
~nc::{r.:rs si. r ~ 7 ~  . . ?;L.r;.ribad, the rnotir- x.7 be moved. 



(2) If the motion is carried by n majority of ,lot less than two-thirds of 
the total nilmberof the then members of the panchayat, the President or the 
Vice-President, as the case may be, sSaII cease to hold office after a period 
of three days from the date on which the rnoiion is carried, unless he :,as 
resigned earlier; and thereupon the office held by such President or Vice-Presi- 
dent shall be deemed to be vacant. 

/ 

(3) Notwithstanding anything contained in this Act or the rules made 
thereunder a President or Vice-President shall not:president over a meeting in 
which a motion of no confidence is discussed against him but he shall have 
a'pright to speak or otherwise to take part in the proceedings of such a 
meeting (including the right to vote). 

(4) (a) Notwithstanding anything contained in section 122, a meeting 
of the panchayat for dealing with a motion of no confidence under 
this section shall be called within a period of fifteen days from the 
date on which a notice of such motion is received by the panchayat. 
(b) If the President of the panchayat fails to call such meefmg, the 

t Secretary of the panchayat shall make a report thereof to the coin- 
petent authority and thereupon the competent authority shall call a 
lneeting of the panchayat within a period of fifteen days from the 
date of the receipt of the report. 

President or as the 
cretion of the com- 
of the panchayat. 

( 2 )  The competent authority may, after following the procedure laid 
down in sub-section (I), disqulify for a period not exceeding five yaers, any 
person who has resigined his office as a member, President or VicePfesident 
or otherwiseceased to hold any such office and has been guilty of miscon- 
duct specified in sub-section (1) or has been incapable of performing hiPduties 

Provided that an action shall be taken within six months from the date 
on which the person resigns, or ceases to  hold, any such office. 

(3) Any person aggrieved by an order of the competent authority under 
sub-section (1) or (2) may witbin a peuod of thirty days from the date of 
they '. . communication of such order appeal to the prescribed authority. 

72. (I) any member other than an associate member of a panchayat bm absence 
who during his term of ocffie :- 

(a) is absent for .more than three consecutive months from the taluka . . 
unless laeve not exceeding four months so to absent him&f has 
been granted by the panchayat, or 

(b) absents himself from four consecutive meetings of the panchayat 
without the leave of the said panchayat, 

sbdl cease to be member, and his office. shall be vacant and thereupon the 
panchayat shall, as soon as may be, inform him that the vacancy hasoccurcad 

(2) Any dispute as to whether a vacancy has or has not occurred under 
this section shall be referred for decisron to the competent authority, whose 
decision shall be final : 

Provided that such reference shall not be entertained if it is made 
the expiry of fifteen days front the date on which the panchayat inform 
under sub-section (I) the member as to the vacancy. 

(3) Whether leave is granted under sub-section (1) to a member wim 
is Vice-President. another member shall subject to the condition to which the 
electioii of the Vicc-Prcsi&zt ;r? zbscr,ti-,rr k i ~ r c l f  T:" sgkjcct, kc el-d to 
perform all the duties and exercise all the powers of a Vice-President during 
the period for which such leave is granted. 
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73. (1) The competent authority may mpttrd from flee any President 
or rice Pwsicent against whom m y  criminal pmdi ldgs  in respaet of an 
offisnct involving moral turpitude have been instituted, or who has ~ I Y  
detained in a prison during trial for any offence or who is undergoing such 
sentence of imprisonment as would not disqualify him from continuing as a 
member of the panchayat under section 30 or who has been detained under 
any law relating to preventive detention for the time being in force. 

(2) Where any Pmidenr or Vice-Resident has h e n  suspended under 
sub-section (1) another member shall, subject to the conditions to which the 
election of the President or, as the case may be, Vice--dent so suspended 
was subject, be elected to perform all the duties andexercise all the powers 
of a president or s Vice-Psesideat during the pniod for which such suspn- 
sion cant iam 

(3) An appeaI a b d  lie against an d e r  passed under shbsection (I) to 
the State Government, Such appeal sball be made within a period of thirty 
days from the date of the order. 

74 A member of a panchayat whose ofice has -me vacant under 
&ion 32 under eEdion 72, sball, if his disqnafification or disability has 
ceased ,k eligible for rmlaction. 

73, (1) Any raeanq in the ofkc of a Praideot, Vim-dent or a 
m e m k  of a pancbayat of which notice has becn given to- the comp&at authb 
ority in the prescrihl manner shall be filled. by the election of a President 
or V b M i n t  or a mmber who &all hold officc so long only as (fie hp 
sidmt, Vice-President or member in whose place he has been elected would 
have heid office if the vacancy had not oaxlrrd ; 

Awided that if the wcanq of a member occurs within four months pre- 
cedingthe,date on which the duration of the panchayat expires under section 
13, it shall not be filled. 

0 TIE meeting for the tl&tioa of s Ptesidmt or- Vice-Prtsidtnt under 
suhwxtion (1) shall be mnvmed by the competemt authority on such date 
as it may fix and the election EM be heid in the same manner in which the 
election of a President or Vice-President is held under section 62 and the pr- 
ovisions of that section shd1, so far as may k, apply in r e s p t  of such 
election. 

~ c t s  and 76. (1) No disqnlifmtion of w defect in tie election of any pema 
acting 8s a mmbcr, President, or Vice-Rcsidmt or Chairman or member of 

e-t- oos a committee constitatmi under this Act or defect in appointment of presiding 
v~tia* by ti* authority to the first genera! meeting shall k deemed to vitiate any act 
qwallfifatim * m proceding of the panchayat or of any such cornmitee, as the case may 
of m b c r s  
thereof. be, in which the penon has taken part, whmver the majority or pmwns, 

parties to such act or proweding, were entitled to act. 

No moIutim of a panchqat or of any oommitmtbe constituted nndu 
this Act shall ba dwmed imrahid on %wouat af any irybalaritv in the sKVice 
of notice upon any member, provided that the proceedings of the panchayat 
or committee, were not prejudicially aEected by such irregularity. 

(3) Until the am-, is proved, mcq meeting of a pmbayat of a 
committee constituted under this Act in respect of prmeedings whereof a 
minute bas been made and signed in acxwdancc with this Act, shall be dee- 
mend to have been duly convened and held and a11 the members of the 
meetins shall & deemed to Cave bcm duly q~alified ; and where the pro- 
ceedings are the p r w d i n g s  of a committee, such committee &ail be deemed 
to have been duly constituted and to have had the power to deal with the 
matters referred to in the munute. 

4 .dI 4s: any vacancy in r. Panchayar or committee thereof the a n -  
t?{ir!$ mai;. .., . .. :?? as if no >:il.;~acy had O C C N ~ K ~ .  
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PART lii 

DISTRI- PANCHAYATS 
First meeting of 77 (1) Otq the constitution of a district pncbayator on its reconstitution djstrictmchapt 

under section 13 or under and other provisions of this Act there shL1 be called anadelection of 
the first rnwing thereof for the election of its persidmt and the Vice ?mi- Pra-esidcn! and 
dent from amongst its elected members Vice P~.csidc~:t. 

(2) ( a )  The oftices of President of District Pancbayts in the State shall be 
reserved by the StatcGovernmcntfortheScheduled Castes and theScheduIed 
Tribes and the number of offices of Frssideilt of the District Panchayat in 
the State so reserved s h d l  bear as nearly as may. be, the same proporation 
to the total nusaber of ofices of Presbdent of District Pancbayats in the State 

' 

as the population of the Scheduled Castes in the State or of the ScIlcduled 
Tribes in the State bears to the total population of the State. There shaU be 
reserved by the State Government for .socially and educationally backward 
classes ten percent of the oEces of the President of District Panchayats in 
the State ; 

I 

(b) (i) one third of the total number of ofices of President of District 
Panchayats in the State reserved under clause (a) and- 

. (ii) One third of the total number of ofhm of President of ~istrict  
Pancbayats in the State, not so reserved, 

shall be reserved by the State Government for women. 

(3) The number of offices reserved under sub-section (2) shall be allotted 
by the State Governmmt by rotation to different District Panchayats in the 
State in the prescribed manner. 

(4) The meeting shall be held oa such day within four weeks from the 
date which the names of members elected at the General elmtion ate pub- 
lished under section 15, as may be fixed by the competent authority : 

Provided that w h e l ~  no day is fixed within tb afomaid period of four 
weeks the competent authority shall repart the k t  to the State Government 
or officer or authority autliorised by the State Government and the meeting 
shall be held on such day as the State Government or the said officer or 
authority, as the case may be, may specify. 

(5) The first meeting shdI be presided over by BUC~ officer as the com- 
petent authority may by order appoint in that behalf, Such officer shall, have 
sueb powers and follow such procedure as may be prescribed but shall not 
have: the right to rote. 

(6) No business other than the election of the President and the V i e -  
President shall be transacted at  the meeting- 

(7) If at the eIe~tiorn under this section ,there is an +equality of votes, 
the resalt of thi election shall be decided by lot drawn in the presence of 
the presiding oBwr in such maaaer as he may determine. 

(8) In tba event of a dispute arising as to the vafidity of an election 
mder the foregoing provisions of this section, the dispute shaU be referred 
within a period of thirty days f ~ m  the date of the declaration of the result 
of the election to the competent authority for decision. The decision of the 
competent authority shall be Bnal and no suit or other prowding shall lie 
against it in any court. 

78. ( I )  on the elstion of r new President or Vice-President it s b d  be zd: cz the duty of the retiring President Or,  as the case may be, Vice-Pddent to handover ,-hlrit. 
hand over to bim charge of his office and to deliver to the record and 

, property &longing to the panehayat and in his custody. 

(I) The provisions of subsection (1) shall apply nnrlafls mutandis to a 
retiring member jn the mattes of handing over charge of his ofice. 

Honorarium md 
allowance etc. 79. (1) Subject to the providons of thia Act, the district pawhayat shalI , President md 

pay to its President an hanorarilim at such $ate as may be prescribed. vic+-~r~idalk & 
trawtlling allow. 

Y-411-8 ma9 tomernb:~, 
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(2) (a) The h i d e n t  sliatl be eatitled, without payment or rent, to the 
ust of a residence, in the headquarters of the panchayat or with the pre- 
vious sanction af the State Government at any other place En the district 
throughout his term of office and for a period of fifteen days immediately 
thereafter, or in lieu of such residence house allowance at such rate as 
the State Government may determine by a general or special order. 

(b) No charge shall fall on the President dtrsonally in sespect of the main- 
tenance of any residence provided under this sub-section. 

(3) During tbt leave or absence of the President, the Vice-President 
ahall be paid such honorarium and allowanc~ as may b~ prescriw. 

(4) ThePrtsidcnt ofthe panehayat s h d  be paid a conveyance allowance 
or permanent travelling dlowaace or b t h  at such rates and upon such 
conditions as the State Govrmrnent may by order determine from time ta 
time. %+-q 

(5) The Vice-Resident, md members of the panchayat shaIl be entitled 
to travelling allowance while touring on public business at such rates and 
npoa such conditions, as may be determined by mIes made cither prospec- 
tively or retrospectively. 

80, ( I )  subject to the provisions of subsection (I) ,  where the President 
of a district cbayat remains abmt or is on leave for a continuous period 
exceeding fi X" een dsya, he shall not be entitled to any honorarium under sub- 
section ( I )  of section 79 of for such period. 

(2) Whm the p i d e n t  m a i n s  absent w ground of illaeui duly ctrti- 
fibd by such medical authority as the State Goverammt may by general or 
apdd order specify, the President shall be entitled to an honorarium under 
ital section (b) of section 79 during the period of wch absence in so far aa 
such period dms not exceed ninety days during any year. 

(3) Nothing, in sub-section ( I )  shall apply to the absence of the h i -  
dent on account of hs touring an public business. 

81. Srtva J otherwise provided in this Act, the term of office of mem- 
President and Vice-President of a district panehayat shall be coextensive 

. with the duration of tbe Panchayat. 

82. (1) The President may taiga from his ofice by tendering his 
regignation in d i g  to the competent authority but the resignation shall 
not take dcct until it is acwptd by the competent authority. 

(2) The ViCe-Mdmt may rcsign from his o h  by tendming his resi- 
gnation in writing to the panchayat but the rrsignarion shall not take effect 
until it is accepted by she panchyat. 

(3) Any othcr member of the paacbayt may resiga by tendming bis 
resigeation to the Prtsident aad th8 resignation shall take effect on the date 
on which it is accepted by the h i d e n t .  

(4) IF any dispute regarding any mignmrtiun arises it shall be beerred for 
decision to auch officer as the State Government may by general or specid 
order appoint in that bbdf md the &cision of such oficer shall be find; 

Provided that no sxrcb dispute s h d  be entertained after the expiry of a 
period of thirty days from the date en which the resignation takes effect. 

(1) owme, pt~gidc at a d  conduct meetings of the. district p&hyat: 

( i )  have to the &s of the panchayat; 

(ti9 discharge dl d a m  impsad, and exercise aEl the powers donferred 
on him by .m under this Act: 

( iv)  watch ovcr the fieaneid and executive administration of the -ha- 
ya t and wrbmit to the pancbayat atl qacstions o o n n d  therewith wbich ~Eutll 
appear to him to squire its orders; and 
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(v) exercisc aclmin'strative supervision over the District Develop- 
ment Officer for securing implementation of resoulutions or decisions of 
the panchayat or uf  a n y  Committee thereof. 

(6 )  The President may in cases of emergency direct theexecution or 
suspension or stoppage of any work or the doing of any act which 
requires the sanction of the panchayat or any authority thereof, and imme- 
diate execution or doing of which is, in his opinion, necessary for tbe 
service or safety of the public, and may direct that the expenses of exe- 
cuting such act shall be paid from the District Fund. 

Provided that, he shall report forthwith the action taken under this sub- 
section, and the reasons therefor to the Executive Committee or any appro- 
priate Standing Committee at its next meetings. 

(2) The Vice-President shall-- 

(a) in the absence of the President, preside at the meetings of the 
panchayat ; 

t (6) exercise such of the powers and perform such of the duties of 
the President, as the President from time to  time may, subject to the 
rules made by the State Government in this behalf, delegate to  him by 
an order in writing ; and 

(c) pending the election of President, or during the absence of the 
President, exercise the powers and perform the duties of the President. 

Motion of 
84. (1) Any member who intends to move a ,motion of no confidence no coniide:~ce. 

against the President or Vice-President may give notice thereof in the pres- 
cribed form to the panchayat. If the notice is supported by such number 
of members as may be prescribed, the motion may be moved. 

(2) If the motion is carried by a majority of not less than two-thirds 
of the total number of the then members of the panchayat, the President or 
Vice-President, as the cease may be, shall case to hold office, after a period 
of three days from the date no which the motion was carried unless he has 
resigned earlier; and thereupon the office held by such President or Vice- 
President shall be deemed to be vacant. - 

(3) Notwithstanding anything contained in this Act or the rules made 
thereunder, a President or Vice-President shall not preside over a meeting in 
which a motion of no confidence is discussed against him ; but he shall have 
aright to speak or otherwise to  take part in the proceedings of such a meet- 
ing (including the right to vote). 

(4)  (a) Notwithstanding anything contained in section 144, a ~ meeting 
of the panchayat for dealing with a motion of no confidence under this 
section shall be called within a period of fifteen days from the date no which 
a notice of such motion is received by the panchayat. 

(6) If the President of the panchayat fails to call such me&% the 
Secretary of the panchayat shall make p report thereof to the competmt 
authority and thereupon the competent authority shall call a meeting of the 
panchayat within a period of fifteen days from the date of the receipt of the 
F e r n  

85. (1)  The competent authority may remove from office any manber Icem0va.I from 
of a panchayat or a President or  Vice-President thereof after giving him an Offia. 

opportunity of being heard and giving due notice in that behaif to the pan- 
chayat and after such enquiry as it deems necessary, if such member, Aesi- 
&st or Vice-President has been guilty of misconduct in the discharge of his 

s or of'any dis aceful cond d G i & n t  
=t in tine @ o W ~ % ~ ~ r n d  ~ m a r o n s  unaer this M or iaas . 
become incapable of performing his duties under this Act. The presidant or . ,  

as, the case may be, the Vice-President so removed may, at the d i i o n  of 
the competent authority, also be removed from the membership of the 
panchayat. 

(2) The competent authority may, after following the prooadam laid 
down in sub-section (1) disquality for a period not exceeding five yeam, any 
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person who has resigned from his ofice of member, President or Vice-Presi. 
dent or otherwise.ceases to hold any such office and has been guilty of mis- 
conduct as specified in sub-section (1). or has been incapable of performing 
his duties ; 

Provided that such action shall be taken within six months from the 
date on which the person resigns or ceascs to hole any such office. 

(3) Any person aggrieved by an order of the competent authority under 
sub-section (1) or (2) may, within a period of thirty days fro& the date of 
communication of such order, appeal to the prescribed authority. 

86. (1) Any member of a panchayat who, during his term of office- 

(a) is absent for more than three consecutive months from the dis- 
trict, unless leave not exceeding four months so to absent himself has 
been granted by the panchayat, or 

(b) absents himself from four consecutive meetings of the panchayat 
without the leave of the said panchayat, 

shall cease to be a me&r and his offitxi shall be vacant and thereupon the 
panchayat shall, as soon as may be, inform him that the vacancy has 
occurred. 

(2) h y  dispute as to whether a vacancy has or has not occurred under 
this section, shall be referred for decision to the competent authority, whose 
decision shall be final ; 

Provided that such reference shall not be entertained if it is made after 
the expiry of fifteen days from the date on which the panchayat informs 
under sub-section (1) to the member as to the vacancy. 

(3) Whenever l ave  is granted under sub-secticn (1) to a member who 
is Vice-President, another member shall, subject to the conditions to which 
the election of the Vice-President, so absenting himself was subject, be elected 
to perform all the duties and exercise all tbe powers of a Vice--President 
during the pericd for which such leave is granted. 

87. (1) The competent authority may suspend from office any President 
or Vice-President or Chairman of Committee against whom any criminal 
proceedings in respect of an offence involving moral turpitude have been 
instituted or who has been detained in a prison during trial for any offence 
or who is undergoing such sentence of imprisonment as would not disqualify 
him from continuing as a member of the panchayat under section 30, or who 
has been detained under any law relating to preventive detention for the time 
being in force. 

(2) Where any President or Vice-President or Chairman has been sus 
pended under sub-section (I), another member shall, subject to the condition 
to which the election of the President, Vice-President or, as the case may be 
Chairman suspended, was subject be elected to perform all the duties and 
exercise all the powers of a President or a Vice-President or a Chairman, as 
the case may be, during the period for which such suspension continues. 

(3) An appeal shall lie against an order passed under sub-section (1) 
to the State Government. Such appeal shall be made within a period of 
thirty days from the date of the order. 

88. A member of a panchayat whose office has become vacant under 
section 32 or under section 86 shall, if his disqualification or disability has 
ceased, be eligible for re-etection,. 

89. (1) Any vacancy in the Office of a President, Vice-President or 
member of a panchayat of which notice has been given to the competent 
authority in the prescribed manner shall be filled by the election of a Presi- 
dent or Vice-President or member who shall hold office so long only as the 
Resident, Vice-President or member, in whose place he has been elected 
would have: held office if the vacancy had not occurred. 

Provjrled that if the vacancy of a member occurs within four months 
preceding k e   ti.'^: 02 which the dl~rcitior, of the panchayat expires under 
s.:tiun 13, :' r:::  , . 4~ FiJjtd, 
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(2) The meetisigf0.r the election of a President or VicsPresident under 
sub-section (I), shag b convened by the competent authority on such date 
as it may fix and the election shall be held in the same manner in which 
the election of a President or Vice-President is held under section 77 and the 
provisions of that section shall, so far as may be apply in respect of such 
election. 

90. (1) No disqualification of or defect in the election of any person 
acting as a member, President or Vice-President or Chairman or member of 
a committee constituted under this Act,or in the appointment of a presiding 
authority of the first general meeting, shall be deemed to vitiate any act or 
proceeding of the panchayat or of any such committee, as the case may be, 
in which the person has taken part, wherever the majority of person, party 
to such act or proceedings were entitled to act. 

(2) No resolution of a panchayat or of any committee constituted under 
this Act, shall be deemed invalid no account of any irregularity in the service 

, of notice upon any members, provided that the proceedings of the panchayat 
or committee were not prejudicially affected by such irregularity. 

(3) Until the contrary is proved, evexy meeting of a panchayat or of a 
committee appointe under this Act in respect of proceedings whereof a 
minute has been made and signed in accordance with this Act, shall be deemed 
to have been duly convened and held and all the members of the meeting 
shall be deemed to have been duly qualified, and where the proceedings are 
the proceedingsof a committee such committee shall be deemed to have been 
duly constituted and to have has the power to deal with the matters referred 
to in the minute. 

(4) During any vacancy in a panchayat or commit& thereof the conti- 
nuing members may act as if no vacancy had cccurred. . 

CHAPTER V 

CONDUCT OF BUSINESS. 
ADMINISTRATIVE POWERS AND 
DUTIES, PROPERTY AND 
FUND AND ACCOUNTS ETC. 
OF PANCHAYATS. 

PART-I 

Provisions relating to village panchayats. 

(A) Conduct of business. 

91. The meeting of a village panchayat' shall be held at such intervals 
as  my be prescribed 

Providedthatthe Sarpanch for any sepecified reason may, and upon the 
writtenrequest of not less than one third of the members shall dl a meeting 
of the panchayat at any other time. 

92. ( I )  A village panchayat may constitute an Executive Committee fcr 
performing such of its functions and duties (not being those pertaining to 
its Socid Justice Committee, as the panchayat may assign to it. 

(2) The Executive Committee shall consist of five members to be elected 
by the panchayat from amongst its members, out of whom one shall belong 
to a Scheduled Caste or a Scheduled Tribe and one shall be a woman. 

(3) A village panchayat shall constitute a committee called the Social 
Justice Committee for performing such functions as are essential for securing 
social justice to the weaker sections of the society including persons belon- 
ging to the Scheduled Castes and the Scheduled Tribes, as may be prescribed, 
a d  the constitution of such committee shall be such as may be pracribed. 

Acts and 
proceedings oP 
panchayat and 
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dis-quabfb- 
tions etc. of 
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(4) In addition to the aforesaid committees, a village panchayat may 
with the previous approval of the State Government constitute one or more 
committees consisting of such members of the panchayat and other residents 

_of the villageas the panchayat may determine, or appoint any of its membt.rs. 
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toemcute sny w d  or scheme decided npon by the pmdm)9t or to inquire 
into and npozt So the panchayat on matters which the pnchayat may rdkr 
to such CO- or member. The panchayat may make xqgdations for the 
procedure to .%e f o 1 1 d  by any such committee. 

(5) Where any committee is constituted under this section the members 
of the committee shall elect from amongst themselves the Chairman of the 
committee. 

Provided that- 

(a) where the Sarpanch and Upa-Sarpanch bath are rnenbm of 
any suoh committee, the Sarpanch shall be the ~~ Chsirmgn of 
such committee and if he declines to hold the o h  the Upa-Saqmch 
shall be the ex-ofkh Chairman of the committee, unless he also declines 
ta hold the o&, md 

(b) where onIy one of them is a member thereof he ahall be the 
ex-ofEcio Chairman of the committee, unless he declines to hold .lhc o&c. 

*(6) (a) The term of ea& of the c o d  other than the Executive 
Committee and the Social Justice committee shall be such as may be deter- 
mined by the pancham ' 

(b) Theltienm of the Excutive Commitka shall be two years and on 
the expiry of its term,, the committee may be reconstituW; and the term of 
the Social Justice Camittee shail be cmxtensive with the dmrrtion of the 
panchayat ; 

Provided that where the unexpired part of the duration of the panchayat 
during which the Executive Committee is constituted or reconsitituted is less 
than two years, the tenn of the Executive Committee shall be co-extensive with 
the unexpired part of the duration of the panchayat. 

4 2  

(7) 'A member owe elected to a committee shall be eligible for reelection, 

(8) A member or Chairman may resign from membership or 'chairman- 
ship of a committee 'by tendering 'his resignation to the panchayat. ' 

(9) Any vacancy occuring in a committee shall be filled in as soon as 
possible. 

(10) The committees constituted under this section shall in the perfor- 
mance of their functions exercise such powerg and &charge such duties of a 
village panchayat as may be assigned to them by the panchayat. 

(If) Such of the powers, fucctiom m d  duties d t h e  panchayat as are 
not assigned to any committee sbaU be exercised and pdorrned by the 

(12) The ~paachayat may at any t h e  withhaw fsom olsy committee 
other than the Sochl Justice Committee any of the powem, funotions and 
duties assigned to it and may assign the same tomy othw c~mmittee ether 
than the Social Justice Cormnittee. 

(13) A comml#cesUl conform to any instructions that may from time 
to time be given to it by the panchayat ; the panchayat may at any time 
call for any extract from any proceedings of any committee and for any 
return, statement, account or report in comection with any matter with which 
any committee bas kcen authorised or ditected to deal, every such reg~isition, 
rhall without unreamuah delay, be complied with by the committee so 
called upon. 

(14) Nomithstan~ .the assignment of any powers. hmtims and 
duties cf a pashayat -to a committee theteof,-- 

(0) any person aggkved by a decision of a c o d W  &er than 
the Social Justice Committee in such classes of cases as may be pres-- 
cribed @r as ap@ .to the panchayslt, and 

(th) any pemm .aggrieved by the decisicm d t b  Social Jusiice 
Co:nmittee ~ i k y  i~ an appeal to the Shhl  Justioe .Cmmitlee of 
' ' ~ e  ,,iItl:.ika par :;,vat. 



                                                CHAPTER—V  
          CONDUCT OF BUSINESS, ADMINISTRATIVE POWERS AND DUTIES,                    

         PROPERTY FUND AND ACCOUNTS, ETC. OF PANCHAYATS 

Part-I  

Provisions relating to Village Panchayats  

(A) CONDUCT OF BUSINESS  

91. Meeting of Panchayats. 
92. Village panchayat committees, their constitution, powers, functions and duties. 
93. Meetings of gram sabha. 
94. Panchayat to place before gram sabha statement of accounts, etc. and duties of gram sabha.  
95. Procedure in respect of meetings. 
96.
  

Questions to be decided by majority of votes. 

97. Modification or cancellation of resolutions. 
98. Invitees at meetings of panchayat. 
(B) ADMINISTRATIVES POWER AND DUTIES.  

99. Administrative powers of Panchayats. 
100. Other functions of panchayats. 
101. Power to compromise. 
102. Local inquiry and reports by village panchayats. 
103. Powers of panchayats to manage institutions or execute work transferred to it by taluka or district 

panchayat. 
104. Control on erection of buildings. 
105. Obstruction and encroachment upon public streets and open sites. 
106.
  

Numbering of premises. 

107. Form of Taluka Development Officer to require owner to provide water closet or privy 
accommodation. 

(C) PROPERTY AND FUNDS.  

108. Government may vest certain lands in Panchayats. 
109. Other property of village panchayat. 
110.
  

Limitation on power of Panchayat to transfer immovable property. 

111. Village Fund. 
112. Application of fund. 
113. Decision on claims to property by or against village panchayat 
(D)  OFFICERS AND SERVANTS OF PANCHAYATS  

114.
  

Secretary and servants of panchayats. 

(E) CONTRIBUTION TO DISTRICT DEVELOPMENT RIN D 
115. Contribution to District Development Fund. 
(F) BUDGET ESTIMATES  

116. Annual Budget Estimates. 
117.
  

Revised or suppliementary budget or reappropriation of funds. 

118.
  

Except in emergency no sum to be expended unless it has been included in budget estimates. 

119. Accounts of income and expenditure. 
120.
  

Annual administration report. 

(G) AUDIT OF THE ACCOUNTS OF VILLAGE PANCHAYATS 
121. Audit of accounts of panchayats 
 

     



Part--II  

Provisions relating to Taluka Panchayats  

(A)  CONDUCT OF BUSINESS  

122. Meeting of Taluka Panchayat. 
123. Taluka panchayat committees, their constitution, powers, functions and duties. 
124. Honorarium to Chairman of Social Justice Committee. 
125. Travelling allowance to members of committee who are not members of a taluka panchayat. 
126. Procedure in respect of meetings. 
127. Questions to be decided by majority of votes. 
128. Modification or cancellation of resolutions. 
129. Invitees at meetings of taluka panchayat and its committees. 
(B) ADMINISTRATIVE POWERS AND DUTIES  

130. Administrative powers of panchayats. 
131. Other functions of panchayats. 
132. Entrustment of work etc., to taluka panchayat by district panchayat 
(C) PROPERTY AND FUND  

133. Property of taluka panchayats. 

134. Taluka fund. 

135.
  

Application of Taluka fund. 

(D) OFFICERS AND SERVANTS 

136. Secretary, Officers and Servants of taluka panchayats. 

137. Powers and functions of Taluka Development Officer. 

(E) BUDGET ESTIMATES  

138. Annual Budget Estimates. 

139. Revised or supplementary budget and reappropriation of fund. 

140. Except in emergency no sum to be expended unless it has been included in budget estimates. 

141. Accounts of income and expenditure. 

142. Annual Administration Report. 

(F) AUDIT OF THE ACCOUNTS OF PANCHAYATS  
143. Audit of accouuts. 

 
   



Part—III  

PROVISIONS RELATING TO DISTRICT PANCHAYATS  

(A) CONDUCT OF BUSINESS  

144. Meetings of district panchayats. 
145. District Panchayat committees, their constitution, powers, functions and duties. 
146. Removal of Chairman of Education Committee. 
147. Honorarium etc. to Chairman of Education Committee. 
148. Honorarium etc. to Chairman of Social Justice Committee. 
149. Travelling allowance to members of a committee who are not members of district panchayat. 
150. Procedure in respect of meetings. 
151.
  

Questions to be decided by majority of votes. 

152. Modification or cancellation of resolution. 
153. Invitees at meetings of district panchayat and its committees. 
(B) ADMINISTRATIVE POWERS AND DUTIES 

154. Administrative powers of panchayats. 
155. Other functions of panchayats. 
156. Power of district panchayat to undertake works, etc. behalf of Government etc. and to give 

technical advice. 
(C) PROPERTY AND FUND  

157. Property of district panchayats. 
158. District Fund. 
159. Application' of District Fund. 
160. District Family welfare Fund. 
(D) OFFICERS AND SERVANTS 
161.
  

Secretary and officers and servants of district panchayats. 

162. Powers and Functions of District Development Officer. 
(E) BUDGET ESTIMATES 

163. Budget estimate of district panchayat and reappropriation of funds. 
164. Copy of Budget Estimate to be forwarded to competent authority. 
165. Except on pressing emergency no sum to be expended unless it has been included in budget 

estimate. 
166. Accounts and their audit. 
167. Annual reports. 
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witbin a period af sixty clay; from the date of such decision and the p a c k -  
yat or, as the case may he, the Social Justice Committee of the taluka pan- 
chayat may after giving an opportunity to the appellant to be heard confirm, 
modify or reverse the decsion appealed against and p s  such order as it 
may think proper. 

93. ( I )  There shall be held at least two ordinary meetings of the gram 
sabha every year on such date, at such time and place, as may be prescribed 
but in no case the intervening period between two ordinary meetings shall be 
less than three months. 

Provided that the Sarpanch may, at any time on his own motion, and 
shall, if required by the taluka panchayat or district panchayat call an extra- 
ordinary meeting of the gram sabha 

(2) Any officer authorised in this behalf by the talr~ka panchayat or 
district panchayat by general or special order shall have the right to speak 
in, and otherwise to take part in, the proceedings of a meeting of a gram 
sabha, but shall not be entitled to vote. 1 

(3) Unless otherwise provided in this Act, the Sarpanch, and in the 
absence of the Sarpanch, the Upa-Sarpanch shall preside over every meeting 
of the gram sabha. In the absence of the Sarpanch and Upa-Sarpanch, the 
members of the gram sabha shall elect one of the members of the panchayat 
present to preside. 

(4) If any dispute arises as to whether a person is entitled to attend a 
meeting of a gram sabha, such dispute shall be decided by the perosn presi- 
ding, regard being had to the entry in the list of voters for the whole d the 
village or ward thereof, at the case may be, and his decision shall be final. 

94. (1) The first meeting of the gram sabha in every year shall be held 
within two months from the commencement of that year, and the village 
panclpyat shall place befar such meeting. 

( i )  the annual statement of accounts; 

(ii) the report on the administration in the preceding hancia.1 year; 
(iit) the development and other programme of work proposed for 

the current financial year ; 

(iv) the lzrst audit note and ~eplies (if any ) made thereto ; 
(v) any other matter which the taluka panchayat and 'distriz ,. panchayat requires to be placed before such meeting. 

(2) It shall be open to  the gram sabha to discuss any or aII of the 
mattersphoed beforeit under sub-section (1) and the panchayat shallconsider 
suggestions, if any, made by the gram sabha. 

(3) 
cribed. 

gram sabha shall carry out any other functions as may be pres- 

'95. Save as provided in this Act, the time and place of a meeting of a 
panchayat or a committee thereof, the quorum for such meeting, the pro- 
cedure for calling such meeting and the procedure at such meeting, shall be 
such as may be prescribed. 

%. AlI questions before a meeting of a panohayat or Gonunittee thene- 
*of or of a gram sabha shall be decided by a majority or votes of .the members 
present and unless otherwise provided in this Act, the presiding officer ofthe 
meeting shall have a second or casting vote in all cases of equality of W s :  

Provided that in such circurnsqtnces and subject to such conditions as 
may be prescribed, as decision on any question IxEore a panchayat or co- 
mmittee thereof may he taken by dmlating the p~opxsitions therefor for the 
vute of members. 

97. No resolution &.a panchayat shall be m ~ d i f i d  amended, vmied or 
-cwel4ed i& a pwchtryat within a wiod of three months firem the itate ef 
-the passisq . t W ,  except !by a resekttrion suppakd 'by two-thirds of the 
.whole number of members nf such ;pa#myat. 

Mating of 
Cfrsm SaWa 

Paachayat to 
place before 
gram sabha state 
malt of BCCOunts, 
etc. and duties. 
of gram sabha 

Questions to bo 
decided by 
majority of 
votes. 

Modification or 
canceltation 
of resolutions-. 



AdmidHmtm 
powers of plloeh- 
awa 

9& (1). Notwithstanding anything ~ontahed in:his kct, it shatl be law - 
fol fox a v~llage panchyat to hvite at ha meeting mor than two persoas. 

(2) An invitee at a meeting of the pnnchayat shall have the righ t 
to speak or othtrwise take part in the pr~ceeding of tbe meeting but shall 
not be entitled to vote. 

(B) Administrative powers and duties. 

99. Subject to the provisions of this Act it shall be the duty of each 
panchayat to make in* the area within its jurisdiction, and so fhr as the 
fund at r t s  disposal wrll dew, reasonable pr~is ions ,  in regard to all or 
any of the matters specified in Schedule I .  

100. (1) A paachayat may with the previous mtletion OF the district. 
panchayat, incur expe~lditure on ducation or medical relief outside its jurib 
diction if its hanm permit. 

(2) A p a n a p t  may also make provision for carrying ont in the a m ,  
within the limits of its jurisdiction my other work+ or neasure which is likeIy- 
to promote,- 

(a) the health, safety, comfort or convenience, 

(b) d a l ,  economic or cultural well being and 

(c) education including secondary education of the inhabitants of' 
the arw. 

(3) A paacbayat may, by resolution passed at its m e g  and supportdl 
by two thirds of the whole number of members make provision for any public 
recaption, mmony or entertainment in the area within its jurisdiction or 
may make contribution towards an annual gathering or such other gathering 
of panchayats in the district or the State or towards the fund of any institution. 
wbich is established with the object of promoting the spirit of comrnusity, 
self-help and mutud aid among village folk and suggesting ways and means 
for the &cient administration of panchayats and which is mgni sed  by the 
State Government : 

Provided that exapt m*th the previous sanction ofthe pandayat to which 
it is subordinate under rsection 6, the panchayat shall not incur expenditure- 
exceeding one hundred rupees on any such r-ion, eremoney, entertain- 
ment or gathering. 

(4) If in rcspct  of any land it copes to tbe notice of a p mchayat that. 
on accuunt of the neglect of the occupant or sup'mior holder thereof or dis- 
pute betwen him and his tenant, the cultivation of the land bas seriously, 
suffered the panchayat may bring such fact to the notice of the competent. 
authority. 

(5) A panebayat shall, in regard to the measurn for the d i o r a t i o n  
of the midition of Sckeduled Castes and Scheduled Tribcs and other back- 
word classes, and in particular, in the rcinoval of untouchability, carry out 
the directions or orders given or issued in this regard from time to time by - 
the State Gcvernment or the competent authority and in case the pmchayat 
fails to carry out any dimtion or order so given or issued, it shall be lawful 
for the State Government to withhold the payment to the pnchayat of all 
or any of the grants payable under Chapter XI after the pancbayat has been 
given a reasonable opportunity of being heard. 

(6) A pachhyat shall perfom such other duties and functions as arc 
entrusted to it by ar under any other law for the time being in force. 

(7) It shan be lawful for a panchayat to reader financial or other assi- 
trknce to any person for carrying on in the village panchayat any activity 
which is rtIated to any of the matters specified in ScheduIe I. 

0- to *Pro - 101, (l) A village panehayat may c o m ~ i s c  in respect of any suit- 
3'92. insihltd *by or against it. or in respect of any claim or demand arising out- 

of any contrcct aetered into by it nnder this Act, for such sum of moneyr 
or 0 t h  c c ~ - - , ,  .j;ior, as it shall dew- sufficient : 
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F ~ o v ~ r i ~ C  that if any sanction in the ~naking of any contract is required 
by this Act, the like previous sanction shall be obtained for compromising 
any claim or demand arising out  of such contract. 

, 

(2) The panchayat may give compensation out of its fund to any person 
sustaining any damage by reason of the exercise of any of the powers vested 
in it and its officers and servants under this Act. 

102, It shall be the duty of every village panchayat to enquire and report ~ ~ ~ ~ s ~ ~ l ~ ~ d  
many of the following cases, namely :- panchayt. 

(a) any case where a magistrate has directed that a previous local 
It of 1974. investigation be made by a village panchayat under section 202 of the 

Code of Criminal Procedure, 1973 and the words "such other person" 
in sub-section (1) of the said section shall be deemed to indude a 
village panchayat ; 

(b) any case in which a magistrate making an inquiry under section 
,125 of the Code of Criminal Procedure. 1973, may require from the 
village panchayat in whose jurisdiction either the wife or child for whose 
maintenance the application is made or the husband or parents respeciti- 
vely of such wife or child resides. reports as to the amount of maintenance 

i which, having regard to the circumstances of the parties, should 
be payble and such report shall be evidence in such inquiry ; 

Provided that no member of the village panohayat shall be required to 
attend as a witness touching any matter on which the report is itself. evidence 
but the magistrate may, in his discretion, call for a further report. 

Powers of panch- 103. In the case of any institution managed by a taluka' panchayat or ,yat to 
district panchayat, or of any work to be done out of the fund of a taluka institutiomot 
panchayat or district panchayat, the taluka panchayat or, as the case may be, execute workltran- 
the district panchayat may, if the village panchayat so agrees entrust to the sferred to i t  by 
village pnchayat the management of such institutions or the execution of z:ka;:t.district 
such work ; 

Provided that in every such case, the fund necessary for such management 
.or execution .shall be placed at the disposal of the panchayat by the taluka 
panchayat, or district panchayat. 

- 104. (1) No person shall erect or re-erect or commence to erect or re- Control on 
erect within the limits of the village, any building without the previops permi- on of buildings. 
ssion of the panchayat. 

(2)  Permission shall be presumed to have been granted if the panchayat 
fails to communicate its sanction or refusal in respect thereof witbin one month 
from the date of receipt of the application for 'the permission. In 
case of refusal, the panchayat shall communicate to the applicant the reasons 
'thereof, and an appeal shall lie against any such order of refusal to the hluka 
panchayat. - 

Provided that no such appeal shall be entertained if it si made after the 
expj; , of thirty days from tbe date on which the refusal is comhunicated 
to the 'applicant. 

(3) No person, who becomes eintilted under sub-section (1) or. .(2) to 
proceed with any intended Work of erection or re-erection shall commence 
such work after the ,expiry of one year from the date on which he became 
entitled to proceed therewith unless he shall have again become so entitled by 
a fresh compliance with the provisions of sub-section (I) or (2) as-the case 
.may be. . , 

(4) Whoever -erects of re-erects or commences to erect or re-erect any 
building without such permission or in any manner Contrary to the provi- 
mions of sub-section (1) or any bye-law in force, or any conditions imposed 
by the panchayat shall, on conviction be punisheti with fine, which m a y  ex- 
tend to two hundred rupecs'an'd i'n the case of a continuiilg contravention, 
he shall be liable to an additional fine wiiich may extend to twenty rupees 
fcq each day ,during which such contraventiori'continues after'conviction for 
t& -$id s ~ h  sntraventioli. , ,  -.., 

-- . / I _  , , _ , r .  . . 
Y-411-10 . =. 
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(5) without prejudice to the penalty prescribed in sub-section (4) the 
panchayat may- 

(a) direct that the erection or re-erection be stopped, 

(b) by written notice require such erection or re-erection to be 
altered or demolished, as i t  may deem necessary, 

and, if the requirement under clause (b) is not complied with within the time 
fixed in the notice, the anchayat may cause the alteration or demolition to , 

be carried out by its o d cers and all the expenses incurred by the panchayat 
there for, shall be recoverable in the same manner as an amount claimed on 
occounh of any tax recoverable under Chapter X .  

Provided that when a notice for bringing any action against any direction 
for the alternation or demolition of any erection or re-erection issued under 
this sub-section has been given under sub-section (2) of section 270, altera- 
tion or demolition shall not be caused to be carried out until the expiry of 
the period of such notice and a further period of seven days. 

(6) Nothing contained in this section shall apply to any building which 
is d or required for public service or for any public purpose, and if the 
property of the St* or Central Government or any local authority, or is to 
be erected or re a r&4 by the Stat+ or Central Government or 
the local authority but reasonable notice of the proposed construction shall be 
caused to be gircn to the panchayat, and the objections or suggestions of the 
pamchayat, if any, shall be considered. 

Explolutiol-The expression "erect" or "reerect" with reference to a 
building in this section includes- 

(a) any material alteration, or enlargement of or in any building ; 

(6) the conversion by structural alteration into a place fof human habi- 
tatioq of any building not originally constructed for human ha& 
tation ; 

(c) such alteration' of a building as would eEwt a change in the dra- 
inage or sanitary arrangement or matePially affect its security ; 

(d) the addition of any rooms, buildings, outhouses, or other structures 
.?to any building ; 

(e) !the conversion by any structural alteration into a place of religious 
worship or into a sacred building of any place or building, not ori- 
ginally .meant or constructed for such purpose : 

v> roofing or covering an 'open space between walIs and building's as . 
re@ the structure which is formed by roofing or covering such 
space ; - 

(g) rcoaversion into a stall, shop, warehouse, or godown of atiy buil- 
ding not originally 'constructed for use as such or vice' versa ; 

(h) construction in a wall adjoining any stred or land not vested in the 
owner of the wall, of a door opening on such street or land. 

Obstruct3n .and 105. (1) Whoever, within the limits of a village-- 
mcroa~rnent 
upon :&ic streets 
and spen sita. (a) builds or sets up any wall, or any fence, rail, post, stall verandah, 

platform, plinth, step or structure or thing or any other encroach- 
ment, or obstruction, or- 

(6) deposits, or causes to t?e ?[aced or deposited, any box; bale, package 
or merchandise, or any other thing, or 

(c) without written petmission given to the owner or occupier of a 
h?iilding by a panchayat puts up, so as to project from an upper 
si-: I* "weof any verandah, balcony, room or other structm or 
ti:; :, 



in or over any publi: street  or pkace, or in or upon m y  opw drain, gn*, 
sewer or aqueduct in such smesaeet or place, or conuavpnes my d i t i o a s  
subject to which any permission as aforesaid is  given or ttie provisions of 
any bye-law made in relation to any such projections w cultivates or makes 
any unauthorised use of any p z i n g  land, not being private property, slhall 
an conviction, be punished witb fine, and witb furrher fma which may extend 
to twenq ' five rupees For each day on which mch obstrudioo, deposit, pre 
jwtion. cultivation or uoauthorised use continues after the date of fi& con- 
viction for such offience. 

(23 The panhayat may remove my such obawoll or e n m a t  
and remove any crop unauthorisedly cultivated, on grazing land or any ather 
land not being private property, and may remove any unauthorid obstru- 
ction or encroachment of the like nature m any apw site not being viva& 
property* whether such site is vested in the pattchayat or not ; 

1. - 
Provided that if the site be vested in the Sirate Govemn&t, th - 

sdon of. the CoIcctm or any officn mt11missd by him in this WG1i 
have &st been obdaiaad the txp"sw of soch  emo oval MI be paid by the 
persiin who h d  amused the said obstnktion cr encrmhmint and s h l l  be 
mvcrable undet Chapter X : 

r 

Qoi(idd further that w h  lief& thc d v a l  d y suc: ~~ 
or rejection a not& for bringing' action' in thal b i b  ? $& M' @is under 
suEsectibn (2) of sation 270, no adion for mi memod d the 
ment or projdon'Qhall taken until the kxpiry of the perjbd' of s k b  n&& 
and further period of wvkn days, 

{3j N w  h sub (2)'khalI p&ent' th: wbayak f i b  gqb6 
ttipg any construc$h referred tb' ia.claust (a) of c@u:st (c)- 6fstlbWZiad (I) 
to s b d  6n such terms and eoiditions as may be pkhi66d. 

(4' Tbt power mid& siib-sictiq (2)' maj: bi d i e d :  ia m'p~ct af any'. 
obstiuction, mdechmtnt; or projeqiort' rcfmed tb' the& or IM$ 
such' otishction: bcrmcbment, or proj&!bn hag bka made kfore. or a ' k f  
the' viPage' is specified+ as such u i d r r  claust@)' of aflidlc 243 of tHe Cmstith- 
rion of before or after ae' property is v& in the +Myat, 

(5) Whaver not being, duly authorid in that btbatf rmam mth, 
sand or other matirial ftom, or maks  any encroachncnt in or' u p  m y  
openasitti which is not p h t e  fio@rQ, s W ,  dn cwvkticrn, &&lid with 
fine and; bi he of tin encraaCbta&t, vhth further iim M~ich  may qmd 
to twenty five rupees for evmy day oh wxch the enaoa&ehtdtht emtimes 
after the date of first'conviction. 

(6) Nothin8 contained in tlrir d b h  d'$kvcht.& pipdqst f& 
dowing any -ary ~ccupation. of or won, in, any p u t h  Steet on, 
oowtsions of festivals and aremanics, of lhe phmg ~ffuel  in by-& 
sites for not more than seven days, and m rmch+ rnqnq-aji ncit to ~ V F  
n h e c  th public or my individual or from doming any ,teqimmq e m  al 
or puttinag projection over, w kmposary -tion of, m y  ~ u b k  sqrEet 
or place, or any other purpose in acmrdance with the byelaws made u m k  
this Act. 

formation e-st tbc p o v  OC tht .pandayat under sub-section (2) amd 
tapit'attion tti m d v t  tbe crbdrwiaa, encro-bt a, as the' e' us&y b, 
the crop. 

(8) ' .The' ~rtfb I & v c l d p h t  0- may, a d  d d n  Waidd ta 'u & 
~~Edrk ' eZ)  -mdrr"or w W e x  it is +rtd to-him thsf thou* &,m 
chayat was movbd to take afti011'uack sub-3tdtiaa' (2) it ha3 not W m y  
ar tion for three moa'hs ; 

ghchya'fdht~ dd s6 wBlh,n s-xl 
time, the Taluka DEvelopmtnt 0 &'may th i  rthaffcr tt~& AriM 
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106. (1) The panchayat may, from time to time by written notice, require 
the owner of any premises or part thereof, either to put up, by means of a 
metal plate a number or sub number on such premises, or part thereof in 
such position and manner as may be specified in such notice, or  to  sign* 
in writing his desirethat such work shall be executed under the orders of the 
panchayat. 

(2) Any person who destroys, puiis down or defaces any such number 
or sub-nurnber or puts any number or sub-number different from that put up 
bu order of the panchayat and any owner of any premises or part thereof, 
who does not at his own expense keep such number or sub-number in good 
order after it has been put up thereon, shall on conviction, be punished with 
fine which may extend to one hundred rupees. 

(3) Where a number or sub-number is put upon any premises or  part 
therof, under the orders of the panchayt in accordance with sub-section (I), 
the expenses of.suc11 work shall be payable by the owner of such premises 
or part thereof, at the case may be. 

(4) In this section "premises" means a house, outhouse, stable, shed, 
hut or  other structure whether of masonry, bricks, wood, mud, metal or any 
other Material whatsoever whether used as a human dwelling or otherwise. 

Powers?ot =ahka 107. (1) where any premises in any village are, in the opinion of the 
Deve'Opment OR- TaIuka Devlopment Officer, without adequate and suitable water closet or cer to require 
owner to provide privy a'ccomrnodatign in accordance with the rules or bye-laws made under 
water closetor prrvy this Act in that behalf, the Taluka Development OfJicer, may, by written 
ae~~mnodalion.  notice, require the owner of such premises to  provide such water or  privy 

accommodation inaccordance with the rules or bye-laws made under' this Act 
in that behalf, within such time as may be specified in such notice and if 
the owner fails to comply with such rqquirement, within the time so s p d i e d  
or within such time as may, oq the application of the owner, be extended 
by the Taluka Development Officer for any reasonable cause, it shall be law- 
ful for the TalukaDevelopment Officer to make such provision from the taluka 
fund and where such fund is inadequate, with the .permission of the district 
panchayat, from the District Devlopment Fund. The expenses incnrrred by 
the Taluka Development Officer, in making such provision sholn on 
demand by the Taluka Development officer, be payable by the owner and if not 
paid by him on demand such expenses shall be recoverable by the Taluka 
Development Officer in accordance with provisions of section 215. 

(2) Notwithstanding anything contained in sub-section (I), where the 
owner of any premises fails to comply with such requirement within the period 
specified under sub-section(l), the Taluka Development Officer may, in a case 
where the owner is not himself the occupier of such premises, permit the occu- 
pier of such premises to make provision for such water-closet or privy accomm- 
odation at the cost of the owner if the occupier is willing to do so in 
stead of the Taluka Development M c e r  himself making such provision. Any 
such occupier who makes such provision shall, after obtaining the necessary 
certificate from the Taluka Development officer &%out such 'provision 'having 
been made by himip making such provision and the reaso'dibleness of such 
tkipenses, be entitl6d to deduct, such amount of expenses as -is certii5ed 
by the Taluka Developnieht OEcer to be reasonable from the rent 6t 'any 
other sum payable by h'm to  the owner or to &over, such amount from the 
owner in any other lawful manner. 1. ., 

(3) For the purpose of making the provision specified in sub-section 
(I), the Taluka Devlopment,officer ahall have power to do all acts necessary 
for that purpQse and the pacbayat or the Taluka De,velopment Ofticer shall 
not be liable to p q  any! compensation to the owner of .the premises for any 
reasonable damage done to the premises in making such provision. 

(4) Where any water-closet or privy accommodation is provided or set 
up by the Taluka Development Officer under sub-section (I) and the expen- 
ses incurred by the Taluka Development Officer in doing so are paid by, or 
recovered from, the owner in full, such water-closet or privy accommodation 
shall belong to  the owner of the premises and the owner shall be responsible 
for the expenses of maintaining it in good repairs and efficient condition. 

Born L VII. (5) The provision as aforetsaid made under sub-section (I) or sub-section of 1947. 
(2) shall not be deemed to be a . p e ~ a n e n t  structure for the purpose of clause 
Cb) of sub-section- ( I )  of secti9n. 13 of the B~npbay Rents, Hotel ,, and 
Lodging Housa Rates Control Act, 1947. .. 



Expbnatiloo--For the purposes of this section ,'*water closet" meam a 
closet u s 4  as a privy an wbich disclmgc are pushed in or carried off by 
water, and includes an aqua pri-vy, gas plant, latrine attached with gas plant, 
a closet of type b o r n  as P. R, A. L (Planning Research Action Institute) 
type, septictanktype, band flush type, bore hole type, clap trap type or any 
other type which the State Government may, by notification in the m r i a I  
Gazette, specify. 

(C) Property and Fu?:ds : 

108. (1) For the purpose of this Act, the State Governen2 may subject 
to  such muditions and restrictions as it may think fit to i m p z  vest in a 
panchayat open sites, waste, vacant or grazing lands or public roads, streets, 
bridges, ditches, dikes aad  face^, wells, river-beds, tanks, stream, lakes, 
nallas, canals, water-courses, trees or any other property in the village vesting 
in the Government. b:? 

@) Subject to any m d i t i o n s  and restrictions imposed by the State Govc- 
rmmt under sub-section (1)  and with the previoue sanction of the ColIcctor, 
a pmchayat may discontinue or stop up any such public mad or street vested 
in it by the State Government, but which is no longer required as public road 
or street and may lease or sell any such land theretofore used for the pur- 
poses of such public road or street : 

Provided that one month More it is decided to stop up or discontinue 
such public mad or street, the Sarpaaoh shall, by notice signed by him and 
afixed in the part of the public road or street which is proposed to Ix dicso- 
ntinued sr stopped up, and published in such other manner as is prescribed. 
inform the residents of the village of the said proposal and consider any 
objections in writing made thereto, The notice shalI indicate the alternative 
route, if any which it is proposed to provide or which nay already be in 
existen=. 

Bcm. LV 
I (3) Whenever any public mad or m t  or any part tfrercof bas, been 

:I a of 19~5, SO di~continud or stopped up, reasonable compensation shall be paidyQo, 
every person &a was entitled to use such road or street or part thereo 
other wise than as a mere member of the public, as a means of aceessto 04 
from his property and has sufferad damage from such discontinuance or 
stopping up, and the provisions in t h t  Bombay Highways Act, 1955 in rtla- 

Q tion to the assessment, apportionment, and payment of compensation shall, 
mutatis mutmdis, apply thereto as they apply in relation to the clo6Ul'e of 
a highway under section 52 of that Act. 

(4) any opea site or waste, vacant or grazing !and vegting in 
Government, has been vested by Goverarnmt in a panchayat whether before 
ox after the commencment of this Act, then it shall be lawful for the State 
Government to  resume at any time such site or land, if it is required by it 
for any public purpose : 

Provided that in me of any improvement of such dte or land made by " the panchayat or any o h  persoa, the pam:hayat or person, as the ease may 
be, shall be entitled to compemtion eqastl to the value of such improve 
merit and such value shall k determined in aceordance with the provisions 
of the Land Acquisition Act, 1894. 

of 109. (1) A taluka pmchayat or the district panchayat may from time to xnof 
1933. time direct that any property vesting in it shall vest: in a village panehayat 

c and thereupon notwithstanding anything mntained in the Transfer of Pro- 
perty, Act, 1882, or the lndian Registration Act, 1908 Such property shall 
vest in the villag pnchayat. 

(1) Every work ~ r n ~  by a panchayat out of its fand, or with 
Govmment awistance or p p l e ' s  participation shall vest in the ~ c h a y a t .  

110. ( I )  Subject to the pmviaioas of sub-section (2) po ltase, sale or " other transfet of any immovable prop~ty vesting in, or acqured a p n c b -  
yat shall be valid unless m h  1- sale or other transfer has k e n  made with 
the previous sanction of the Gompetmt authoririty. 

cmcmmyt may 
wst cerialn and 
in paxhayat. 

Limitation on 
power of pa&- 
ayat to t m f e r  
i rnmovable prop 
erty, 

(2) In the case of aBease of imnomble ppertr  other than the property 
vesting in he panchayat under section 108, no such prevjoua sanction shall 

m' 
Ix -L if the period of leaaa doGs not exceed t h ~  gtars. 
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1 tund. Ill. ( f )  Thsra shan be in a& bflla~e a furd lo Ee caned the vinage f a d .  

(2) The foflowing shall be paid inta and form part of the fund, namely; 

(a) the prooe#ls of any Cex or fee impowl by or sasigued to tbe 
paacbayat under tb is  Act ; 

(b) all gums orderad by a court to bc paid as' compmatiw ; 

(:) all otha sums orderad by a court to be placed at the crtdit of the 
viEfaga h a d  : 

(d) the sale procebds of dl dust dirt. dung, rdbsc, ar carcasses of 
animals, except in so far as any person is entitled to the whole or 
a portion thereof ; 
IrZ 

(e)  sum^ cmtt~%utd lo the fuod by the State Govmmcnt or the teFuka 
panclwyL or the district pamhqat ; 

If) d s u m  raxivad by way of loarrs from the State Govament or 
the talnka panchayat or the district ptmhayat or out of the District 
DeveEopment, Fund or otberwist ; 

6g3 all sums &yvd by the panchnyat by waj of gift or catnh!ioa ; 

(h) the incume or prom cds of any prortrty resting m the pamchayat; 

(0 the net proccbds [after deducting the expasts  of . assesanent and 
cullaction 1 of the em authoriscd by d o n  203; 

Ci) all sums, realised by way of rent or penalty o t b e m k  tban as She 
amount of any fine in a criminal case ; 

(k) all sams realised m pound fees after dtdmcting the expenses, 

A p p l i c b h  of 
C,~rld . 112. (1) All property vested in a panchaw under tbis Act and an 

funds reoeived by it in accordance, with the provisions of tbis Act, and aIl 
sums accruing to it under the provisions of any law for the tinre being in 
force, sbdI be applied subject to tbe provisions and fclt the pnqoses of this 

Act and d1 such funds and sums shall be kept in such custody as may be 
prescribed. 

(2) M y  swpuls funds in the hands of a padmyat wbkh may n.crt be 
raqnired for carrent charges, may be invested jn wch manner as may be 
p r ~ ' b e d .  

(3) In tbs ear# of any loan taken by a pmchpat, the p a m t  of the 
principal or iastalment thereof and the payment of intern thereon shall 
be a first charge on ita fund. 

Wsim on clai 113. ( I )  Jn my ~ v e a w e  village w h m  any piopcrty or any right in 
ms p f O W  or ovm any 'propsty is claimed by or on behalf of the panchayat or by any 
b y  or agarnst 
illage pmchayatm person against the panchayat, it shall be lax .':! for the Collator, after formal 

enquiry of which due notice has becn p;h.en, to pass an order deciding the 
claim. 

. (2) Aay twit insdtud in any Civil Court after the expiration of we yea 
from the Pate of the communication d any odcr passed by the Collector 
under subsectim (11, or if m e  or more appeals haw been made against such 
order within thr paid of limitation ,then, from the date of comnication of V d $879 
any order passed by the final appellate authority as determined according to 
section 204 of the Earnbay, L a d  Revenue Code, 

shall be dismissed (although limitation 'has not been set np as a defena) 
jf the suit js,brmght to set aside, such order or if the ~ k f  claimed is hconsi- 
fjm? with such 3r'.1tr, provided that the plaintiff has meivcd  UP dotice of 
s--,Ei oder. 
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(3) (a) The prowers conferred by this section on,the Collector may 
be exercised also by an Assistant or Deputy Collector or by a Survey 
Officer or such other officer appointed under the said Code. 

(b) The formal inquiry referred to in this section shall be conducted 
in accordance with the provisions relating to such enquiry under the 
said Code. 

(c) A person shall be deemed to have had due notice of any inquiry 
or oreder under this section if notice thereof has been given in 
the prescribed manner. 

D. Officers and servents of panchayats. 

114. (1) Subject to the provisions of this act and the rules there under- Secretary and 
servants of 

(a) there shall be a Secretary for every village panchayat who shall be panchayats' 
t appointed in accordance with the rules ; 

(b) a village panchayat shall have such other servants as may be deter- 
mined under section 227, Such servant shall be appointed by such 
authority and their conditions of service shall be such as may be 
prescribed ; 

Provided that the State Government having regard to the population of 
.a village and income of the panchayat thereof may direct in respect of a 
group of village panchayats that such group shall have one Secretary and there 
upon there shall be one Secretary for that group. 

(2) A Secretary of a village panchayat shall subject to the control of 
Rhe Sarpanch. 

(a) keep in his custody the records and registers of the panchayat, 

(b) issue receipts under his signature for sums of money received by 
him on behalf of the panchayat. 

(c) prepare all statements and reports required under this Act, and 

(d) perform such other functions and duties under this Act as may 
be prescribed. 

(3) The other servants of the panchayat shall perform such functions 
and duties and exercise such powers under this Act as may be 
imposed or conferred on them by the panchayat, subject to rules, 
if any, made in this behalf. 

0 Contribution to District Development Pud. 

115. Every village panchayt shall contribute-every year to the District Contribution to 
'Development Fund constituted under section 223 a sum equal to such percen- Deve@ - 
tage not exceeding ten per. cent of its income from such sources as mont fund @ 

may be prescribed ; 

Provided that where any village panchayat fails in any year to make a 
contribution under this section it shall be shall be lawful for the State Gover- 
ment to deduct such amount from the grant payable to the panchayat under 
section 219 in the next Deceeding year as may be s ~ c i e n t  to make the con- 
tribution and credit the same to the district Development Fund on behalf 
'of the village panchayat. 

Q Budget Estimates 

116. (1) Every village panchayat shall have prepared annualy on or Annual Budgot 
'before the 15th December of the current year of such date not later than &&nates. 

'31st December of the current year as may be approved by the taluka Panch- 
yat. in such form and manner as may be prescribed in this behalf a budget 
estimate of its income and expenditure for the next year and forward the 
Budget estimate to the taluka panchayat on or before- 

(a) the 3 1 st December of the current year where the budget estimate 
'is prepared on or before the 15th December of the Current year, or 
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(b) the 15th January of the current year. where the budget estimate 
id prepared on or before the approved date ; 

Provided, that the budget estimate shall be so prepared that at the end 
o i  the year the panchayat 'shall have at its credit a balance of not less than 
such minimum amount as may be prescribed in that behalf. 

(2) The taluka panchayat shall scrutinize the budget estimates and return. 
to the panchayat within two months of its receipt with such observations 
and recommendations as it may make in respect of the budget estimate. 

(3) The panchayat shall thereupon approve the budget estimate on or 
before the 31st Mach of the current year with such modifications as it may 
think fit having regard to the observations and recommendations made by the 
taluka panchayat under sub-section (2). 

(4) Where any village panchayat has failed to comply with the provisions 
of sub-section (3), it shall be lawful for the State Government to form an 
opinion that the panchayat is incompetent to perform the duties imposed on 
it or functions entrusted to  it under the provisions of this Act. 

Explanation :-A village panchayat shall not be deemed to have failed to 
comply with the provisions of sub-section (3). if such failure has resulted on 

- account of noncompliance by the taluka panchayat of provisions of sub- 
section (21.) 

&wised or ~ P P -  117. ( 1 )  A taluka panchayat may at any time during the year for which 
lementary budget any budget estimate has been approved cause a revised or supplementary 

vgpdp budget estimate to be prepared. Every such revised or supplementary budget 
shall be considered and approved by the panchayat in the same manner as 
if it were an original annual budget estimate : 

Provided that the taluka panchayat sl~all scrutinise the budget and return 
to the panchayat within one month of its receipt. 

(2) Reappropriatian of fund in a 'bedget estimate may be made from 
- time to time subject to the same approval as is required for the budget esti- . 

mates. 

~ x c e p t  .n emerg- 118. (1) Save in the case of a preasmg emergency, no sum shall be ex- 
ency no sum '' pended by or on behalf of a village panchayat unless such sum is included be expended 
=less it bean in some budget estimate approved uncier seciion 116 or 117 and in force at 
included In budgte the time of incurring the expenditure. 
estimates. 

(2) If on a pressing emergency, any sum is expended otherwise than in 
accordance with sub-section (I), the circumstances shall be forthwith co- 
mnlunicated in writing to the taluka panchayat, with an explanation of the 
wayin which it is proposed by the panchayat to cover such extra expenditure. 

Accounts of 
income and 119. Accounts of the income and expenditure of every panchayat shall 
Expenditure. be kept in such form and manner as may be prescribed and shall be balanced 

annually on the 1st day of every year. 
m l m - , r L -  e 

Annual admini- 120. (1) The Secretary of every panchayat shall prepare the annual report 
stration report. of the administration of the panchayat and shall place the accounts and report 

for approval before the panchayat. 

(2) The annual statement of the accounts together with the annual report, 
shall be sent to the district panchayat through the taluka panchayat on or  
before such date and in such form as may be prescribed. 

(G) Audit of the accounts of village panchayats . 
Audit of Acco- 121. (1) The audit of the accounts of a panchayat shall, be carried out 
unts of Panchayat: u d e r  the provisions of the Gujarat Loacal Fund Audit Act, 1963 and a 

copy of the audit note shall be forwarded to the panchayat and to the taluka 
panchayat within one month of the completion of the audit. 

(2) On receipt of the audit note. referred to in sub-section (1). the pan- 
.")rat shall, c;rl\er remedy any defects or irregularities which may have been 
fiointtcd oj,r i-1 the audit note and send to the taluka panchayat within 



three months a intimation of if6 having done so, or shall, withtin the said 
period supply any further explanation in regad to such defects or irregu- 
Iaritics as it may wish to give. 

(3) On receipt of such inthation or explanation, the h l n h  panchayat 
may, in res* of all or any of the matters discussed in the audit note, - 

(a) accept the intimation or explanation given by the paachayat 
and recommend to the Collector to withdraw the objection, 

(b) direct that the matter be inves t i~ ted  at the next audit or at 
any earlier date, or 

(c) hold that the defects or irregularities pointed out in the andit 
note or any of them have not been removed orremedid. 

(4 The. taluka pancbyat shall send a teport of its decision to the 
Collector within one month of the date of m i p t  by, it of the intimation or 
txphnation referred to in sub-section (2), or in the event of the panchayat 
failing to give .such iptimation pr explanation on the expiry of, the period of 
three months refer& to in tht said sub-section (21, and shall f o m d  8. 
copy of such report fo the panchqat. If.the tdaka panchayat holds tb#t 
any defects or irregularities have not been removed ar remedied, it * shgU 
state in the report whether in its, opiqon the defects or irregularitits & be 
regdariesed and if so by what method and if they do not admit of bcbg 
regularised, wheher they can be condoned, and if so, by what authority. The 
taluka panchayat shall a1m 5 t h  whethw the Bmounts ,to which the M f e c t s  
or irregularities Pelate ihouJd 'in" its' dpinibn E e ; . j u ~ : + p l  * as -inmet 
provided. , ,,-.p: , + . ... ,,;. i.',] ,;. ':, > A 

(5) The Collector Gay, aftkconsideriag 'the r q m t  of the takb pmcha- 
yat and after making such furthei enqclirjr asa>he considefs nece$$aqb dis- 
allow anyjtem which appears to him contrary to law and surcharge the m e  
on the W b n  making or aurHoridn$'the making of the jllepl payment: and 

L .  1 . .  u C. ' . < ' d .  , # 

(a) if the,person on whom the surcharge is made be a member, pr,a& 
agsinst him tri the manner described in subaWion6(2) and (33 of.sbion 
263 ; aaoE "" ' 

' * * . .  J .-?a 
. ." 
* . _-I . 1 

4 A , ! ?  > .  - .: . :-* 4 ., .> '+ ,  - 
. @ ) d  +.Ifgthe parsonJ w vhrn the , surcharge is mad; iq no;t a m m i ;  

then after taking his explanation direct by - orda in writing such pe;rsori 
shall pay- to the panchayat the mount  gurchar@, and .if the amount ..be 
not se paid within one month, the Collector shall recover it as an a m r s  of  
land men= and credit it to the villaige fund. 

m '  

(6) Any person aggrieved by any order of sllrchirge n@e by' : 'the 
Collector under this section may, within one month from the receipt by him of  
thedecision of the Collector, apply to the District Court to modiFy or s,et 
aside such order and that court after taking such evidence as it thinks neal 
ssary, may w n h ,  modify or remit such mharge and make such order 
as to casts .as it thinks proper in the circumstances.. 

- (7)  ~etahhpnchrsyat may by order in writkg dirt& tha* or* 
ofitsfunctions under sub-sections (3) and (4) may alm be performed by,ont 
of its committees. 

PART-II . 

Rorisioar relntbg to T ~ I &  Puehupts 

1XZ: The meeting of a taluka -hayat ahall be held n o r d y  wery 
thrte months ; 

Provided that the Resident for any s p d i e d  reason may, and upon the 
written request of not Iess shaa one-thdd of the members shall, calI the 
m h a g  of the taluka panchayat at any other time. 

T a l h  hmhayat 
mx@ttees, thcir 
mnscttutiw. 
Pow4 rll*;m1 
and duties. 



may ass@ to it : 

Pibvidld that it slid! W lami &r tbt Exectitive Canhi& to 4- ie from g p g s t  jts rneplbep but the mrb n$.mac tbDn t-vo ,6u- *. 
co@ai#pe So ap$oiiitkd s nW bc chhpettnt ia hki: aap final decision on 
any mattlr. 
. . 

(ii) A $4 Jtlsd&Co&ittet fdi @o@iig .&& ~ ~ P r h s  as are 
considmcd e~ential  for seeurhg facial justitk to th2 weak& sections of 
thv , y iqlvdil)8 m a s  &lop ' ta the Scheddd Castes and the 
kbhdul 3 : Trltics is ma) M firtkdRa. 

14j. a,ek,+~h%@> w%gpij& thtklb st& $u 
electcdbytkpanc yat ro-'amoagd~tkme s :  

m m i e  m n t i a d  in sub-stion (2) OT 5ub-seEti~11 (4) and she qb&fi&d 
whb aavp t ib .tight b or ut&@m4= to bk& @rt 
q *  f d g  tletl~d qtb-. ra ~ u b w d o a  0, taWm,acej~t d i e d  to vote. ia be $, 

(6) Where any committee id rrriMjtdW ubda this a&tidn ,tb memb~sa 
of the committee shall elect from amongst themselves the Chairman of the 
&mi& : 

(a) Where the h i ' i t  &id * 
swh committee, the Prelridht shill Be 

if he &dines to hold the uBce, the Vice-President shgU be the 
a i d a n  6f tht: C&nhiSt&, uriless 6s also dexli8es to hold the 

(b) whm only one of them id h'Gunber hereof be shall be the ex- 
a m  Chiman d the mmmjttee, unless he dtxliaes to ,hold the oflm and 

(c) s person who is not - a memk,.of the pchayat shall not be dig;- 
.Me to be the Chairman of my brsmmittGt. 

[7$ (a) No fnemlwr of th B t  s6itl1 be a m h k  of zri& h 
two committees unxtituted under this d o n ,  

(bl If my mmb& h s h ~ l ~ s l y  or otbshbitm eh@cd as a mm& 
af more thntwxto commiths. the m&W shall, within tea days f- the 
date or the later of the d W  oh iihicli He 1s sb ilea&, intima& ~ 
M d e D . f  two of .the comdteess+h-which he Wish to serve and thereupon his 
$& the cdhbiittee or corntmttbh oth* h n  thteafore~id ~0 coinmi& 
shdl become vacant. 

(c) Acj. intimation given under clause (b) shall be fiml and irrevmble, 



(dl ;:%-here g rpepkr  ccmnit; def ult i~ giying intirp&ion under clguse b (b),'sthi, !he pkrbd pyescri 'ed theye& the pa@hayat shqll deter- 
mjqe tlfCt t, d cor_bmif$ees & ~ h ' c h  such e q b e ~  shah fietaip fiis B p~~i.lirlt tee or +puj~ittees dtfiiii t peMon his ip . ...Y 
thdh the committ6& so dhehniried, $ha11 Wome vacmt. 

(8) A member once elected to a cdmmittee, shall be eligible for 
re-election. 

(91 ( )  he terlti of e&h of the comhittpks othpr th n the E w t i v e  
dmmit t se  &nd tlie Sociiil fdniee eopij$$iqs 8$1 be fpt stkb 
period not exceeding one year as may b;e detefiined by t k e wchaykt. 

(6) The terh of thcj Executive Cbmmittbe shall be two ~$FS and 
&I oii the exgiry of its term, thi: ~bdni tk ie  sliail tig rm&ti tkd aaa 

the teW ~f the $isial Justick e6m&ittee shall be cb-extartisive with 
tbe dutation of the panchdpat : 

Pi-ovidd that where tlik iiiiexjiizd pad of the duratioh bf the 
' padehtl 'dt, @(iring ipithich the E%*litivb ~oh#l&ittkb is sePistitut@, br re- 
diaiJipd is 161 t~ tho fiatd, *& €bra of t ~ c  ~ x i ~ l t i w  a w i t e  
shall be co-extensive with the unexpired part of the duration of the 
pttft::haydi. 

fJ@ A &&@b&P ar Chair*&  it^$' r d i w  i*rd@ &@bksl;i) dk ell$#- 
manship of a Committire b$ teti"d&iii& hi$ kel&ktidfi tt3 the Wukl pihidt@t. 

6 &r- 

the taluka panchayat as t. 

d fti' t ' ' 9  ti@& f' d@C fr@.lil #y earnmi- 
!# ad$' b b* kh& $a c b Lq ady G* bt Met bgi$"$n,Ltions @ii,H other than and 

the Social Justice Committee. 

(in Such 8F the i)aw&rg. Rkp/iy d& &tit% of #b w~bg$i AS are ; 
not assigned to any cornmitt& bl $ e b&i& ahd @kkr & the taluka 
pawhayat. 

(15) A rcoijolmittee $ball mnfbriti td aliy iastrkctioas that way, from time 
to time, be given to it by thk baaehayat. 

The panchayat may at any ti- call ftJr any extract &om any procee- 
dings of any committee and for any return, statement, account or report in 
connection has been authorised or directed to deal. 

Evpry suc4 i ~ i s i t i o p ,  shall &ut unreaonpble delay, bs conlpl/icd 
with by the committee so called upon. 

(16) Notwifhstanding the essignment .of any p w ~ ,  functions and 
duties of panchayat to a committee therwf- 

(2) ~;1y person aggrieved by the decision of a c o h i t t e e  other than. the 
Social Justice Committee in such claspes, of cases p may be pre-- 
scribed niay prefer an apmaf to the panchayat, a M  

(b) any person aggrieved by the decision of the Social Justiq -mi- 
ttee (not bing. a decision in @Hal) may p ~ f e r  an a p e  to the 
Social Jktice Committee of the district panohayat, within a period 
of sixty days from the date of such decision and the panchayat, or, 
as the case mpy be, the Spial Jus!ice Cornmitt*, may, #ter giving 
an opportunity to the appellant to be heard confirm, modify or re- 
verse the decision appealed against and pass such order I it may 
think proper. 

124. The Chairman of the Social Justice Committee of a taluka pan- Honorarium to 
chayat3hall be entitled to an honorarium at such rate as may be presnibed. =?;"&.O.O 

Committee. 
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125. The members of any committee of a taluka panchayat constituted 
under section 123 who are not the members of such panchayat, shall be 
entitled to traveling allowance while touring for the purpose of attending a 
meeting of the committee or any business relating to  the committee at such 
rates and subject to such conditions as may be determined by rules made 
either prospectively or retrospectively. 

126 Save as provided in this Act, the time and place of a meeting of 
a taiuka panchayat or committee thereof, the quorum for such meeting, the 
piocedure for calling such meeting and the procedure at such meeting, shall 
'be such as say be prescribed 

127. All questions before a meeting of a taluka pmchayat or committee 
thereof.shal1 be decided by a majorlty of votes of the members present 
and unless otherwise provided in this Act, the presiding officer of the meetmg 
shall have a second or casting vote in all cases of equality of votes : 

~ Provided that in such circumstances and subject to such conditions as 
may be prescribed, a decision on .any question before a committee may be 
taken by circulating tha propositions therefor for the votes fo members. 

128. No resolution of a taiuka panchayat shall be modified, amkded, 
varied or cancelled by a panchayat with in a period of three months from 
the date of the passing thereof, w e p t  by a resolution supprted by two- 

.thirds of the total number of members of such pancbayat. 

129. (1) Notwithstanding anythigg contained in this Act, it shall . be 
lawful for a taluka panchayat or any of its committees, to invite at its mee- 
ting, not, more than four experts. pr specialists iq tbe subject ma*Wr under 
wnsideratio@ at the leeefiflg out of persons, who, @ the opinion *gf such. p a -  

'chayat or, as the wse may bc, conupittee- 

(a) have a degree in engineering, medicine, commerce, or spch other 
subject of .$ny University .established by law. in: India &id experjence . a  

of not less than five years in the field of activiv p e r w h g  to, the 
subject, and 

(b) are not disqualified to be members of the panchayat under ~y of 
the clauses (0, (g) and (h) cf Section 30. 

(2) An invitee at a meeting of the panchayat cr its committee, ' sEaI1. 
have the right to speak or otherwise take part in the proceedings 
of the meeting but shall not be entitled to vote. 

(B) Administrative Powers and, Duties : 

130. Subject to the provisions of this Act, it shall bethe duty of each 
talukapmchayat to make in thcarea within its jurisdiction and so far as the 
fund at its disposal will allow, reasonable provision in regtird to' all or any 
of the matter speci6ed in Schedule 11. 

131. (1) A taluka panchayat may, with the previous sanction of the dis- 
trict pmhayat, incur expenditure on education or medical relief 
outside its jurisdiction, if its finances permit. 

(2) A talukapanchayatmay, subject to rules, grant loans to panchayats 
subordinate to it, for the purposes of this Act. 

(3) A t a l a  panchayat may also make provision or carrying out m 
s the taiuka any other work, measure, scheme or project which 

, is likely to promote ; 

(a) the health, safety, comfort or converuence, 

(6) social, economic or cultural well-being m.d 

(c) education including secondary education of the inhabitants of 
the taluka or part thereof. 

(4) A '&inks. panchayzt ma,y by resolution passed at its meeting and 
sup,?,,1 t-2 by i~?~- th i rds  of the whole number of members, make. 
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provision for any public reception,. ceremony or  entertainment within 
the taluke or may make contribution towards an annual gathering or 
such other gathering of panchayats in the district or  the State or 
towards the fund of any institution which is established with the 
object of promoting the spirit of community, self-he3p and mutual 
aid among village, folk and suggesting w ays and means for the effi- 
cient administration of panchayats and which is recognised by the 
State Government : 

Provided that except with the previo us sanction of the district 
panchayat, the panchayat shall not incur ex penditure exceeding two 
hundred rupees on any such reception, cereaony, entertainment or  
gathering. 

(5) If in respect of any land it comes to the no rice of a taluka panchayat, 
that, on account of the neglect of the occupant or superior holder 
thereof or dispute between him and his tenant, the cultivation; of the 
land has seriously suffered, the panchayat n a y  bring such fact to the 
notice of the competent authority. 

(6) A taluka panchayat shall, in regard to the measures of amelioration 
of the condition of Scheduled Castes and Scheduled Tribes and other 
backward classes, and, in particular, in the removal of untouchability, 
carry out the directions or orders given or  issued in this regard from 
time to time by the State Government or the competent authority. 

(7) A taluka panchayat shall perfrom such other duties and functions as 
are entrusted to it by or under any other law for the time being in 
force .- 

(8) It shall be lawful for a taluka panchayat to render financial or other 
assistance to any person for carrying on in the taluka any activity which 
is related to any of the matters specified ir, S chedule XI. 

(9) (a) A taluka panchayat may compromise in respect of any suit insti- 
tuted by or against it or in respect of any claim or demand arising out 
of any contract entered into by it under this Act, for such sum of 
money or other compensation as it shall deem suficient : 

Providcd that, if any sanction in the making of any contract is required 
by this Act, the like previous ' sanction shall be obtained forA: compromising 
any claim or demand arising out of such contract. 

(b) The panchayat may make compensatio~i out of its funds to any 
person sustaining any damage by reason of the elce rcise of any of the power 
vested in it and its officers and servants under this Act. 

132. In the case of any institution managed by a district panchayat or Entrustment of 
of any work to be done out of the fund of a district pancbayd, the district work etc. to Wuka 
panchayat may, if the taluka panchayat so agrees, entrust to the taluka pan- gs$Y$:{ayat chayat the management of such institution or  the execution of such work. 

(C) PROPERTY AND FUND 

133. (1) In addition to the movabie or immovable property acquired by Property of 
a taluka panchayat, the following shall vest in the taluka panchayat, namely :- panchayat. 

(a) every road, building or other work constmcted by a taluka 
panchayat out of the taluka fund with or without the Government assistance 
or people's participation; 

(b) any land or property vesting in the State Government when 
transferred to a taluka panchayat by the State Government for local public 
purposes : 

(c) any land or property which vesting in my other panchayat when 
veted in the tduka pcanchayat by that panchayat for the purpose of this 
Act : 
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mdFF clam (b) shall not,anlsss crthcrwise cxpmdy provided in tha 
i m m e n t  of transfer, belong by right of ommbip to tbe paochayat but 
shall vest in it, subject to the terms and conditions of the transfa and 
in the cirmmseanccfi sgeczed in such srms or coaditians, the laad or 
property with all things, If my, attached thereto hclnding all htures 
and strudurcs thereon shall =vest in the State Government and it shan 
be lawful fox tho State Govwament to resume poswaion t h m f  

(2) Notwithstanding that my immovable property vat in Muh 
panchapat, no Ewe, sale or other transfer thereof shall be vlllid unless it 
has been made with the previous sanction of the competent anthow : 

Rovided tbat in tbe e of a k of immovable proprty &Her than the 
property r e f d  to in claw (b) of sub-section (11, on each pmVio1~a m- 
clioa shall be necessary if the period of lease docs not exceed three y m  

Ta!& fund. 134. (1) Thwe shalI be in each. t a l h  fund which shall be d d  
a talnka fmd 

(2) Tha fobuibg shall be paid iplto form pstt of tba taluh 
fund namely: 

(a) &E pmcds of m y  tax or fee imposed by or &gd to 
the panchayat under this Act : 

(b) the d a  proceeds of all dust, ditt, dung, Fefuse or 
of animal& exapt in so far EIS any p e m  is entisled to fie whole or 
portiw thereof ; 

(c) sums contributed to the talub ftmd by the State Govetn- 
umt or the disw panchayat : 

(d) all m s  received by way of hams From the State Govern- 
ment or fhe district paacbayat or othwwi~ ; 

(c) all n u n s  received* by way of gift or attibuticms by the 
taluh pamhayat ; 

(g) W n e t  p r ~ ~ ~ d ~ ~ g  Wtrpenses &a-t 
a d  ~Heetion ) of tha stanp duty authorised by d o n  207 : 

(h) 'all sums mlisad by way of rent or permlty otherwise 
&an as the amount of any fine in a crimmal case, 

~pplication of EB. (1) AU propsrty vtsted in t d u b  pamhayat u n d a  this Act, and 
w k a  fund. aII fun& received by it in accordance with the provisions of this Act, and 

sums amwing to it under provisions of my law for the time being in force 
ahall be applied subjm to the provisions and far tha purposes of this Act 
and all such sums and funds shall be kept in such custdy as may be 
prescribed; 

(2)  Any suqAus funds in the hands of a myat which may not b 
required for current charm m y  'be id in such manner as may be 
prescrikd: 

(3) In the tala of any loan takw by a tfae p p m t  of sha 
principal in- t R d  and the pmf of thc intcreat lthtlrton shall 
be a tirst charg: on its fund. 
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(D) OFPI- A m  SERVANTS 

156. (1) Sobject to Lh. provrsions of thir Act sad thc rukr m d o  w-7 thereunder- t%IuicapaocW~ 

{a) there shatl be a SccrcCary for every taluka ptm~hayat,' 

(b) the Tahka Development Oflieer who shdl b an o f i w  beIm ' g 
-to the State &Nice md posted under tho panclayat, shU be tbo ex-oI#% 
Secretary of the panchayat, 

(c) a Muka panchayat shall have such other officers and smraats as 
may be determined under Section 227. 

(2) The officers amd manis referred to in chse(c) of s u ~  (I); 
&dl be appointed by such authority and their mditjcms of servja shall & 
such as may by prescribed. 

(3) Tht officers and sem0 appointed under sub section (2); shall, 
the discharge of their functions, and duties, exercise such powers m m y  be 
conferred on them by the pancbayat, subject to rules, if any, made in 

.behalf 

137. (1) Save as otherwise qressty prsvidcd by or under this Act, nod ftm 
the executive power of a taluka pchayat  for the purpase of @g out - of Taluka 

tho provisions of this Act, shall vest in the Tduh Development Of6m who xFt 
shall subject to the orders, if any, of the President or of the taluka panchayat, 
-as the case may be : 

(a) perform dl tha fundons and exercise air the powers spedu~lly 
-*hpmed or e o n f d  upon him by or under this Act, or under any law for 
-fhe time being in force ; and 

(b) lay dom the duties of ail ofkmshd servants'bf the Wnka pdwyat, 

(2) Subject to tho provisions of tbii Act and the rules made t b m d a  
&e Taluka Devdoment O 5 m  &all- 

(a) be entitled to- . 

(3) attead the meeting of the taluka panchayat, or my $ h 
CQmmittCm f 

[ii) dl for any information. return, staternentawnmt w report 
my other or. servant of or holding office under tbe Uhka panehayat:' 

(ill) grant leave of absence for a period not exceeding two months 
ta  such class of officers as may bt p&kd by rules : . 

( i v )  call for an explanation from any officer or servant of or hotdhg 
affice under the hIuka panchap, 

(b) subject to the contra1 of the tdulra pchayt, discharge. d u b  
,and perfrom functions, in rcspeet of matters which by or under this Act, 
are not expressIy imposed or coderred on any d t h ,  presiding 
officer or any ofices d the taluka panchayat ; 

(c) appoint 8uch clam of offhm md etrvants a9 may bt prcmi i  ; 

(s) take necessary mmres fot the speady execution of dl works and 
development = h a m  of the lalulrs pmcbyt ; 

(fl have custody of all ppenr and docammb conatctd with the pr+ 
- d i n @  af mmtings of the tduka panchayat and of iU mmmitteas ; 
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(g) assess and give his opinion confidentially every year Ton the work 
of the officers hodlidng office under the taluka panchayat; forward them to 
such authorities as may be prescribed by the State Government and lay 
down the procedure for writing such reports about the work of officers and 
servants under the taluka panchayat; 

(h) draw and disburse money our of the fund : 

(i) exrcise supervision and control over the acts of officers .and servants 
holding office under the taluka panchayat in matters of executive administra- 
tion and those relating to accounts and records of the taluka panchayat;and 

(j) exercise such other powers and perform such other functions as may 
be prescribed by the State Government. 

(3) Subject to the other provisions of this Act, the Taluka DeveIopment 
officer shall be under the general control of the taluka panchayat. 

(E) BUDGET ESTfMATES 

h u a l  budget 
e $ t ~ t e 4 h ,  

138. (I) Every taluka panchayat shall have prepared annually on or 
before the 15th December of the current year or such date not later than 
31st December of the current year 2s may be approved by the District 
Panchayat, in such form and manner as may be prescribed in this behalf a 
budget estimate of its income and expenditure for the next year and forward 
it to the district panchayat on or before- 

(a) the 3lst December of the current year where the budget estimate 
is prepared on or before the 15th December of the current yeat, or. 

(h) the 15th January of the current year the budget estimate 
is prepared after the 15th December of the current year but on or before 
the said approved date : 

Provided that the budget estimate shall be so prepared that at the end 
of the year the panchayat shall have at its credit a balance of not less. 
than such minimum amount as may be precribed in that behalf. 

(2) The district pznchayat shall scrutinise the budget estimate and return 
it to the panchayat within two months of its receipt with such observations 

and recommendations as it may make in respect of the budget estimate. 

(3) The taluka pancnayat shall thereupon approve the budget estimate 
on or before the 31st March of the current year with such modifications as 
it may think fit having regard to the observations and recommendations made 
by the panchayat under sub-sections (2). 

(4) Where any taluka panchayat has failed to comply with the provisions 
of sub-section (3) it shaI1 be lawful for the State Government to form an 
opinion that the panchayat is incompetent to perform the duties imposed 
on it or functions entrusted to it under the provisions of this Act. 

Exaplanation : A taluka panchayat shall not be deemed to have failed to com- 
ply with provisions of sub-section (3) if such failure has resulted on account 
of non-compliance by the district panchayat of prov~sions of sub-section(2) 

Revised or supp- 139. (1) A taluka panchayat may, at any time during the year for which 
lementary).budwt any budget es t i~ate  has been approved cause a revised or supplementary 
and reappropri- budget estimate to be prepared. Every such revised or supplementary budget ation Of shall be considered and approved by the panchayat in the same manner as 

if it were an original annual budget estimate 

Provided that the district panchayat shall scrutinise the budget and return... 
to  the panchayat within one month of its receipt. 

(2) Reappropriation of fund in the budget estimate may be made from 
time to time subject to the same approval as is required for the budget: 
estimate. 
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140. (I) Save in the case of a pressing emergency no sum shall be 
expended by or on behalf of a taluka panchayat unless such sum is included 
in some budget estimate approved under section 138 or -139 and in force a t  
the time of incurring the expefiditure. 

(2) If on a pressing emergency any sum is expended otherwise than in 
accordance with sub-section (1) the circumstances shall be forthwith commu- 
nicated in writing by the President of the Panchayat to the competent authoriy 
with an explanation of the way in which it is proposed by the panchayat 
to cover such extra expenditure. 

141 Accounts of the income and expenditure of every panchayat shall 
be kept in such form and manner as may be prescribed and shallbe balanced 
annualy on the 1st day of every year. 

142. (1) The Secretary of every .panchayat shall prepare the annual 
report of the administration of the panchayat and shall place the accounts 
and the report for approval before the panchayat 

(2) The annual stateinent of the accounts together with the aniluaI:pport 
shall be sent to the competent authority through the district panchayat on 
or before such date and in such form as may be prescribed 

(F) AUDIT OF THE ACCOUNTS OF PANCHAYATS 

143  he Gujarat Local Fund Audit Act, 1963 shall apply to the audi- 
ting of the accounts of taluka panchayats. , -  \ 

PART I11 

, PROVISIONS RELATING TO DISTIRICT PANCHAYAT 
" (A) CONDUCT OF BlLTSINES!?i 

144 The meeting of a district panchayats shall be held normally every 
three months ; ' 

Provided that the President of the panchayat, may . for any1 specified 
reason, and shall, upon the written request of not less than one-third of the 

' members, call the meeting of the district panchayat at any other time. 

145. (1) A district panchayat shall constitute the following committes, 
namely : . . . ,  

(i) An Executive Committee 'for performing functions pertaining to 
finance, home guards and village defence and such other functions and 
duties of the panchayat as are not assigned to any other com:clittee. 

Provided that it shall be lawful for the Executive Committee to appoint 
not more than two sub-committees from amongst its members but the 
sub-committee so appointed shall not be competent to take any final deci- 
sion in any matter. 

(ii) A Social Justice Committee for performing such functions as are 
considered essential for securing social justice to the weaker sections of 
the society including persons belonging to the Scheduled Castes and Scheduled 
Tribes as may be prescribed : 

Provided that it shall be lawful for the Social Justice Committee to appo- 
int one or more sub-cormnittees from amongst its members to inquire into 
cam of any discrimination against members of backward class including 
Scheduled Castes and Scheduled Tribes, in the matter of use of wells tanks, 
bathing ghats, roads and places of public resort, maintained wholly or partly 
out of the State or panchayat funds or dedicated to the use of the general 
public. 

( j i j )  An Education Committee for performing the functions and duties 
pertaining to education and such other literary and cultural activities as the 
panchayat may assign to it. 

Except in emer- 
gency no sum to be 
expended unless 
it has been ' inclu- 
ded :n budget. 

Accounts Of 
income and 
expenditure 

Annual Adminis- 
tration Report. 

Audit of 
accounts. 

 meeting of disk 
rict panchayat. 

District pancha- 
yat Committees, 
their constitution 
powers, functions 
and duties. 

(iv) A ublic Health Committee for performing functions pertaining 
to public h cd' th, hospitals, health centres, sanitation,,water supply, vaccina- 
uon and family planning. 
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(v )  A Public Works Committee for performing functions pertainning 
to public works, communications, buildings, rurai housing and relief 
against natural calamities. 

(iv) An appeal Committee under Section 241. 

(v i i )  A Committee for implementation and review of twenty point 
programme. 

(2) In addition to the conlmittes referred to  in sub-section (I ) ,  a district 
panchayat a a y  with the prior approval of the State Government constitute 
a committee or committees to execute any work or scheme decided upon by 
the district panchayat or to inquire into and report to the district panchayat 
on matters which the panchayat may refer to such committee or commitkes. 
The district panchayat may make regulations for the procedure to be followed 
by any such committee. 

(3) No committee other than the Executive committee and the Education 
Committee shall consist of more than five members and the Execu- 
tive Committee and the Education Committee shall consist $of not 
more than nine members. 

(4) Theconstitution of the Education Committee and the Social Justice 
Committee shall, subject to sub-section (3), be such as may be 
prescribed. 

(5) The members of a committee constituted under this section shall be 
elected by the panchayat from amongst its members : 

Provided that the panchayat may appoint in accordance with rules 
made in his behalf any of the qualified voters of the district on a 
committee mentioned in clauses (ii) and (iii) of sub-section(1) and 
the qualified voters so appointed shall have the ri%t to  speak or 
otherwise take part in the proceedings of a meeting of the cornmi- 
ttee but shall not be entitled to vote. 

(6) The members of each committee shall elect from amongst themeselves 
the Chairman of the committee : 

Provided that - 
(a) where the President and Vice-president both are members of any such 

committee, the President, shall be the ex-officio Chairman of such 
committee and if he declines to hold the office, the Vice-President 
shall be the ex-officio Chairman of the committee, unless he also 
declines to hold the office, and 

(b) Fwhere only one of them is a member thereof he shall be the 
ex-Officio Chairman of the committee, unless he declines to hold 
the office. 

(c) a person who is not a member of the panchayat shall not be eligible 
to be Chairman of any committee. 

Provided further that where the person so elected as Chairman of 
the Education Committee is also the President of the panchayat or at 
any time after his election as Chairman is elected as such President, 
he shall not be eligible to continue as the Chairman of the commi- 
ttee, unless he chooses to vacate the office of such President and 
accordingly vacates that office. 

(7) (a) No member of the panchayat shall be a member of more than 
two committees constituted under this section. 

(b) If any member is simultaneously or otherwise elected as a mem- 
ber of more than two committees, the member shall within ten days 
from the date or the later of the dates on which he is so elected 
intimate to the President, two of the committees in which he wishes to 
servp and thereupon his seat in the committee or committees other 
than the aforesaid two committees shall become vacnt. \ .  
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(c)  Any intimation given undcr clause (b) shall be final and irrevocable 

(d) Where a member colnmits default in giving intimation under clause (b). 
within the period prescribed therein, the panchayat shall determine 
the two committees in which such member shall retain his seat and 
thereupon the seat in the committees other than the committees so 
determined shall become vacant 

(8)  A member once elected to a committee shall be eligible for re-election 

(9) (a) The term of the Social Justice Committee and that of the Educa- 
tion Committees shall be co-extensive with the duration of the district 
panchayat 

(b) (i) * The 'term of the other committees constituted under 
sub-section (I),  shall be two pears and on the expiry of the term it 
shall be reconstituted : 

Provided that where the unexpired part of the duration of the pan- 
chayat, during which the committee is reconstituted is less than two 
years, the term of the committee shall be CO-extensive with the unex- 
pired part of the duration of the panchayat 

(ii) The term of the committee constituted under sub-section (2), 
shall not exceed one year 

(10)' A member or Chairman may resign from membership or chairman- 
ship of a committee by tendering his resignation to the panchayat 

(11) Any vacancy of an elected member occurring in the constitution of 
a committee shall be tilled in by election 

(12) The Education Committee shall, in the.discharge of its functions exer- 
cise all the powers and discharge all the duties of the panchayat: 

Provided that where the Education Committee, exercises the powers 
and discharges the duties and functions of the District School Board 
vested in the District Panchayat under the Bombay Primary Educa- 6 of 1947 

tion Act, 1947, the Committee shall notwithstanding anything contained 
in the said Act, exercise - those powers and discharge those duties 
subject to the control of the District Panchayat 

(13) The committees, other than the Education Committee constituted under 
this section shall, in the performance of their functions, exercise such 
powers and discharge such duties of the district panchayat as inay be 
assigned to them by the Panchayat 

(14) A district Panchayat may at  any time, withdraw from 

(a) any committee other than the Social Committee and the Education 
Committee, any of the powers, functions and duties assigned to jt 

(b) the Education Committee, any of the powers, functions and 
duties, not falling in Part-I1 of Schedules-111, and 

assign the same to any other committee other than the Social Justice 
Committee 

( I S )  Such of the powers, functions and duties of the panchayat as are not 
assigned to any committee, shalt be exercised and performed by the district 
panchayat 

(16 )  A Cornnittee shall conform to any instructions that may from time 
to time, be given to it by the panchayat, Tbe panchyat may at any t.ime 
call for any extract from any processing of any co~nn~ittee and for any 
return, statement, account or report in connection with any matter with'wihch 
any committee has been authoirsed or directed to deal. Every such requisj- 
tion, shall without unreasonable delay, be complied with by the corninittee so 
called upon 
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(17) Notwithstanding the assignment of any powers, functions. and duties 
of a panchayat to a committee thereof-- 

(a) Any person aggrieved by the decision of a committee other than the 
Social Justice Committee in such classes of cases as may be pres- 
cribed, may prefer an appeal to the panchayat and, 

(b) any person aggrieved by the decision of the Social Justice Commi- 
ttee (not being a decision in appeal), may prefer an appeal to the 
State Government. 

within a period of sixt days from the date of such decision and the panchayat 
or, as the case may g e, the State Government, may, after giving an oppor- 
tunity to the appellant to be heard, confirm, modify, or reverse the decision 
appealed against and pass such order as it may think proper. 

146. ( I )  any member of the Education Committee who intends to move a 
motion of no confidence against the Chairman of Education Committee, may 
give a notice thereof in the pmaibed form to the Committee. 

(2) If the motion is carried by a maj~rity of not less than two third of 
the total number of the than members of the committee, the Chairman shall 
cease to hold office, after a period of three days from the date on which the 
motion is carried unless he has resigned earlier a ~ d  thereupon the office held 
by such Chairman shall be deemed to be vacant. 

(3) Notwithstanding anything cont&ned in this Act or the- rules made 
thereunder, a Chairman shalI not preside over a meeting in which a motion 
of no confidence is discussed against him but he shall have a right to speak 
of otherwise to take part in the p r o d i n g s  of such a meeting (including the 
right to vote.) 

(4) (a) A meeting of the Committee for dealing with a motion of no 
confidenceunderthis m i o n  shall be called within a period of seven 
days from the date on which a notice of such motion is received by 
the w'mmittee. 

(b) If the Chairman of the committee fails to call meeting. the Secre- 
tary of the committee shall make a report thereof to the competent 
authority and thereupon the competent authdrity shall Call a meeting 
of the committee within a period of'seven days from the date of the 
receipt of the report. 

147. (1) The Chairman of the Education Committee of a District Pan- 
chayat shall be entitled- 

(a) : to an honorarium at such rate as may be prescribed, 

(b) without payment of rent, to use of a residence in the, Headquarters 
of the panchayat or with the sanction of the State Government, at 
any other place in the district throughout his tam of office and for 
a period of fifteen days thereafter or in lieu of such resideye a 
house allowance at such rate as the State Government may, by 
general or special order detemine. 

* (2) No charge shall fall on the Chairman personally in respect of the 
maintenance of any residence provided under sub-clause (b)of sub-section (1) 

(3) During the leave or absence ofthe Chairman, the f&ctions of the 
Chairman shall be performed by such member of the Education Committee 
as may be elected by that Committee. The member so elected for 
*er&ming the functions, shall be paid honorarium and allowances at such 
rate as may be prescribed, 

Honorarium, ete. '" 148. ( 1 )  The Chairman of the Social Justice Committee of a district . 
to Chairman, Panchayat shall be entitled- 
Social justice 
Committee. (a) to an honorarium at such rate as may be prescribed, 

(b) without payment of rent, to use of a residence in the headquarters 
of the panchayat or with the sanction of the State Government, 
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at any other place in the district, throughout his term of office and 
for a period of fifteen days thereafter or in lieu of such residence, 
a house allowance at such rate as the State Government may by 
general or special order, determine. 

(2) No charge shalt fall on the Chairman personally in respect of the 
maintanance of any residence provided under sub-cIause(b) of sub-section (1). 

(3) During the leave or absence of the Chairman, the functions of the 
Chairman shall be performed by such member of the Committee as may be 
elected by that Committee. The member so elected for performing such fun- 
ctions shall be paid honorarium and allowance at such rate as may be 
prescribed. 

149. The member of any committee pf a district panchayat constituted under 
section 145, w h ~  are not members of such panchayats, shail be entitled to 
travelling allowance while touring for the purpose of attending a meeting of the 
committee or any business relating to the committee at such rates and subject 
to such conditions as may be determined by rules made either prospectively 
or retrospectively. ' 

150. Save as provided in this Act, the time and place of a meeting of 
a district panchayat or committee thereof, the quorum for such meeting; tbk 
procedure for calling meeting and the procedure at such meeting shall be 
such as may be prescribed. 

151. All questions before a meeting of a district panctayat or committee 
thereof shall be decided by a majority of votes of th'e members present 
and unless otherwise provided in this 'Act, the Presiding Officer of the meeting 
shall have a second or casting vote in all cases of equaliv of votes. 

~rovidkd that in such circu&stan&s arid 'subject to such conditi~ns as 
may be pi-escribd, a decisign on any question before a c8knmittee may be 
taken by circulating the propositions thereof for the votes of members. 

152. .No ,resolution of a distnct parlchayat shall be modified, amended, 
varied or cancelfed by a'panchayat withi? a period'of three mpnths. &om the 
date 'of the hassing thereof, except by a resolution supported by two-thiid 
of the total number of members of such panchayat. 

153. (i) Notwithstanding. anything contained in' this Act, it shall be 
lawful for a district panchayat or any of its committees to invite at its meeting 
not more than five experts or specialists in the subject matter under consi- 
deration at the meeting, out of persons who, in the opinion of such panchayat 
or, as the case may be, committee- 

(a) have a degree in engineering, medicine, commerce or such other sub- 
ject of any University established by law in India and experience of 
not less than five years in the field of activity ~rtaining to the 
subject, and 

(b) are not disqualified to be members of the panchay* under qpy of 
the clauses (f), (g) and (h) of section 3Q. 

(2) An invitee at any such meeting of the panchayat or its c~mmittee 
shall have the right to speak or otherwise take part in the preedings  of 
the meeting but shall not be entitled to vote. 

(B) Administrative P~wers and Qu#ies 

1%. Subject to the provisicns of this Act, it shall be the duty of each 
district panchayat to make in the area within its jurisdiction and so far as 
the fund at its disposal will allow, reasonable provision in regard to all or 
any of the matters specified in Schedule 111. 

155. (1) A district panchayat may, with the previous sanction of the 
State Government incure expenditure on education ot' medical relief 
outside its jurisdiction, it its finances permit. 
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(2) A district panchayat may also make provision for caryiug out in the 
area within the limits of its jurisdiction, any other work or measure which is 
likely to promote- 

, .  
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(a) the htafth, m, comfort or convtnimce and 

(b) social, economic or ahrat well-being of the inhabitants ofthe anas 

(3) A district pan~bayat may, by resolution passed at its meeting and 
supported by two-third of the whole number of members, make provisions 
for any public reception, ceremony or entertainment within the district or 
may make contribution towards an annual gathering or such other gathering 
of panchayats in the district or the State or towards the fund of ar,y hstia 
tution which is established with the object of promoting the spirit of cam- 
munity, self-help and mutual aid among village folk and suggesting ways 
and means for the efficient administration of panchayats and which is rcco- 
gnised by the State Government. 

(4) A district pwchayat may, subject to rules, grant a loan out of its 
fund to a panchayat subordinate to it, for tht purposes of this Act. 

(5) A district gancbayat shall in r t g d  to the measures for th t ameliora- 
tion of the condition of Scheduled Castes and Scheduled Tribes and other 
backward classes, and in particular, in thc rentoval of untauchability carry 
out the directions or ordm given or issued in this regard fmm time. to time 
by tbc State Government or tkfc competent authority. 

(6) ,4 district panehayat ~btrlI perform such other duties and functions 
as are entrnsted to it by or under any other law for the timeking in 
force. 

(7) It shall be lawful for the district pmchayat to mder iinancial ot 
other assistance to any person for a m y h g  on in the district 'Gtivity which 
h r m  of the matters qmifitd in Schedule Ili. 

f i 
(8) (a) A d i d  pnchayat may mrnprbmise in respect of any snit ia- 

stitutwl by or agaidst it. or in r a p t  of my claim ar demand arising but 
of any contract entered into by it under this Act, for such s w a  of money 
or other compensation aa it shall d m  sufficient ; 

Provided that, if my sanction in the making of any contract is required 
by this Ad, the like previous sanction shall IE obtained for compromising 
any claim or. demand arising out of such contract. 

(b) The pmchayat may makt .compensation out of its fund to any per- 
mn sustaining any damage by ramn of the exercise of any of the powers 
vested in, it and its officers and semants under This Act. 

156. (I) It &a11 be lawful for a district panchayat to undertake n p n  such 
tenns and conditions as may be agreed upon, the construction, maintmanoe 
or repair of any work or the management of any institution on behalf of 
Governmeat, any local authority, any C4rpratition incorporated under any 
law for the t ~ m e  'being in force and owned or centrolled by Government 
or the Court of Wards. 

(2) It shall be lawful for 1 district pancbayat to give, on such terms and 
canditions as may be a& upon, technical advice and guidance to a local 
authority in respect oft he construction of  any work undertaken by such local 
authority. a, 

157. (1) In addition to the movable or immwablo property acquired 
by a districtl'panchayat, the foIlowing shall vest in the district -hayat, 
namely ;- 

(a) wery road, building or other work constructed by a district pan- 
chayat out of the diatriut fund with or withoot the Government mi- 
stauoc or people's partiaption ; 

(b) any Iand or pmpcrty vesting ia the State Government when trans- 
ferred to a district pancbayat by the State Government for local 
public purpose ; 

(c) any land or other propiirty d g  in any other pawbayat, when 
vested iPi the district panchayat by that panchayat for the purpom 
of thie Act ; 
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Provided that any land or property transferred to a district panchayat 
under clause@) shall not, unless otherwise expressly provided in the instru- 
ment of transfer, belong by right of ownership to the panchayat but shall 
vest in it subject to the terms and conditions of the transfer and in the cir- 
cumstances specified in such terms and conditions, the land or property with 
all things, if any, attached thereto includin-ll fixtures and structures there- 
on shall revest in the State Government and it shall be lawful for the State 
Government to resume possession thereof. 

(2) Notwithstanding that any immovable property vests in a district 
panchayat, .on lease, sale or other transfer thereof shall be valid unless it 
has been made with the previous sanction of the competent authority : 

Provided that in the case of a lease of immovable property other than the 
property referred to inclau%b) of sub-section ( I ) ,  no such previous sanction 
shall be necessary, if the period of lease does not exceed three .years. 

District Fund 
158. ( 1 )  There shall be in each district a fund which shall be called 

a district fund. 

(2) The following shall be paid into aid form pan of the district fund, 
namely :- 

(a) the proceeds of any tax or fee imposed under this Act : 

(b) the sale proceeds of all dust, dirt, dung, refuse, or carcasses of 
animals, except in so far as any person is entitled to the whose or a 
portion thereof : 

(c) sums contributed to the district fund by the State Government. 

(d) all sums received by way of loans from the State Government or 
othtrwisa ; 

(e) all sum8 received by way of gift or contributions by the district 
panchayat ; 

(f) the income or proceeds of any property vesting in the district 
panchayat ; 

(g) the net proceeds (after deducting the expenses of . assessment and 
collection) of the cess authorised by section 191. 

(h) all sum realised by way of rent or penalty otherwise than as the 
amount of any fine in a criminal case. 

159. (1) All property vested in a district panchayat under this Act, $f$!!ti2ui:. and all funds received by it in accordance with the provisions of this Act, 
and all sums accruing to it under the provisions of any law for the time being 
in force, shall be applied subject to the provisions and for the purposes of this 
Act and all such sums and funds shall be kept in such custody as may be 
prescribed ; 

Provided that out of the net proceeds of the cess referred to in clause (g) 
of sub-section (2) of section 158, a portion calculated at the rate of eight 
paise on very rupee of very sum on which the cess is levied under section 
191, shall be applied by a district panchayat for the purpose of primary edu- 
cation in the distrcit. 

(2) Any surplus funds in the hands of a panchayat which may not be 
required for current charges may be invested in such manner as may be 
prescribed. 

(3) In the case of any loan taken by a panchayat, the payment of the 
principal or instalment thereof and the payment of interest thereon shall be 
a first charge on its fund. 

160. (1) Notwithstanding anything contained in sections 158 and 159, Dismt Fad]y 
in each district, there shall be established by the district panchayat a fund to Welfare Fued. 
be called the District Welfare Fund which shali consist of- 

,-'-- (a) all the sums received by way of gifts or contribution from the 
State Government or the Central Government or any person for the purpose 
of family welfare programme 
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(b) the proceeds of entertainment programme arranged by the pan- 
chayat ; 

(c) the same proceeds of family welfare seals. 

(2) The Fund shall be apelid by the panchayat for the purpose of family 
welfare programmes in the D~strict. 

(3) Any sum in the fun which may not be required for the current ex- 
penditure, may be invested in sslch manner at may be prescribed. 

(D) Omcers and Servants 

161. (1) Subject to the provisions of this Act and the rules made 
thereunder- 

(a) there bal l  be a secre.tary for every district panchayat ; 

(b) a District Development Officer posted under the panchayat, shall 
be Ex-Officero Secretary of the Panchayat ; 

(c) a district panchayat shall have such otlicr officers and servants 
as may be determined under section 227. 

(2) The officers and servants referred to in clause (c) of sub-section ( I )  
shall be +ippointed by such authority and their conditions of service shall be 
such as may be prescribed. 

(3) The officers and servants appointed under sub-section (2) sball in the 
discharge of their functions and duties, exercise such powers as may be con- 
ferred on them by the panchayat subject to rules if any, made in this behalf 

162. ( I )  Save as otherwise expressly provided by or under this Act, the 
executive powers of a district panchayat for the purpose of carrying out 
the provisions of this Act,shall vest in the District Development Officer was 
shall subject to the orders, if any, of the President or of the district. panchayat 
as the case may be- 

(aj perform all the functions and exercise all the powers .specifically 
imposed or conferred upon him by or under this Act, or under any law 
for the time being in force ; and 

(b) lay down the duties of all officers and servants of the district 
panchayat, 

(2) Subject to the Provisions of this Act and the rules made thereunder 
the District Development Officer shall- 

(a) be entitled to- 

(i) attend the meetings of the district panchayat, or any of its 
comiittee ; 

(ii) call for gny information, return, statment, account or report 
from any officer of servant of or holding office under, the district 
panchayat ; 

(iii) grant leave of absence to such class of oficers as may be 
prescribed' by rules ; 

(iv) call for an explanation from any officer or servant of or holding 
office under the district panchayat ; 

@) subject to the control, of the district panchayat, discharge duties 
and perform function, in respect of matters wbich by or under this Act 
are not expressly imposed conferred on any committee, presiding officer or 
any officer of the district panchayat ; 

(c) appoint such class of officers and servant as may be prescribed; 

(d) supervise and control the execution of all activities o the districtf 
panchayat ; 
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(e) take necessary measures for the speedy execution of alljworks and 
development schemes of the district panchayat ; -2' 

( f )  have custody of all papers and documents connected with the 
proceedings of meetings of the district panchayat and of its committees ; 

(g) assess and give his opinion confidentially every year on the 
worm of the officers holding office under the district panchayat ; for 
ward them to such authorities as may be presecribed by the State Gover- 
nment and lay down the procedure for writing such reports about the 
work of officers and servants under the district panchayat ; 

(h) draw and disburse money out of the fund ; 

( i )  exercise supervision and control over the acts of officers and 
servants holding office under the district panchayat in matters of exe-- 
cutive administration and those relating to accounts and records of the 
district panchayat ; and 

(j) exercise such other powers and perfrom such other hnctions 
as may be prescribed by the State Government. 

'& (3) (a) Save as provided in clause (b), the District Development Officer 
may subject to such conditions as he may think fit to impose, delegate any 
of his power and functions to any officer or servant holding office under the 
district panchayat, provided such officer or servant is not below such rank as 
may be prescribed. 

Born LXI of (b) Notwithstandingdanything contained in sub-section (2), the power to 
1947. draw and disburse money out of the fund referred to in clause (h) of the 

said sub-sectionsfial1, in so far as such drawing and disbursment ofmoney is 
in respect of any matter specified in Part I1 of Schedule El or, dealt with 
under the Bombay Primary Education Act, 1947 be deemed to be delegated 
to and be exercised by the Administrative Officer appointed for the District 
Panchayat under section 21 of the Bombay Primary Education Act, 1947. 

(4) Subject to the other provisions of this Act, the District Development 
Officer shall be under the general control o f  the district panchayt. 

(E) Budget Estimates 
Budget 

163. ((1 Every district panchayat shall have prepared annually on or g;zsof before the 15th February of the current year or such date not later than the patu:hYat and 
monthof Pebnmq of the cumnt year as may be approved by the competent Ra~,p~oprintioa 
authority, io such form and manner as may be prwribed in this bebaK, a of Faad. 
budget estimate. of its income and expenditure for the next year : 

provided that the budget estimate shall be so prepared that the end of 
the yearthepanchayat shall have at its credit a balance of not less than such 
minimum amount as may be prescribed in that behalf. 

(2) The district panchayat shall, as soon as may, be after the said date 
considerthebudget estimate so prepared and approve the same on or before 
the 31 st March of the current year with or without nlodifications as it shall 
think fit. 

T(3) Where any district panchayat has failed to comply with the provi- 
sions of sub-section (2), it shall be lawful for the State Government to form 
an opinion that the panchayat is incompetent to perform the duties imposed 
on it or functions entrusted to it under the provisions of this Act. 

!'- 1 
CB_ 

4 The 'district panchayat may, if nwsssnry, at any time during the 
year for which a budget estimate has been approved, cause a revised or sup- 
plementary budget estimate to be prepared and shaIl consider and approve the 
same in the Manner as if it were an original annual budget estimate. 

(5) Re-appropriation of funds in a budget estimate may be made from 
time to time subject to the slzme approvaI as is requirded ford the budget 
estimate. 

Y-41 1-16 
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164 A copy of every budget estimate and a statement of every re-appro- 
priation as finally approved under section 163 shall be forwarded by the 
President of the district panchayat without delay to the competent authority; 
a copy of the annual budget estimate shall be forwarded not later than the 
3 1 st March. 

165. (1) Savein the case of pressing emergency, no sum shall be ex- 
pended by, or on behalf or any district panchayat unless such sum is inclu- 
ded@ some budget estimate approved under section 163 and is in forde at 
the time of incurring the expenditure. 

(2) If on a pressing emergency any sum is expended otherwise than in 
accordance with sub-section (1) the circumstances sahll forthwith be comm- 
unicated in writing by the President of the district panchayat to the compe- 
tent authority with an explanation of the way in which it is proposed by the 
district panchayat to cover such extra expenditure. 

1 .  (1). .Accounts of the income and expenditure of every district pan- 
chayat shall be kept in such form and manner as may be prescribed andfshall 
be balance annually on the 1st day of every year. 

(2) The Gujarat Local Fund Audit Act, 1963 shall apply to the audi- 
ting of the accounts of the district yanchayat. 

167. ( I )  The Sceretary of the district panchayat shall prepare the snnual 
report of administration of the, panchayat and shall place the accounts and 
the report for approval before the panchayat. 

(2) The annual statement of the accounts together with the annual repart 
shall be sent to the competent authority before such date and in such form 
as may be prescribed. 

CHAPTER VI 

PROVISION AS T 0 'TRANSFER OF CERTAIN FUNCTIONS UNDER 
ANY ENACTMENT TO PANCHAYAT 

(A) Transfer of functions relating to recovery of land revenue and cesses V of 1879r 
under the Land Revenue Code and the law relating to collection of cesses. 

168. The State Government shail, notwithstanding anything contained in 
the Bombay Land Revenue Code, 1879 or any law relating to -the collection 
of any cess, for the time being in force in the State, by noacation in the 
Official Gazette, entrust to every village panchaya, any or all of the functions 
and duties of a village accountant or Pate1 or other similar functkw of any 
other person, by whatever name called, in relation to the collection of land 
revenue (including cesses) and dues reciverable as arrears of land revenue which 
is levied and assessed by o r  under the Land Revenue Code, or law relating 
to the collection of any cess for the time being in force in the State and all 
other functions and duties of a village accountant under the Code. 

169. The panchayat so entrusted under section 168 shall be responsible 
for the recovery and collectioit of the land revenue (including cesses) and other 
dues of the village in accordance with the provisions of the Land Revenue 
Code and the rules, instructions and orders made or issued thereunder and the 
law relating to the collectio 11 of such cesses. 

170. Wherea panchayat has been entrusted with the functions and 
duties relating to the collection of land revenue ( including cesses) and other 
under section 168, the State Government shall by notification in the 
official Gazette, confer on such panchayat, subject to such conditions as 
may be specified in the notification all or any of the powers of the Collector, 
for the realisation of land revenue and other due recoverable as amears of 
land revenue under the Land Revenue Code and for the ~~I lec t ion  of cesses 
under the law relating thereto, and it shall be competent for the panchayat 
soempoweredtoexercise ail or any of the powers so conferred in this behalf. 
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171. (1) Notwithstanding anything contained in this Act and the Land 
Revenue Code, A District Development Officer, a Taluka Development Offi- 
cer and such revenue officers not below the rank of a Deputy Collector as 
may bepostedunder a district panchayat and designated by the State Gover- 
nment in this behalf shall be deemed for the purposes of this Chapter to be 
revenue officers within the meaning of the Land Revenue Code and for the 
purposes of this Chapter it shall be lawful for the State Government: to  de- 
fine the area within which any such officer sahll exercise jurisdiction and to 
confer on such officer all or any of the powers exercisable by the Collector 
or any ather revenue officer under the Land R :venue Code. 

(2) Wherein thecase of any such officerthe area of his jurisdiction has 
been defined and the powers are so conferred, such officer shall have and 
exercise the like authority over a village panchayat functioning in such area 
and exercising the powers conferred on it and discharging the functions entru- 
sted to it uiider this Chapter as the corresponding revenue officer appointed 
under the Land Revenue Code has over the village accountant or pate1 or 
other similar functionary under the Land Revenue Code. 

172. Notwithstanding anything contained in the provision hereinbefore 
the right of the State Government to collect land revenue and any cess, shall 
remain unaffecteJ, and if in the opinion of the State Govzrnment a panchayat 
exceeds or abuses its powers under this chapter or fails to exercise the same 
or is incompetent, to perform or makes persistent default in the performance 
of the duties imposed or persistenly disobeys any of the orders of the Co!lec; 
tor with regard to the exercise of any of the said powers, the State Govern- 
ment may, after consultation with the district pznchayat and after giving 
the panchayat an opportunity to render an explanation, by order in the 
Oficial Gazette withdraw all the powers conferred on the panchayat under 
this $Chapter and direct its revenue officers to recover the land revenue or, 
as the case may be, the cesses. 

173. On the withdrawal under section 172 of the powers conferred on 
a panchayat, the Collector, shall appoint an ofticer to take charge of the 
accounts, records and other papers and articles in connection with the reco- 
very of land rzvenue or collection of cesses, in the village. 

x of 1962 (B) Delegation of the functions under the Gujarat Co-operative Socie- 
ties Act, 1951. 

174. (1) Notwithstanding anything contained in the Gujarat Co-opera- 
tive Societies Act, 1961 the State Governmeilt, having regard to the Pancha- 
yat Functions List may subject to such conditions as it may think fit to im- 
pose, by an order published in the Olcial Gazette, delegate to a district pan- 

'; of 1962 chayat and the taluka panshayats subsrdinate to it, such powers, functions 
and duties ofthe Registrar or any other authority under the said Act may be 
specified in the order. 

(2) In particular, such order may provide for the delegation of powers 
rcizting to- 

(a) the registration of co-operative societies ; 

(b) the apgroval of amendment to the byelaws of co-operative socie- 
ties, 

(c) appeals arising out of non-admission of members in a co-opera- 
tive society ; 

(4 maintenance of register of co-oprative societies. 

(e) change in the name or classification of a co-operative society ; 

( f )  permission to co-operative soceities to enter into partnership 

fp) the calling of, or extending the period for the calling of annual 
general meetings of co-operative societies ; 

(h) the calling of a special general meeting of a co-operative society; 
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( j )  direction for giving possession of books and papers of the 
co-oprative societies to the successor chairman thereof. 

(c) Transfer of functions of State Government to Panchayats. 

175. (1) Notwithstanding anything contained in any law for the time 
being in force, the State Government may, subject to such conditions as it 
may think fit to impose, transfer by an order published in the Official Gazette 
to a district panchayat any such powers, functions and duties relating to any 
matter as are exercised or performed by the State Government or any afficer 
of Government under any enactment which the State Legislatur is competent 
to  enact, or otherwise in the executive power of the State, and appear to 
relate to matters arising witnin a district and to be of an administrative charac- 
ter and shall on sucn transfer, allot to the district panchayat suc'lz fund and 
personnel as may be necessary to enable the district panchayat to exercise 
the powers and discharge the functions and duties so transferred. 

(2) Without prejudice to the generality of the provisions of sub-section 
( I )  the State Government may transfer to the district panchayats such powers, 
functions and duties as are exercised or performed by the following depart-- 
ments of the State namely :- 

(1) Agriculture ; 

(2) Animal husbandry ; 

(3) Public Health & Medical Relief ; 

(4) Public Works Department activities in the district, ; 

(5) Social Welfare ; 

(6) Land Department ; 

(7) Prohibition Department so far as prohibition propaganda is conwr- 
ned ; 

(8) Co-operative Department ; 

(9) Cottage Industries and Smdl Scale Industries ; 

(10) District Statistical Ofher. 

(3) On the transfer of any powers, functions and duties under sub-se- 
ction (I) and (2) the district panchayat 'shall, if the State Government so 
directsand with the previous approval of the State Government, maydelegate 
to any paishayat subordinate to it any of the futlcthns, powers and duties 
so tranafmed and allot to such panchayat such fund and staff as may be 
necessary to enable the panchayat to exercise the powers and discbarge the. 
functions and duties so delegated. 

(4) Where any powers, functions and duties conferred by, or under any 
enactment are so transferred or delegated, that enactment shalI have effect as 
if this section had been incorporated in that enactment. 

(5) The matters in respect of which the functions and duties are trans- 
ferred or delegated under this section shall be deemed to be included in the 
Panchayat Functions List. 

176. In transferring to a district panchayat any powers, functions and 
duties, relating to any matter, exercised by the State Government or any of 
its officers, it shall be lawful for the State Government to transfer to the dis- 
trict panchayat any property belonging to the State Government and connected 
with such matter together with the rights and liabilities (including rights and 
liabilitiet arising out of any contract) of the State Government in respect 
of the property and thereupon the rights and Iiablities which accrued before 
such transfer or which may accrue thereafer shalI be the rights and liabilities 
of the district panchayat. 

177. The transfer or allotment of any servant to panchayat under set- 
tion 175 shall not affect. 

(a) any obligation or liability incurred or default committed before such 
transfer or allotment by suclt servant while acting or purporting to 
act in the discharge of his duties as such servant and ; 
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(b) any investigation, disciplinary action or remedy in respect of such 
obligation, liability or default and any such inyestigation, discipli- 
nary action or remedy may be instituted, continued or enforced 
in accordance with the law applicable, thereto before such transfer 
or allotment by such authority as the State Government may by 
general or special order specify in this behaf. 

Guj. VI 178. Notwithstanding the transfer of amy powers, functions and duties 
of 1961. in respect of any matter to a district panchayat under section 175 or under 

section 157 or 158 of the G-ujarat Panchayats Act. 1961, the State Governme- 
nt on a proposal from tile district panchayat in that behalf or where it is 
satisfied that by reason of a change in  he nature of the matter, the matter 
has ceased to be a matter in the Panchayat Functions List and that it is 
necessary to withdraw from the district panchayat the powers, function or 
duties in respect of such matter, may, after consultation with the State 
council for panchayats, by notification in the Offical Gazette. withdraw such 
powers, functions and duties with effect from the date specified in the notifi- 
cation and make such incidental and consequential orders as may be nece- 
ssary to provide for matters including the taking over of the property rights 
and liabilities, if any, vesting in the panchayat under section 176 and of 
the staff. if any which may have been transferred to the panchayat under 
section 175. 

. CHAPTER VTI 

Provision as to devolution of powers and responsibilities upon panchayat 
with respect to development plans and implementation of certain schemes- 

179. ( I )  Every village panchayat shall prepare every year in such form 
as may be prescribed a developmenet plan for he village for the next year 
and submit the same before such date as may be prescribed, to the taluka 
panchayat to which the village panchayat is subordinate. 

(2) Every taluka panchayat shall repare every in psuch form as may 
be prescribed a development plan for the taluka for the next year having 
regard to the deveopment plans submitted to it by the village panchayats in 
the taluka and submit the same before such date as may be prescribed, to 
the distriet panchayat to which the taluka panchayat is subordinate. 

(3) Every District panchayat shall prepare every in year such form as may 
be prescribed a development plan for the district for the next year having 
regard to the development plans submitted to it by the taluka panchayats in 
the district, and submit the same before such date as may be prescribed, 
to such authority as the State Government may. by order in writing specify: 

Explanation : For the purposes of this section a development plan means 
a development plan for economic development and social justice in rela- 
tion to matters with respect to which the executive power vests in the 
State Government. 

180. (1) (a) Notwithstanding anything contained in any law for the 
time being in force, the State Government may subject to such conditions as 
it may think fit to impose entrust by an order published in the OfBcial 
Gazette to a district panchayat implementation of such schemes of economic 
development and social justice as it thinks fit : 

Provided that no scheme shall be so entrusted 'unless-- 

(i) it is competent to the State Government to implement the 
scheme in exercise of its excutive power, and 

(ii) the scheme appears to the State Government to be pertaining 
to the district. 
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(b) Where the State Government entrusts a scheme under clause 
(a) to a district panchayat, it shall ailot to the district panchayat such 
fund and personnel as may be necessary to enable the district panchayat 
to implement the Scheme. 

Y-411-17 
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(2) Without prejudice the generality of the provisions of sub-section (1) 
the State Government may entrust to a district panchayat schemes for eco- 
nomic development and social justice in relation to the following matters, 
namely :-- 

(I) Agriculture, including agricultural extension. 

(2) Land Jmprovement, implementation of land reforms, land con- 
solidation and soil conservation. 

(3) Minor irrigation, water management and watershed development. 

(4)  Animal husbandry dairying and poultry. 

(5) Fisheries 

(6)  Social forestry and farm forestry 

(7) Minor forest produce 

(8) Small scale idustries, including food processing industries 

(9) Khadi, village and cottage industries 

(10) Rural housing 

(11) Drinking water 

(12) Fuel and fodder 

(13) Roads, culverts, bridges, ferries, waterways and other means 
of communication. 

(14) Rural electrification, including distribution of electricity 

(15) Non-conventional energy sources 

(16) Poverty alleviation programme 

(17) Education including primary and secondary schools 

(18) Technical training and vocational education 

(19) Adult and non-formal education 

(20) Libraries 

(21) Cultural activities 

(22) Markets and fairs 

(23) Health and sanitation, including hospitals, primary health 
centres and dispensaries 

(24) Family welfare 

(25) Women and child deveiopment 

(26) Social welfare, including welfare of the handicapped and menta- 
lly retarded. 

(27) Welfare ofthe weaker sections, and in particuIar of the Schedu- 
led Castes and the Scheduled Tribes 

(28) Public distribution system 

(29) Maintenance of community assets. 

(3) The district panchayat shall if the State Government so directs, and 
may with the previous approval of the State Government, entrust to a taiuka 
panchayat subordinate to it any scheme entrusted to it under sub-section (1) 
and (2) and allot to such panchayat such fund and personnel as may be 
necessary to enable the panchayat to implement the scheme so entrusted. 



1993 : GUJ. 181 GIJJARAT PANCHAYATS ACT, 1993. 

(4) The matters in respect of which the scheme is entrusted to the district 
panchayat under sub-section (1) for (2) or to a taluka panchayat under sub- 
section (3) shall be deemed to be included in the relevant Panchayat Fun- 
ctions List. 

CHAPTER VIII 

CATTLE POUNDS 

1 of 1871. 181. In any local area which is declared to be a village, the provisions ~~~o~~~ of the Cattle Treaspass Act, 1871 or any law corresponding to that Act in to apply. 
force in any part of the State shall cease to apply in relation to such local 
area ; 

Provided that- 

(a) nothing in this section shall affect the liability of any person to 
any penalty under any law so ceasing to be in force ; 

(b) any appointment, notification order, rule made or issued und- 
er any such law in respect of any cattle pounds within the limits of such 
village shall, so far as it is not inconsistent with the provisions of this Act, 

be deemed to have been made or issued under this Act and continue in 
force until superseded by any notification, order or rule made under this 
Act ; 

(c) any cattle pound in the local area established under any law so 
ceasing to be in force shall be deemed to be vested in the village pan- 
chayat within whose limits it is situate and shall be maintained and mana- 
ged by the panchayat in accordance with the provisions of this act. 

182. { I )  Notwithstanding anything contained in any law for the time Power to 
being in force, every village panchayat, within the limits of its jurisdiction ;h2i;ha;$ttle shall from time to time, appoint such places as it thinks fit to be publlc appoint pound 
pounds, and may appoint to be keepers of such pounds such persons as keepers. 
may be approved by the Taluka Development Officer. The duties of pound 
keepers shall be such as may be prescribed. 

(2) Every pound keeper so apointed shall, in the performance of his 
duties, be subject to the direction and control of the panchayat by which 
he is appointed. 

183. (1) Whoever, within the limits of a village, allows any cattle Penalty for 
which are his property or in his charge to stray in any street or to trespass :::y$pg2ket 
upon any private or public property shall, on conviction, be punished- to trrm-pass 

upon private or 
( i )  for the first offence, with imprisonment for a term which may public Property, 

extend to one month or with fine which may extend to three hundred 
rupees, or with both ; 

(ii) for a second or subsequent offence, with imprisonment for a 
term which may extend to six months or with h e  which may extend 
to five hundred rupees, or with both : 

Provided that in absence of adequate and special reasons to the contrary to 
be mentioned in the judgment of the Court,- 

( j )  for a first offence, such fine shall not be less than one hundred 
rupees, and 

(ii) for a second or subsequent offence, such fine shallnot be less 
than two hundred and fifty rupees. 

(2) The Magistrate trying the offence under sub-section (l), may order,- 

(a) that the accused shall pay such compensation not exceeding 
two hundred fifty rupees as the Magistrate considers reasonable, to any 
person for any damage proved to have been caused to his property or 
to the produce of land, by the cattle under the control of the accused. 
trespassing on his land ; and also, 
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(b) that the cattle in respect of which the accused is wnvicted shal1 
be forfeited to the State Government. 

(3) Any compensation awarded under sub-section (2) may iy, be recovwad 
as if it were a fine imposed nnder this section. 

(4) An offace under this section shdl be cognizable, 

(5) Nothing contained in sub-section (1) shall render any person liable 
to any punishment provided in that sub-section, if in the opinion of xlle 
COurt, the offence was committed without his knowledge of that he exercised 
all due diligence to pment the commission of such offence. 

184. (1) Jt shall he the duty of  every Police mcer'and a Watch and 
ward apointed bytbepaachayat, and it shall be lawful for any other per- 

son, to seim and take. to aay such public pound Tor confinement therein, 
any mrtle found straying in any street or trepassing upon any private or 
public property within the limits of the village. 

(2). . Whoever forcibly opposes the seizure of cattle liable to be seized 
under this Act, and whacver removes lthe same after seizure, either from a 
pound or from any person taking or about to take them ta a pound. shaI: 
on conviction, be punished with imprisonment for a tern not exceeding six 
months or with fine not exceeding five hundred rupees or with both. 

f 85. (1) If tbe owner of cattle which are impounded under section 184 
or his agent a p ~ m  and chima the cattIe, the pound kcper shall deliver 
them to him on payment ofthe pound fees and expenses chargeable in respect 
of such cattle under section 187 and on depositing the amount of security, 
if any, prescribed under section 189. 

(2) If the owner or his ageat appears but refus- to pay the 'fees and 
expeoses arr required under sub-section (1) on the ground thattheseinwe was 
illegal and that the owner is about to make a complaint under s e c t i ~ a  158. 
then upcrn the deposit of thc fees and expenses incurred In respect of she 
cattle, the cattle sball be delivered to him. 

(3) If on any coniplaint referred to in sub-section (21, the seizure is dc- 
c l a d  to be lawful or if the owner or his agent fails to make such com- 
plaint within a mod of fou~ weeks from the date of delivery of the cattle 
to him and the pmvhions of section 189 are applicabel, the pound-keeper 
shall require the owner or his agent 50 make a declaration and to deposit 
the amount of security ae required by that section. If the owner or his agent 
fails to make such declaration or to deposit such amount the cattb delivered 
to him under sub-section (2) shall be seized again for the purposes of sub- 
&ion (4). 

(4) Jf the owner or his a p t  appearsm and refuses or omits to pay the 
pound-fees and expenses under sub-section (1) or ta deposit the pound-fees 
and expeases under sub-sect ion (2) or to deposit the amount of security and 
to make a declaration as required by sub-section (31, the cattel or as many 
of them as may be necessary shall be sold by public auction by such officer 
at such place and time and subjixt to swh mnditions as we referred to in 
section 186. The amount of pound-fees leviable and the exgenscs of feeding 
and watering together with the expenses of sale, if any, and the amount of 
seearity, if any, as pmcribed under section 189 shall be dcducted,from the 
p r o d s  of the scale. 

186. ( I )  If within seven d a y  after wycattlehave been impounded, no 
person appearing to be the owne; snch cattle oEers to pay the poandfee and 
expenses chargable under section 187 such cattle shall be forthwith soId 
by auction in the pmribed  manner and the surplus remaining, after ded- 
ucting the fee aad expenses aforesaid from the pmeds of the sale, shall bee- 
paid to any person who, witnin fiften days after the sale, proves to the 
satisfaction of such oficts as the pnachyat authorises in this behalf that he 
was the owner of snch cattle and shall in any other case, from part of the 
village fund. 

(63 No h i i ~  OP&er, or Q E ~ ,  m m k t  Qr m a a t  of the pancbayat 
inclnding the pound-keeper shall d i r d ~  or indirectly, purchase any catl~c at 
a sale under subsation (1). 



1993 : GUJ. l S ]  GUJARAT PANCHAYATS ACT, 1993. 

187. (1) The pound-fees chargeable shall be such as the State Govern- 
ment may from tiine to time by notificatioll in the OfEcial Gamtte specify 
for each kind of cattle. 

(2) The expenses chargeable shall be at such rates for each day during 
any part of which any cattle is impounded. as shall from time to time be 
fixed by the panchayat with previous approval of the District Panohayat. 

188. (1) Any person whose cattle have been seized under this Act or  
having been so seized, have been detained in contravention of this Act, may, 
at any time within ten dayas from the date of the seizure make a complaint 
to the Magistrate of the first class. 

(2) The complaint shall be made by the complainant in person, o r  by 
an agent personally acquainted with the circumstances. If the Magistrate on 
examining the complainant or his agent sees reasons to believe the complaint 
to be well founded, he shall summon the person complained against, and 
make an inquiry into the case. 

(3) If the seizure of detention be adjudged illegal, the Magistrate shall 
award to the complainant for the loss caused by the seizure or detention re- 
asonable compensation not exceeding one hundred rupees to be paid by the 
person who made the seizure or detained the cattle, together with all fees paid 
and expenses incurred by the complainant in procuring the release of the cattle, 
and, if the cattle have not been released the Magistrate shall besides awarding 
such compensation order their release, and direct that the fees and expenses 
leviable under this Act shall be paid by the person who made the seizure or 
detained the cattle. 

(4) The compensation, fees an expenses mentioned in this section may 
be recovered as if they were fines imposed by the Magistrate. 

189. ( 1 )  In any village to  which the State Government may, by noti- 
fication in the Official Gazette apply this section ,every pound-keeper shall 
before releasing any impounded cattle, require the owner of the impounded 
cattle or his agent to make, in the prescribed form a declaration regarding 
the ownership of such cattle and to deposit by way of security such sum 
as may be prescribed. Progressively increasing scales may be prescribed in 
respect of cattle belonging to or kept by the same person according to the 
number of cattle impounded at a time and the number of times the cattle are 
impounded and,different scales may be prescribed for diflerent villages. 

(1) If any cattle belonging to such owner are impounded within a per- 
iod of six months from the date on which the security is deposited, and if 
the seizhre is pot adjuged illegal, the amount of deposit or a part thereof, as 
may be directed by the State Government by rules made in thiS behalf, shall 
stand forfeited to the State Government. If cattle are not impounded as 
aforesaid, the amount of security deposit shall on an application made by o r  
on behalf of the depositor be refunded to him on the expiry of that period. 

190. (1) If in any local area to which the State Government may, by 
notification in the Official Gazette, apply this section, a Mamlatdar or  
Mahalkari is satisfied- 

(i) that the grazing land set aprat for the use of cattle of one or  more 
villages in the taluka, or mahal under this jurisdiction is insufficient 
for the cattle belonging to the permaneut residents of such village or  
villages : 

(ii) that the crops or grass standing on any agricultural land or grazing 
land so set apart are likely to be damaged by cattle belonging to 
persons who are not residents of such village or villages and who 
own more than twenty head or cattle, he may- 
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(a) in any case referred to in clause (i) direct any such resident owner, 
by special or general order, or remove or  cause to be removed all 
or any dry or useless cattle belonging to him to such place or places 
within the State and within B U C ~  period as may be specified in the 
order, and 
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(b) in any case referred to in clause (ii) direct any such non-resident 
owner, by special or general order, to remove or cause to be remo- 
ved all or any of this cattle to such place or places within the State 
and within such period as may be specified in the order. 

(2)  If the owner of the cattle fails to remove the cattle as directed under 
sub-section (l), the Mamlatdar or Mahalkari, as the case may be, 
may direct a Police Officer not below the rank of Head-Constable 
to remove or cause to be removed such cattle to the place or places 
specified in the order. 

(3) If the Mamlatdar or Mahalkari is satisfied that the order issued by 
him under sub-section (1) is contravened by any owner or keeper of 
cattle. he may impose a fine not exceeding five thousand rupees. Any 
fine so iaposed may on failure of such owner or keeper to pay the 
same within the specified time, be recovered by sale of all or any of 
the cattle ordered to be removed under sub-section (1). 

CHAPTER Ur: 

Taxation 

Taxation by the State Government 

L e y  of fifty 191. (1) The State Government shall levy, on the conditions and in 
pane cess ,on theymanner hereinafter discribed, a cess at the rate of fifty paise on every 
every rupee of 
!and rebenue. rupee of- 

(a) every sum payable to the State Government as ordinary land reve- 
nue except sums payable on account of any of the charges mentio- 
ned in sub-section (2) and except sums payable on account of any 
charge which may be notified by the State Government in this 
behalf ; 

(b) every sum which woilld have been payable as land revenue by a Born. V 
small holder as defined in the Explanation to section 45 of the Bombay 1879$ 
Land Revenue Code, 1879, in respect of the land held by h i ~ n  for i( 

the time being for the purpose of agricultue, had land revenue been 
payable in respect of such land under the said section by such small 
holder : and 

(c) every sum which would have been assessable on any land as land 
revenue had there been no alienation of the land revenue : 

Provided that nocess shall be levied underthis section on sums 
less than twenty five paise : 

Provided further thnt the amount of cess shall, if not a multiple 
of five paise be increased to the next highest multiple of five paise. 

( d )  every sum which would have been payable as land revenue in res- 
pect of any land leased by the Government as if land revenue is 
leviable on such land, notwithstanding that no land revenue is 
leviable on such land under the terms of such lease. 

(2) The following sums shall not be taken into account for the purposes + of sub-section (I), namely :- 

( j )  penalties and fines, inchding any charge imposed under section 148 Boni. V 49 
of the Land Revenue Code, as penalty or interest in case of default, of 1897 
but not including any fine levied under section 65 of the said Code 
on grant of permission to use land for a purpose uncollnected with 
agriculture : 

( i i )  occasional fixed payments, in commutation of all claims of the 
State Government in respect of succession to or transfer of inams, 
payable on each succession or transfer of inams ; 
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(iii) land revenue on service inam land, recovered from inferior village 
servants for periods of unauthorised a'tisence from service, and all 
other such charges of assessment on inams and watans for broken 
period and past years : 

(iv) fees for grazing when charged per head of cattle. 

(3) (a) If it appears to a district panchayat that for the purposes of its fun- 
ctions under Schedule I11 an additional provision of funds is nece- 
ssary, it may by a resolution passed at its meeting apply to the State 
Government to increase in relation to its district, the rate of cess 
levied under sub-section (1) to such extent and for such period as 
may be specified in the resolution ; 

Provided that by such increase the rate of cess shall not exceed three 
hundred paise on every rupee on which such cess is leviable under 
sub-section (1). 

(b) On receipt of an application under clause (a) State Government may, 
by notification in the Official Gazette increase the rate of the cess as 
proposed by the district panchayat and thereupon sub-section (1) 
shall have effect as if for the rate specified therein the rate as so 
increased has been substituted. 

V of 1879 192. In the assessment of tbe said cess on villages alienated as defined ~ u l e s f o r  
in the Bombay Land Revenue Code, 1879 :- Assessment. 

(a) if the village has been surveyed and assessed in the manner laid 
down in the said Code and the rules made thereunder, the cess shall 
be fixed on the total amount of assessment of the village as fixed 
under the said Code or the rules made thereunder : 

Born. 11 of (b) if the village has come under summary settlement under the Exemp- 
L IS63 tions from Land Revenue (No.--l! Act, 1863 or the  Exem~tions 

Born. V l i  
of 1863. 

from Land Revenue (No-2) Act, 1863 and caluse (a) of this section 
does not apply, the cess shall be fixed on the total annual assessment 
as settled for the purpose of summary settlement : and 

(c )  in villages to which neither of clause (a) or (b) of this section applies, 
the cess shall be fixed on the old or kammal rate recorded in the books 
of the Collector, and if no such rate is recorded or if the rate so 
recorded is objected to by the holder or proprietor of the alienated 
village, the cess may be fixed as agreed upon by the Collector in 

.agreement with the district panchayat which shall pass a special reso 
lustion to that effect and such holder or proprietor, or, failing agree- 

. ment. by a rough survey and assessment to be made by the State 
Government the expense of such rough survey belng borne half by 
the district panchayat and half by the holder or proprietor of such 
village. 

Born VIT 193. The State Government may levy a cess not exceeding twenty paise 
on every rupee of water rate leviable under the provisions of the Bombay 
Irrigation Act, 1 879. 

194. The cess described in section 191 shall be levied, so far as may be, 
in the same manner, and under the same provisions of law as the land 
revenue : 

Born. 
LXViI Provided h a t ,  in the case of any land in the possession of a tenact if 
of 1948. such tenant is liable to pay the land revenue in respect of such land under 
BomXCm the provisions of the Bombay Tenancy and Agricultural Lands Act, 1948, or 

P\ 1959. the Bombay Tenancy and Agricultural Lands (Vidarbh Region and Kutch 
Area) Act, 1958, such tenant shall be primarily liable for the payment of cess 
in respect of such land. 

PI1 of 1879. 195. The cess described in section 193 shall be levied so far as may be, 
in the same manner, and under the same provision of law, as water rates 
payable to the State Government' under the Bombay Irrigation Act, 1879. 

1%: The provision of law relating to the assistarce to be given to su- 
perior holders and owners of watercourses for the recovery of their dues from 
their tenants and occupants under them, or from persons authorised to use 
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their wateraprses shall be applicable to dl superior boIders, whether of 
alienated or unalienated land, and to alE owners of water-courses in respect 
of the recovery of the mid cesses from their tenants, occupants or persoas 
authorised to use their water-courses, and shall be applicable also to occupants 
of land under the Land Revenue Code for the recovery of the said cesses from 
their tenants. or joint occupants. 

197. The Iocal cess leviable on water rate under section 193 jn respect 
of lands shall be paid by the State O o v ~ n t  to the tatu ka panchayat wi- 
thin the jurisdiction of which the lands are situated, after deducting such p r -  
tion thereof as cost of collection, as the State Government may prescribe by 
rules. 

198. The local oe% leviable arr lands under section 191 shall be paid by 
the  State Government to the district panchayat within the jurisdiction of which 
lands are situated, after deducting such portion thrertof as cost of co l l~ ion ,  
as the State Government may prescribe by rules. 

199. The State G o m m t n t  may, on the application of the district pan- 
chayat to which the cess is pay able, auspead or remit the collection of cess or 
any portion thereof in any year in any area, subject to the jurisdiction of 
such district panchayat. 

Taxation by village Panchayak 
200 (1) Subject to any general or s m l  order (including an order fixing 
the minimum and maximum rates of a tax or fee) which the State Govern- 
ment may make in this behalf, it shall ke competent to a village panchayat 
to levy all or any of the foIlowing taxes and fee at such rates as may be 
decided by it and in such manner and subject to such exemptions as may be 
prescribed, namely :- 

(I) s tax on buildings (whether s~bjeFt lo payment of ngri~dtura1 ass- 
ssment or not) and lands (which are not subject to payment of agri- 
cultural assessment) within the limits of the village ; 

( i i )  octroi on animals Or goods Qr both b r ~ ~ g h t  within the. villa@ for 
consumption, use or sale therein ; 

(iii) a pilgrim tax ; 

(iv) a tax ca fairs, festivals and ather entertainments not being a tax on 
payments for admission to any entertainments ; 

* 
(v ]  a tax on vehicles, boats or anirnds used for riding, drangbt or bur- 

den, kept for use within the vilIage, whether they are actually kept 
within or outside the village ; 

(vi) a toll on vehicles and animaIs used as aforesaid entering tbe 
village but not Iiable to taxation under clause (v) of this s u m i o n  ; 

(4 a tax an dogs kept within the village ; ' 

(viiJr a general sanitary cess for the canstruction or maintenance of pu- 
blic latrjnes and for the remove1 and disposal of refuse : 

( ix )  a genera1 water rate which may be imposed in the form of a 
rate 'atllsessad on buildings and lands or in any other form as may 
be best adapted to the circum8tances of any class of cases ; 

(XI any 0th pmmibed tex (not baing a toll on motor vehicles w mi- 
lers, save as provided by section U) of the Bombay Motor Vehi- LVX 15 
cIcs Tax Act, 1958 or tax on professions, trades, callings and em- ,,f 
pIoyments or a tax on payments for admission to any entertainment) 1958. 
which the State Legislature has under the Constitution, powers to 
impose in the State ; 

(xi) a fee w markets and weekly b a r n  : 

(xi9 a fee on cart-stands and tonga-stands ; 
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(xiii) L special water x t e  for water ssnyp;leC 5y the panchayat tbrougb 
pipes, which may be i~posed in any form i n  cluding that of c h a g ~  
for such water supplied %xed in such mo de or modes as shall ;3re 
best adapted in the circumstances of any class of cases; 

(xiv) a fq for the supply of water from wells and tanks vesting in it, 30r 
purposes other than domestic use and for cattle ; 

(xv) fee for temporary erection, on, or putting up projections autn, .or 
temporary occupation of, any public street or place ; 

(xvi) a special sanitary cess upon private latrines, premises or compound6 
cleaned by the panchayat agency ; 

(xvii) a drainage tax ; 

(xviii) a lighting tax ; 

(xix) a fee for cleansing a cess pool construbled on land whether 
belonging to a panchayat or not ; 

\ 

(xx) a fee for grazing cattle on grazing lands vesting in a panchayat ; 

(xxi) in lieu of any two or more separate taxes specified in c l a m  :O, 
(viii), (ix) and (xviii), a consolidated tax on buildings or 1 d  ar 
both situated within the Iimits of the village. 

(2) The duties and obligation of persons liable to any tax or fee d e r  
sub-section (1) shall be such as may be prescribed, 

(3) Rules made under sub-section (1) may, interaila provide,- 

(a) for the assignment and payment of a part of the proceeds .of 
pilgrim tax levied by village panchayat to a district panchayat or a 
panchayat to such extent and in such circumstances and on d 
conditions as may be prescribed; 

(b) for lump sum payment of tax on vehicles or animals by pm- 
sons liable to pay such tax. 

(4) The tax on buildings or lands referred to in clauses (i) and @xi) 
of sub-section (I) shall be leviable from the owners or occupiers thereof. 

Provided that when an owner of a building or land has left the 
or cannot otherwise be found, any person to whom such building aa h i 3  
has been transfkred shall be liatile'for the tax leviable from the o m w D e r  

(5) The State Government may, by notification in the OBBcial G k ~ c .  
direct that -the tax upon buildings or lands referred to in clause(i) 
of sub-section ( I )  shall not belevied, or shall be levied on such r e d u d  sale 
on all buildings and lands or on any class of buildings or lands situsrtbd h 
an area predominantly populated by members of Scheduled Casas mr 
Scheduled Tribes. 

4 (6) Any person aggrieved by the assessment, levy or imposition if gngr 
tax or fee may appeal to the district panchayat within the prescribed pe.rkd 

(7) No such appeal shall be entertained unless the amount claimed fmsrn 
the appellant has been deposited by the appellant with the panchayat. 

(8) The State Government may suspend the levy or imposition d any 
tax or fee and may at any time rescind such suspension. 

201. (I) Subject to any rules that may be made under this Aat, and L I J ~ ~ ~ ~  
regard being had to the fact that a factory itself provides in the fact- m a  contribution by 
all or any ofthe amenities which such panchayat provides, village any faatow f,Tsa& with the sanction of the State Governmmt to receive a hunp+~m w%l&ib ,,,& by 
tion in lieu of all or any of the taxes levied by the panchayat. pancham. 

(2) Where no such agrmhent as is refemd to in sub-section ( I )  crm be 
reached, the matter may be referred to the State Government in the 
prescn'be and the stat0 <)over~mmt, may after giving to the panchaya"t atd 

Y-411-19 
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the fachy conosrnsd anxoppwamity sf king hard asdas * amount of 
BUC~ c~ntrhtion, Tho decieion of tho State Govenunmt s h d  ba binding on 
the padchayat and the factory eonccmed. 

(3) In the, eaw of any matter r e f e d  to tha State Gmmmm? under 
nubsaxion 121, the Stata Govcmnmt may, wbjcct to sach oodiw as it 
may think fit to impose having regard to the circumastances of the cese, by 
order in writing direct the paachay at  to Btay the collection or rtcovmy from 
tho factory of dl or any of the taxes until the Ststt ,  Govsnunent daciden , 

the matter under sub-section (2). 

202. (1) Tt $hall be lam1 for a village panchapt to k& by public 
auction or private contract the collecting of. any faes levid by it on marketa 
and weekly bazara or the collecting of oetroi : 

Provided that the l e s s  shall give d t y  for the due fbllibeat of the 
cbnditions of the kase. 

(2) AII pum payable under th a ~ m m s  and conditions of the Iease, if not 
paid, shag Ix mverablt as m a r s  of land revenue. 

(3) TEm lasee and wery person employed by the Itesce ta assist him 
A in the collection of the fees or o ctroi, a5 the case may b, &all be deemed to 
be appointed by the pancbayat to collect the Bamt andex this Act and sW 
exercise all the powers and be subject to all the rtspoasibilitim attaching to 
persons appoiatd to coilect such fees or octroi, es the case may be, under 
this Act. 

(4) Any d m  or ordon for the icy, cdI&li& and 
fees or o c h i  as tbccase may be, shal have effect wbjaet to t e provisioea 
of this section. 

7 = *ysmb 

w. [ I )  A Wage pambayat T E S O I O ~ E ~ ~  p d  by ita mwtiug, , 
apply to levy a o##s at the rate not twenty-five paise, according to 
its needs and camcity, on every rupee of erety s u m  payable to the State 
Governmnrt aa land revenue, and on which a cess ia leviable urrda cladses(a), 
@) and (c) of subsection ( I )  of section 191 and thereupon the state Govern- 
ment shall (in addition to my cese leviable uf~der #&ion 19E) levy and collect 
such cess in the area within the jurisdiction of mch panehayst. f 

(3 Whm a viiIage ganchayat underhaen f i r  the h c 6 t  of the comma- 
aity any special war$ or project 60 as to complete it within a specified 
period and far that purpose an additional provision of eunds is necessary, 
the panehayat may by resolntion pas& at its lattting and with the previous 
permhion of tbt district panchayat apply; to the State G.uvmeat to in- 
crease the rate of cess levied jn accordance with sub-section (I) to such at- 
ent and for such period as may be specified in the resolution ; 

h v i d a d  that eudb i d ~ m s t  ehdl not exteed m e  rn - e v q  
rup~le  of every sum payable to the State Government as ordinary Iand rc~nuc .  

(3 On -pt of an application anda mbsxtiad (0 OT (2) the 
State GoverrrmentshI~levy the cess or increase the rate th-f as propod 
by the panchayat and sub-section (1) s h d  have eF& ~ ~ ~ r d i n g t y .  * 

. (41 f i e !  net proceeds (a* dcdncting the &pen= of rti#ltssaieat and. 
c o ~ i o n  ) of any cess levied and collected in W a r n  with submion 
(1) shall fom part of and h paid into the Village fund. 

45) The SWcGovemmtnt may, at the request of the pancbayat to which 
the c e ~  referred to in w M o a ( l )  is pstyabte, wepcnd the coUetion of 
the cess or any portion thereof in any year. 

2Bd { I )  If the i m m e  of a village pancba t falls below wbat in the F opinion of a talub panchayat is necessary f o ~  t t proper discharge of the 
dutihs dpcaified in SchcduIe 1, the taluka panchayat may after having given 
such paachayar mopportunity of being heard, require it to take steps within 
six months, to increase its income to such extent as the taluka panchayat 
considers nemssary. I f  the village pancbayat fails to take adequate steps 
t~ i m  it inmm to the q ~ ~ i r t d  extent, the taluka panchayat may fiquire 
;: to levy m y  of the takes or fees specified in* pcc$oa 200 or iccrease 



the i;tc at which any of the such taxes P I ~ J  *cab is levied andAit shall be the 
duty of the panchayat to comply with she requirement : 

Provided that the tdnka pancbayat shall not compel the panchayat to 
h y  any tax or fee or increase the rate thereof beyond the maximum rate 
perscribed in this behalf. 

(2) The panchayat in respect of which an order under sub-section (1) 
is made by the taluka panchayat may within the prescribed period prefer 
an appeal to the district panchayat, which may pass such orders on the 
appeal as it may think just and proper. the district panchayat may stay the 
execution of the order until the appear is decided. 

205. If under clause (a) of item 4 of Schedule I;a village paachayat ~ s m  of 
hcurs any expenditure on watch and ward of the viilage and of the crops con€ of watch 
therein the cost of such watch and ward shall be levied and recovered by the and ward. 
pmchayt from such persons and in such manner (including the levying of 
.a fee) as may be prescibed. 

t 

TAXATION BY TALUKA PANCHAYAT 

206. (I) Subject to any general special orders which the State Govern- Taxes and fees 
molt may make in this behalf, every taluka panchyat may after observing gsma{Y be the preliminary procedure required by section 212 impose an education cess d* p,,.ma 
and any of taxes and fees which a ' leviable by a village panchayat under a n d w e  of 
.section 200 : collection t h d  

Provided that the rate of tax or fee leviable by a taluka panchayat in 
respect of any matter within the limits of any village shall not exceed 15 
per cent of the rate of the tax or fee actually levied by the village panchayat 
in respect of the same matter, and where no such tax or fee has been levied 
by the village panchayat, shall not exceed 15 per cent of the prescribed 
maximurn rate of t a x  or fee in respect of the same matter; 

' Trovided F~rther that- 

(i) no tax imposed as aforesaid other than a special sanitary cess 
-or a wata rate, shall without the express consent of the Govern- 
ment or, as the case may be, the district panchayat concerned be levia- 
ble in respect of any building or part of any building or any vehicle, 
animal or other property, belonging to the Government or the district pancha- 
yat and us.& solely for public porposes, and not used or intended to be used 
-for purpases of profit and no toll sh&jl be Jeviae  for .w.sqge  of^ troops, 
the conveynce of Government stores or of any other *Government pro- 
perty, the passage of Military or Police Officers on duty, or the passage or 
-conveyance of any person or pmperty in the custody of such officer; and 

(ii) no tax on property shall be imposed in respect of any land on 
which local cess is being collected. 

(2) (a) Where in the exercise of the powers under sub-section ( I )  a 
-*duka panchayat imposes a tax or fee in any area within the jurisdiction 
of a village panchayat, such tax or fee shall be collected by the village pan- 
chayat Concerned from those persons who are liable to pay the same under 
the rules made by the talulca panchayt in accordance with the provisions of 
,section 21 5 as if it were a tax or fee imposed by the village Panchayat concerned 
under provisions of this Act and shall be paid to the taluka panchayat at 
-such time and in such manner as the taluka panchayat may specify. 

(5) Such percentage not e x d i n g  50 per cent. of the gross collection 
.of such tax or fee in any financial year as the State Gowranent may 
by general or special order determine shall not.from part of the taluka fund 
"but sfid1 be assigtred to t%e village 'panchayat In such manner as. the taluka 
;panchayat may determine. 



Increase of 
stamp duty fm 
8 taluko pan- 
chayat. 

I Taxes whicy 
may imposed 
by a dlstnct 
panchayat. 

GUJARAT PANCHAYAT ACT, 1993. [1993. GUJ. 18 

(c) If any panchayat makes any default in the payment of any sum 
due in respect of a tax or fee within the time sepcified under clause (a), 
the provisions of section 21 1 shall mutatis mutand is apply t o  such default 
apd the taluka panchayt shall exercise the same powers as are exe r - 
cisable by a disrict panchayat under that section. 

207. (I) A taluka panchayt may, by resolution passed at its Bm.LX 
meeting, apply to the State Government for increasing the rate of stamp of 1958 
duty leviable under the Bombay Stamp Act, 1958 on instruments of sale, 
mortgage, lease or  any other kind of transfer on immovable property 
situated within the limits of the taluka, to such extent as not exceed 15 C. 

per cent of the rate of duty so leviable and specified in the resolution. 
Born. LX 

(2) Notwihstanding anyhthing contained in the Bombay Stamp Act, of 1959 
1958 on recipt of an application under sub-section (1) the State Government 
shall by notification published in the Ofjiciul Gazette direct that the rate 
of stamp duty on the class of instruments specifid in the notification and affcc 
ting the immovable property situated within the taluka shall be increased 
to the extent specified in the notification with effect from the date specihd 
in the notification and thereupon the rate of stamp dnty shall standincreased 
accordingly. 

B o m x  
(3) For the purpose of this section, section 28 of the Bombay Stamp of 1958 

Act, 1958, shall be read as if it specifically required the particulars therein 
referred to be forth separately in respect of- 

(a) property situated in the jurisdiction of any taluka panchayat : 
and 

(b) property not siiuatcd in t t e  jurhdiclicn of axy taluka panchayt. 

(4)  The increase in stamp duty in respect of ary class of instruments 
under this section sball bein addition to any increase made therein in respect 
of the same class of instruments for a district panchayat under section' 209. 

(5) The State Government sball, every year after due appropriation made 
by law in this behalf, pay to the taluka panchayat from the Consolidated 
Fund of the State, a grant-in-aid approximately equal to the extra duty reali- 
sed under sub-section ( I )  in respect of properties situated within the jurisdic- 
tion of the taluka panchayt. 

PART IV 

TAXATION BY DLSTRTCT PANCHAYAT 

2)s. Subject to any general or special orders - which the State Government 
may make in this behalf. every district panchayt may, after observing the 
preliminary procedure require I by section 212 impose any of the taxes and 
fees which are leviable by a village panchayat#:under section 200 : 

Provided that the rate of tax or fee leviable by a district panchayat in respect 
of any matter *ithin the limits of any village shall not exceed 10 per cent of the 
rate of the tax or fee actually levied by the village panchayt in respect of the 
same matter, and where no such tax or fee has been levied by the village 
panchayat shall not exceed 10 per cent, of the prescribed maximum rate of' 
tax or fee in respect of the same matte ; 

Provided further that- 

(i) no tax imposed as aforesaid other than a special sanitary cess 
or a water rate, shall without the express consent of the Government or, 
as the case may be the taluka pancbayts concerned be leviable in respect- 
of any building or part of any building or any vehicle, animal or other 
property beloning to the Government or to the taluka panchayt and 
used solely for public purpcses, and not used or intended to be used for 
purposes of profit and no toll shall be lev~able for passage of troopt the 
conveyance of Government stores or of any other Government property 
the passage of military or Polrce Ofticers on duty, or the passage or con- 
veyance of any person or property in the custody of such officers ; and 



(ii) 2') fex on property shai be ~rfiposcd rw, iespect of any land on 
which loza! cess is being coilectzd. 

B O ~ .  LX U)9. (I) A district pawhayat may, by resolution passed at is meeting increase of 
1958' apply to the State Government, for incresin? the rare of stamp duty Ieli3ble Stamp duty for 

a d~striet under the Bombay Stamp Act, 1958 in instruments of sale, mortgage, lease panchayatsl or any other kind of transfer of immovable property situated within the lim- 
its of the district, to such extent as not to exceed 20 per cent, of the rate of 
duty so leviable and specified in the resolution. 

 om LX (2) Notwithstanding anything contained in the Bombay Stamp Act, 
of 1958. 1958 on receipt of an application under sub-stiocen (I), the State Government 

shall by notification published in thc CZicirl C-azette direct that the rate of 
stamp duty on the class of instruments specified in the notification and 
affecting the immovable property situated within the district shall be increased 
to the extent specified in the notibtion with effect from the date specified 
in the notification and thereupon, the rate of stamp duty shall stand increa- 
sed accordingly. 

Born. LX (3) For the purpose of this section, section 28 of the Bombay Stamp 
Of lgS8. Act,' 1958, shall be read as if it specificall required the particulars therein 

referred to be set forth separately in respect of- 

(a) property situated in the jurisdiction of may any district panchayat; 
and 

(b) property not situated in the jurisdiction of any district panchayat. 

(4)  The increase in stamp duty in respect of any class of instruments 
under this section shall be in addition to any increase made therein in respect 
of the same class of instruments for a taluka panchayt under section 207. 

(5) The State Government shall, every year after the due appropriation 
made by law in this behalf, pay to the district panchayat from the Consoli- 
dated Fund of the State, a grant-in-aid approximately equal to the extra 
duty realised under sub-section (1) in respect of properties situated within 
the jurisdiction of the district panchayt. 

210. Wherein exercise of the powers given by this Act, a district pan- 
chayat imposes any tax or fee then notwithstanding anything in this Act or 

any other law for the time being on force, in any area within the jurisdiction 
of a village panchayt - 

(a) such tax or fee shall be collected by the village panchayt concer- 
ned from those persons who are liable to pay the tax or fee under 
the rules made by a district panchayat and who reside, or carry on 
any trade or exercise any profession or folIow a calling, within such 
area, in accordance with the provisions of section 215 as if it were 
a tax or fee imposed by the village panchayat under the provision of 
this Act, and shall be paid to the district panchayt at such time and 
in such manner as the district panchayat may specify ; 

(b) such percentage not exceeding fifty percent, of tbe gross collection of 
such tax or fee in any hancial year, as the State Government may 
by general or special order determine shafl not from part of the 
district fund, but 8haU be assigned to the village panchayt, in such 
manner as the district pachayat may determine ; 

211. (I) If any panchayat makes default in the payment of any sum 
due in respect of a tax on professions, trades, callings and employments, or 
any other tax or fee within the time specified by the district panchayt under 
clause (a) of section 210, the district panchayt may, notwithstanding any 
law relating to the funds vesting in such panchayt or any other law for the 
time being on force direct any bank in which any moneys of the panchayt 
are deposited or the person in charge of the Government treasury or any 
placa of security in which the moneys of the panchayt are deposited to pay 
such sum from such moneys ae may be standlng to the credit of the pan- 
chayat in such bank or as may be in the hands of such P O l i  or as may 
from time to time be reccived from or on behalf of the panchayt by way 
of deposit by such bank or person and such bank or person shall be bound 
to obey such order. 
Y -41 1-20 
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(2) Every payment made pursuant to an order under sub-section (1) 
shall be as sufficient discharge to such bank or person from a!l liability to 
the panchayat in respect of discllarge of aay sum so paid by it or hiin out . 
of the moneys of the panchayat so deposited with such bank or person. 

PART V 

PROCEDURE OF LEVYING TAX OR FEE BY TALUBA PANCHAYAT 
AND DISTRCT PANCHAYAT. 

Procedure of 212 (1) A taluka panchayat or, as the case may be, a district pancha- 
Taluka and 
district pan- 

yat shall, before imposing a tax or fee, by resolution passed at a metting of 
chayat prelimi- the panchayat- 
nary to impo- 
sing tax. (a) select a tax or fee which may be imposed ; and 

(b) approve rules describing the tax or fee selected; and 

(c) shall in such resolution and in such rules specify 

( i )  the class or classes of persons or of property, or both, which the 
panchayat desire to make liable, any exemptions which it desires to 
give (including the cirumstances or principles on which exemptions 
can be given) and the duties and obligations of persons liable to pay 
any such tax or fee ; 

(ii) the amount for which, or the rate at which, it is desired to make such 
classes liable; and 

(iii) all other matters which the State Governemnt may require to be so 
specified. 

(2) When such a resolution has been passed, the panchayat shall publish 
the rules with a notice in the prescribed form and manner. 

(3) Any inhabitant of the taluka or, as the case may be, district objec- 
ting to the imposition of the said tax or fee, or to the amount or rate propo- 
sed, or to the class of persons or property to be made liable therefore or to 
any exemptions proposed, may, within one month from the publica- 
tion of the said notice, send his objections in writing to the taIuka panchayat 
or, district panchayat, as the case nlay be, and the panchayat shall take dl such 
objections into consideration, or shall authorise a committee of its members 
to consider and report on them. 

(4) The panchayat shall takc proposals and all objesctions recieved there- 
to and the report of the committee. if any, into consideration at a meetting 
and sanction the rules with or without modifications. 

Procedure for 
abolishing or 213. (1) The panchayat may, at a special meeting, pass a resolution to 
v,lryiny a tax. propose the abolition of any tax or fee already imposed or a variation in 

the amount or rate thereof. 

(2) Any such proposal shall be dealt with according to the proced~lre 
laid down in section 212 for the imposition of a new tax or fee; and the 
notification of the abolition or variation of a tax or fee under this section 
in the otllciai Gazette shall be conslusiveproof that such abolition or varia- 
tion has been made in accordance with the provisions of this Act. 

(3) Nothing in this section shall affect the 2ower of a panchayat to propose 
an increase in rate of cess on land revenue or in the rate of stamp duty 
under the p~ovisions of section 203, 207 and 209. 

Pub;ication of 
sanctioned rules. 214. Ali rules sanctioned under section 212 shall be published in the pres- 
with notice cribed manner by the taluka panchayat in the taluka and by district panchayat 

in the district for which they are made, and the tax as described in the 
rules so published shall, from the date spkcified in the notice under that 
section (such date not being less than. one month from the publication of 
such notice), be imposed accordingly : 

Provided that- 
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(a) a tax Ieviable by the year- 

( i ) :LaII not m a  idto force cscept on one of the following dates, that 
is to say, the first day of April, the first day af July, the first day 
of October or the first day of  Janu'ary, in  any year, and 

(ii) if it comes $to force on any day other than the iirst day of April, 
it shall be Icviabk by the quafier ti11 the first day' of April then 
next ensuing ; 

(b)  on or before the day on which a notice is issued, the panchayat 
shall publish swh Curtherdetailed rules as may h required, pre- 
scribing the mode of levying and recovering the tax therein specilied, 
and the dates on which the tax or the instalrnents (if any), thereof, 
shalI be payable ; and 

(c) if the lcvy of a tax, or of a special portion of tax, has been saac-. 
tioned for a f i x d  period only, the levy shall cease at the mncldsion 
of that period, except as mgards any unpaid arrears which have 
bdcorne due during the period. 

I 

CHAPTER X 

RECOYER OF TAXES, FEE3, CESSES AND OTHER DUES. 

2l5. ( I )  When any tax or fee or any other snm has bbcome dm; a R~~ of 
pmcbayat shall with the least practimbft delay, cause to be presented to the taxes and 
person liable for the payment theroof a bill for the amount due from him, ' 0 t h  dues. 
specifying the date on or More which the amount shall be paid. 

(23 If any person fails to pay my tax or fee or any otber sum due from 
him to a panchayat under this Act or the rules on or before the specified 
date of payment, he shall pay to the panchayat by way of penalty in addition 
to the tax, fee or sum, as the cast may be, an amount equal to one per cent 
of the amount of the tax or fee or sum, aa the case may be, for each corn- 
pIcte month during the time he mntinuca to make default in the payment of 
tax, fee or sum, as the case may be. 

(3) In the case of a person who is a defaulter mder kub8eetioa (2) 
the pancbayat shall cause a writ of demand in the prescribd form to bt aer- 
ved on such person. 

(4) The presentation ofevgr bill under sub-section ( I )  and the sevrvict 
of cvcry writ of demand under subsection (2) shall b t  affected by an oficer 
or servant of the panchayat in this behalf- 

(d by giving or tendering the biII or writ to the person to whom it is 
addressed ; or 

(b) if such person is not found, by leaving the bilI or writ at  hi^ last 
known place of abode, if within the area ofjurisdiction of the pan- 
cbayat. or by giving or tendering the bill or writ to some adult male 
member or wmant of his family ; or 

(c) if such person does not reside in the arca of jurisdiction of the pan- 
chayat and his address elsewhere is laown to the o-r directing 
the issue of the bill or writ then forwarding the bill or writ to such 
person by registered post, under cover bearing the said address ; or 

(4 if note of the means aforeaid Ix available, then causing the bilk or 
writ to be affixednn some wnspicuonspart of the building or land, 
If any, to which the bill or writ rtlatm in the pntsance of at Eeast 
two panchas. :. 

(5)  If the aum far which a writ of daoland has k n  sew& is not paid 
within thirty days from the date of such service, the panehayat may levy 
such s u m  by distrnint and gaIc of the movable property of the defaulter in 
the pmcribcd manner. 

(6) F m  for- 
(a) every writ of demand issued under sub-section (2) 



CHAPTER—X  

RECOVERY OF TAXES, FEES, CESSES AND OTHER DUES. 

215.
   Recovery of taxes and other dues. 

 216. Penalty for evasion of octroi. 
 217. District Development officer's power to direct irrecoverable sum to be written 

off. 
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(b) every writ of demand made under sub-section (3) ; 

(c) the cost of maintaining any livestock seized under sub-section(5) 
shall be chargeable at such rates as may be prescribed. 

(7) Notwithstanding anything contained in the foregoing sub-sections 
any tax or fee payable on demand in accordance with the rules shall be reco- 
verable in such manner as may be prescribed. 

(8) If a panchayat is unable to recover a tax or fee or other sum (in- 
cluding penalty ) due to it as aforesaid, it shall be recoverable as an arrear 
of land revenue. 

(9) If a panchayat fails to recover any tax, fee or any sum due to it, 
or neglects to take action under sub-sections (2) and (5) of this section , the 
competent authority may apply to the Collector to recover the same as an 
arrear of land revenue. 

(10) On receipt of such application the Collector shall, after holding such 
inquiry as he thinks fit, proceed to recover the sum as an arrear of 1 and 
revenueunless such sum is, under section 217 directed to be written off. 

Provision by 
the State Gov- 
ernment for 
making grants to 
panchayats. 

lixtent of 
grants out of 
the average of 
three y ars E 
~U.ectlon of ,  
land revenue. 

216. Where any animal or goods passing into village are liable to the 
payment of octroi, any person, who with the intention of defrauding the 
village panchayat causes or abets the introduction of or himself introciuces 
or attempts to Introduce within the octroi limits of such village any such 
animal or goods upon which payment of the octroi due on such introduction 
has neitha been made nor tendered, or who fails to comply with an direc- r :ion given by the officer demanding the octroi levied by the authority o pmchayt 
with reference to the introdction of the animal or goods within the octori 
limits shall be punished, on conviction, with fine which may extend to ten 
times the amount of such octrio or to two thousand rupees, whichever may 
be greater. 

217. The District Developmeat Officer may direct any sum ceritilied by 
a panchayat as recoverable as an a r m  if and revenue to be written off, 
if in his opinion the sum is irrecoverable ; 

Provided that no sum exceeding five hundred rupees shall be written off 
except with the previous sanction of the State Government. 

CHAPTER XI 

FINANCIAL ASSISTANCE TO PANCHAYATS 

218. The State Government shall, having regard to the recommendations, 
if any, of the Finance Commission, in each year after due appropriation made 
by the State Legislature by law in this behalf make provision for making 
grants to the panchayats in accordance with this Chapter. 

219. (1) For the purposes of section 218. the State Government shall 
in a h  year determine a sum which shill be equal to the average of the land 
revenue collected or recovered during the three preceding revenue years in 
the State. 

Q Out of the sum determined under sub-section (I) an amount equal to 

(a) such percentage of the sum as may be prescribed shall be set apart 
for meeting the expenditure on the salaries of the secretaries of villa- 
ge 'panchayats 'and of the village accountants (talatirr) in the State 
and on their training ; 

(b) five per cent, of the sum shall be aid into the State Equalisation 8 Fund established under section 22 ; 

Provided that in the case of a village panchayat of a Devasthan village 
the land revenue in respect of which is wholly or partially alienated in fa- 
vour of the Devasthan, the village panchayat shall be paid in. each year out 
of the State Equalisation Fund a sum on the same basis as appl~cable to other 
villages under sub-seetion (3). 



 

CHAPTER—XI  

                   FINANCIAL ASSISTANCE TO PANCHAYATS. 

218.  Provision by the State Government for making grants to panchayats. 
219. Extent of grants out of the average of three years collection of land revenue. 
220. State Equalisation fund. 
221. District Equalisation fund. 
222. District village Encouragement Fund. 
223. District Development Fund. 
224.  Grant of a portion of forest revenue to district panchayats. 
225. Grant from forest revenue to certain village panchayats. 
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( 3 )  Out of the balance remaining afrzr &aking the provisions in acccr- 
da:ice wiih sub-s.zctiun (2 )  

(i) an amount equal to - 
(a) 50 per cent, of the b~lance shall be distributed among the village 

panchayats : 

(b) 25 per cent, of the balance shzll be distrihted among the taluka 
panchayats ; and 

(E) 10 per cent, of the balance shall be distributed among the district 
panchayats. in proportion to the average collection and recovery of 
land revenue from the respective village, taluka or, as the case may 
be, district panchayat in the three revenue years immediately prece- 
ding ; 

(ii) an amount equal to - 
, (a) 7; per cent, of the balance shall be paid into the District Equali- 

sation Fund established under section 221. 

(b) 7+  per cent, of the balance shall be paid into the District Gram 
Encouragement Fund established under section 222. 

220. (1) There shall be established by the State Government a fund 
to be called the State Equalisation Fund, which shall consist of the payments 
made into it under clause (b) of sub-section (2) of section 219 and which 
shall be utilised for making special grants to backward districts so as t6 
minimise the social and economic inequalities between the districts of the State. 

(2) The fund established under sub-section (I) shall be non-lapsable. 

(3) Special grants out of the said fund to district panchayats shall be: 
made in accordance with the rules made in that behalf. 

221. (1 )  In each district, there shall be established by the district pan- 
chayat, a fund to be called the District Equalisation Fund consisting of the 
payments made into it under sub-clausc (a) of clause (ii) of sub-section (3) 
of section 219 which shall be utilised by the district panchayat for making 
special grants to the backward panchayats subordinate to it so as to mi- 
nimise the social and economic inequalities between the panchayats in the 
district. 

(2) The fund established under sub-section (I) shall be non-lapsable and 
shall be invested in the prescribed manner. 

(3) Special grants out of the said fund, shall be made in accordance 
with the rules made in that behalf. 

222. (1) In each district, there shall be established by the district pan- 
chayat a fund to  be called the District Village Encouragement Fund which 
shall consist of the payments made into it under subclause (b) of clause 
(ii) of sub-section (3) of section 219 and which sball beutilised by the district 
panchayat for making incentive grants to village panchayats to encou!age 
them to rase their income by levying taxes and fees leviable by them under 
this A G ~ .  

(2) The fund established under sub-section (I), shall be non-lapsable 
and shall be invested in the prescribed manner. 

(3) The fund shall be utilised for granting loans to village panchayats in 
accordance with the rules and for payment of interest on contributions made 
by the said panchayats. 

(4) The State Government shall make rules prescribing the purposes for 
which loans may be granted the terms and conditions (including the rate. of 
interest and of penal interest) on w m  such loans may be made, the penod 
therefor and all matters incidental to the grant of loans. 

223. (1) In each district, there shall be established a fund to be called 
the District Development Fund which shall coqsist- of the contributions made 
by the villa* panchayats under section 115. 

Y-411-21: 
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(2) The fund shall vest in the district panchayat and shall be invested in 
the prescrihed manner. 

(3) The f~und shall be utilised for ,yanting loans to village panchayts 
in accordance with the rules and for .payment of interest on contributions 
made by the said panchayats. 

(4) The State Govemra~enr: shall make rules prescribing the purposes for 
which loans may be granted, the terms and conditions (including the rate of 
interest and of penal ir tsest  ) which such loans may be made, the period 
therefor and all matters incidental to the grant of loans. 

224. The State Government shall, after due appropriation made by the 
State Legislature by law in this behalf, pay to eve!y district panchayat an 
amount equal to two percent. of the forest revenue collected in the revenue 
year iminediately -preceding within the limits of the district. 

225. Where any village is situate in a forest area and is not assessed 
under the Land Revenue Code then the State Government shall, in lieu of 
a grant of land revenue under section 219, pay to the village panchayat of 
the village, in each year such amount out of the forest revunue of the village 
collected in the revenue year immediately preceding, as it may fix but the 
amount so fixed shall not be - 

(1) less than Rs. 500 and 

(2) more than an amount calculate'd on the basis of the population of 
the village at such Per capita rate as is equal to the Per capita rate arri- 
ved at in respect of grants made under section 219. 

FINANCE COMMISSION 

226. .(I) In this section, the Commission means the Finance Comrni- 
ssion constituted by the Governor pursuant to clause (1) of article 243-1 of 
the Constitution ; 

(2) The Commission shall consist of such number of members not ex- 
ceeding five including the Chairman as may be determined by the State 
Government ; 

(3) The Chairman of the Commission shall be selected from amongst 
persons who have had experience in public affairs and the other members 
shall be selected from among persons who - 

(a) are, or have been, or are qualified to be appointed as judges of a 
High Court ; or  

(b) have special knowledge of the finances and accounts of Government 
and -local authorities ; or 

(c) have had wide expehence in financial matters and in administration : 
or 

(d) have special knowledge of economics. 

(4) every member of the Commission shall hold office for such period 
as may be specified in the order of the Governor appointing him, but shall 
be eligible for reappointment ; 

(5) (i) The Commission shall in the performance of their functions 
have all the powers of the civil court under the Code of Civil Procedure, 
1908 while trying a suit in respect of the following matters. namely ; 

(a) summoning and enforcing the attendance of witnesses ; 
(b) requiring the production of any document ; 
(c) requisitioning any public record from any Court or office. 
(ii) The commission shall have powerws to require any person to fur- 

nish informationon such points and mattrs as in the opinion of the Commi- 
ss.on may be useful for or relevant to, any matter under the consideration 
of ;be Commission. 
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CHAPTER _wn 
PROVPSIOXS RELATING TO SERVICES 

227. (1) For the purpose of briniging about uniform scales of pay and Panchayat szrvicz 
uniform conditions of service for persons employed in the discharge of fun- & ctions and duties of panchayats, there shall be constituted a panchayat ser- 
vice in connection with the affairs of panchayats, such service shall be disti- 
nct from the State Service. 

(2) The panchayat service shall consist of such classes, cadres a d  posts 
and the initial strength of oilicers and servants in each such class and cadre 
shall be such, as the State Government may, by order from time to time, 
determine ; 

Provided that nothing in this sub-section shall prevent a district pan- 
chayat from altering, with the previous approval of the State Government, any 
qlass, cadre or number of posts so determined by the State Government. 

(3) (a) The cadres referred to in sub-section (2) may consist of district 
cadres, taluka cadres and local cadres. 

(b) A servant belonging to a district cadre shall be liable to be posted 
wl~ether by promotion or transfer to any post in any taluka in the 
district. 

(c) A servant belonging to taluka cadre shall be liable to be posted, 
whether by promotion or transfer to any post in any village in the 
same taluka. 

(d) A servant belonging to a local cadre shall be liable to be posted 
whether by promotion or transfer to any post in the same village. 

(4) In addition to the posts in the cadres referred to in sub-section (3) 
a panchayat may have such other posts of such classes as the State Govern- 
ment may by general or special order determine. Such posts shall be called 
"deputation posts" and shall be filled in accordance with the provisions of 
section 231. 

(5) Subject to the provisions of this Act, the State Government may 
make rules regulating the mode of recruitment either by holding examina- 
tions or otherwise and conditions of service of persons appointed to the pan- 
chayat service and the powers in respect of appointments, transfers and pro- 
motions of officers and sarvants in the panchayat service and disciplinary 
action against any such officers or servants. 

(6) Rules made under sub-section (5) shall in particular contain - 
(a) a provision entitling servants of such cadres in the panchayat service 

to promotion to such cadre in the State service as may be prescribed 

(b) a provision specifying the classes of posts r e ~ i t m e n t  to which shall 
bemadethrough the District panchayat Service Selection Committee 
a d  the classes of posts, recruitment to which shall be made by the 
Gujarat Panchayat Service Selection Board, and 

(c) a provision regarding the percentage of vacancies to be reserved for 
the members of Scheduled Castes, Scheduled Tribes and other back- 
ward classes in the panchayat service. 

(7) Such rules may provide for inter-district tran4fef.s of servants 'belong- 
ing to the panchayat sevice and the circumstances in whch and the conditions 
subject to which such transfers may be inade. 

(8) The promotion of a servant in a +e in the panchayat service to 
a cadre in the State service in accordance with rules made under clause (a) 
of sub-section (6) shall not affect- 

(a) any obligation or liability incrurred or default committed by 
such servant durins the period of his servtice in a cadre in the panchayat 
service while acting or purporting to act in the dischcrgc of his duties as 
such servant, or 
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(b) any investigation, disciplinary adion or remedy in respact of such 
obligation, liability or default, and any such investigation, disciplinary 
action or remedy may be instituted, contimed or enforced in accordance 
with the law applicable thereto during the said period or service by such 
authority as the State Govzrnrtent nay by general or special order 
specify in this behalf. 

Expenditnra to- 
w r d s  pny, allow- 228: Subject to the rules, which the State Government may make in tbis 
Bnct6 c~c., OF behalf, the expenditure towards the pay and allowances of and other hoe- 
officers and fits avajlabk, to an officer or servant of the panchayat service saving for the 
servants in . time beins under any panchayat shdl be met by that panchayat from its 
panchayan 
senvlce to be mtt Own fund. 
by panchayats 

329. Subject to say rules made under section 227 apgointnents to the 
of W W ~ -  posts in the paacluyat m i c e  shali be made- 

ntment. 

(ii) by promotion, or 

(fig by transfer of a member of the States strvke to the pancbayat 
service. 

Allocation of 230. (I] The State Government shall, by a genera1 or special order, 
&cem;-y allocate to the panchayat service- 
Stnants to 
panchayat .d 

I ~ T Y  I= [j) Such nmbtr of otficm md wmts, oat of the allotted or . ' tramfend to a pamhayat under section I75 and 276 as it may deem fit. 

(ii) all o 5 m  and servants d the =gar pachayats dissolved und tr 
section 261. 

(iii) such 0th ~ f f i c x ~ s  and mpI~yad h the State service 
as may be neeessaq to enable the panchayats to discharge &ient]y 
their functims and duties under this Act. 

(2) The Ofiicers and sewants allmted to the paachayat savIce d e r  
sub-section (I), shall be taken wer by. such panchayats in m h  cadre, on 
such tenure, remnnerationmd othmccmditions of service, as the State Govern- 
ment may, by general or special order determine : 

M d e d  that the conditions of m i c e  of any such officer or servant 
shall not be less faoourabfe than those appliable to him immediately before 
such allocation : 

~ ~ l m t i o n  to 231. ( I )  Notwithstanding any thing contained in section 230, the all* 
panfhayat - cation to the pancbayat mice made under sectim 230 of offim or $wants 
sew~m to be allotted or transferred to a panchayat unda section 175, shall initiaIly be 
provisions' provjsional and it shdl lawful for the State Government to review their certain mod 
,d re4i!ocatioa allocation within a pied of four ymrs from such atlastion or transfa, and 
of O ~ E E  and jfnecessq, to d l o c a t e  by an order made in that khalf  any of such officers 
=wants tQ Statel or swvants to the StEte emice for any of the following reasons, namely :- 
s e n i c t s  

(j) if out of the t S c m  and m n t s  so dloated, any o f b m  
sewantsare found to bc surplus in any category of the pncbayatservia 

(if) if in the interest of public ecrvice it is  considered dtetssary to 
mal l  any s ~ c h  offieer or servant ; 

( [ i f )  if jn pursuance of any information d e d  for in this behalf by 
or on behalf of the State Government at any time within the aforesaid 
period of four yearn, any such ~fficer or servant has preferred to revert 
to the State m i c e  and after taking into consideration the exigencies of 
service in the panchayat organisation, and rtlsa of swvice under the State 
Government, the State Government thinks fit to recall sach officer or 
servant : 

lip) any otha reason prescribed by tuks. 



(2) 4 r ; y  officer or ser*.a~:t who is not re-allocated under sub-section ( I )  
and continues in the pnnchayat service immediately before the expiry of the 
aforesaid period of four years, shall on such expiry, be deemed to be finally 
aIlocated to the panchayar service. 

(3) The conditions of service of an officer or servant re-allocated to 
the State service shall not be less favourable than those applicable to him 
immediately before such re-allocation. 

Guj. Od. (4) The r~allocntion of any officer or sewad to the State service under 
2 of 3 ~ .  sub-section (1) whcther made before or after the commencement of the 

4 ,  Gujarat Panchayats and 'the Gujarat New Capital (Periphety) Control 
(Amendment) Ordinance, 1964, sbai1 not arek- 

(a) any obligation or liability incurred or default commnid by such 
officer or servant during the period of his alIocation to the panchayats service 
whiteacting or purporting to act in the discharge of his duties as such officer 
or servant, and 

'[b) any investigation, disciplinary action or remedy in respect. of such 
obligation, liabiIity or default ; 

and any such investigation, disciplinary action or remedy may be instimted, 
continued or e d o d  in aworadnce with the taw applicable thereto during 
the said period of allocation by such authority as the State Government may 
by general or special order specify in this behalf. 

232. (1)  For the purpose of enabling the panchayats to discharge their 
fundons and duties undw this Act, it shall be lawful for the State Government 
to direct by a general or special nrder that such number of aficers of the 
Indian Administrative Service and of Class 1 and Class 11 services of the 
State and such number of officers or servants allotted or transferted to a 
pancbayat under section 175 but not allocated to the panchayat service under 
section 230 shali be posted under such panchayat and for such period- and 
subject to such conditions as may be specified in the order and accordrng1y 
the officers specseci in the order shall be posted under such panchayat. 

(2) The pay and allowances of an officer in accordance with sub-section 
(I) shall during the period of posting, be paid by the pancl~ayat from its 
fund. 

(3) Notwithstanding anything contained in sub-eection' (I), if in the 
opinion of the State Government, it is necessary so to do in the public interest, 
it shall be IawfiI fox the State Government to post by an order in writing 
any servftnt of class IT1 serviceg of the State under such panchayat, and for 
such per~od and subject to such conditions as may be specified in the order, 
and accordingly the servant specified in the order, shall be posted under such 
'panchayat and the provisions of sub-section (2) shall apply to such sentant 
as they apply to an officer posted in accordance with sub-section ( I ) .  

(4 . The procedure in respect of disciplinary action against any officer 
or servant posted under a pichayat otherwise than as a member of the pan- 
cbayat service, rk authorities cornpetat to take such action and the powers 
of sucb a~thwitias shall be such as may be prescribed. 

233. Any panchayat may, subject to the rules made in this behalf* obtain 
the strvicts af any officer of G o v c m n t  on loan. 

S 
?uv of 
1947. 234. Notwithstanding anythiag contained in the Tndwttial D i m  

Act, 1947, or any other law for the time Wig in force,' the allocation of m y  
officer or servant to the panchayat service under m i o n  230, shall not entitle 
such officer or servant to any compensation under that Act or Iaw and no 
claim for any such compensation shall be entertained by any Court, Tribu- 
nal, of Authority. 

235. 1) There shall be established a Gujarat Panchayat Service Wee- 6 ctim Boar consisting of five members including the Chairman. 

42) At least one of .the rnemkrs. of the Board shall be a person who is 
a member of the State service or k t6  d r d  from such service. 
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(3) Subject to sub-sections (1) and (2). the State Government shall 
appoint as members of the Board such persons as it may think fit and out 
of the persons so appointed, appoint one person as the Chairman of the 
Board . 

(4) A member of the Board shall hold office for a term of six years 
from the date he enters upon his office or until he attains the a g  of sixty 
two years, whichever is earlier and shall be eligible for re-appointment to 
that office for a futher term of six years only : 

Provided that no person appointed as member shall continue to hold 
his office as such after he attains the age of sixty two years. 

(5) The conditions of service (including pay and allosanca) of tbi 
members of the Board shall be such as the State Government may, by 
order determine. 

(6) It shall be the duty of the Board to select candidates for recruit- 
ment to such posts in the panchayat service, and to advise the panchayat in 
such matters as may be prescribed .by rules. 

(7) The Board shall 'perform such other functions as provided by or 
under this Act. 

236. (1) There shall be a District Panchayat Service Selection Commi- 
ttee in each district for selecting candidates for recruitment to such posts of 
the panchayat service and to advise the panchayats in such matters and to 
perform such other functions as may be prescribed. 

(2) A District Panchayat Service Selection Committee shall consist of- 

(a) one member of the Gujarat Panchayat Service Selection Board 
to be nominated by the Chairman of that Board. 

(b) the President of the district panchayat of the district, and 

(c) such officer of the panchayat service or State Service as the State 
Government may nominate. 

(3) (a) In Addition to the District Panchayat Service Selection Commi- 
ttee, the State Government may appoint in each district a District Primary 
Education Staff Selection Co~llmittee for the recruitment of primary teachers 
pad such other staff in connection with primary education as may be pres- 
cribed. 

(b) The constitution, powers and duties of such a committee shall be 
such as may be prescribed. 

CONTROL 

,237. Nothing in this Act shall affect the power of the State Government . 
to prepare for the whole State the Five Year Plan or the project and program 
mes relating to the construction of roads, water supply, or any other matter 
or to undertake any project or programme concerning a district or more 
districts. 

238. The village panchayats, taluka panchayats, and district panchayats, 
notwithstanding that they are stparata bodies corporate having distinct terri- 
torial jursdiction and distinct functions to perform- 

(1) shall form part of the panchayat organisation set up for the 
purpose of securing a greater measure of participation by the people of the 
State in local and governmental functions ; 
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CONTROL  

237.  Power of Government to prepare Statewise projects etc. not affected. 
238. Panchayats to form part of Statewise Panchayats Organisation and to perform 

function so as to carry out the State policy. 
239. Panchayat to invite designated officer or person to attend meetings. 
240. Power of Government to issue directions. 
241.  Necessity of administrative sanction etc., to work or schemes, grant-in-aid 

and acquisition of property. 
242. Appeals against order of village panchayat. 
243. Appeal Committee to exercise appellate powers of district panchayats. 
244. To whom appeal may be addressed etc. 
245. Power to call for proceedings. 
246. Powers of entry. 
247.  Powers of officer of State Government regarding inspection. 
248.  Reduction of establishment. 
249. Suspension of execution of order. 
250. Execution of work in case of emergency. 
251. Extension by panchayat of its services etc., to area outside its limits. 
252.  Default in performance of duty. 
253. Dissolution or supersession of panchayat for default 
254. Consequences of alternation of limits of village. 
255. Effect of area being excluded from village. 
256.  Effect of area ceasing to be village. 
257. Power of State Government to appoint officer when elections not held for 

constituting panchayat. 
258. Inquiry by officers of panchayat 
259. State Government may call for proceedings. 
  

 
   



(L;  ~allper~o~mthc~:~~tc~.~o~~s and dutie:; ~siigned to tlicm by or under 
this Act so as to conform to the State Five Year Plans and the National 
Five Year PIans and to the State policy in general and shall give effect to 
such general or special directions as the S#tc Gavernrnent pay form time to 
time by order in writing issue in that behalf ; 

(2) shall carry their administration faithfully and eficiently. 

239. ( I )  If in respect of any matter which is to .be dealt with by a 
panchayat, the State Go~lzrornent so directs by a genera? or spcial order, it 
shall be the duty of the pnchayat to invite such officer or person as may 
bc designated by the State Goverment as an officer or person possessing 
technical knowledge and experience pertaining to such matter to attend the 
meeting of the panchayat or, as the case may be, of its committee whenever 
such matter is to be dealt with there at. 

(2) Where, upon such invitation, any such of6csr or l>ers? nttends any 
meeting of the panchayat or, as t h ~  case may h, of its eommrttee, he shall 
be entitled to take part in the discussion which may be held in respect of 
matter at the meeting but shall not be entitled to vote. 

(3) Where any such omGer or pmon attends any snch meeting he shall 
be paid such allowances at such mtes as may be permibed. 

240. Whwe the fuctions and duties assigned to village panchayap, t a l d a  
panchayats and district pancfiayata under the Panchayats Functions L r ~ t  relate 
to the same subject, then in order that the functions and duties may not 
overlap or that the responsibility for prforming any such function ?r duty 
is not shifted by one pancharat to another on actmount of any amb1guiQ of 
misunderstanding, the State Government may, from time to time, by an 
order in writing issue to a11 or any of the panchayats such directions, sts-it 
may think nwessary for avoiding any such ovwlapping of fmctiians, ar hf- 
ting oftheresponsibiIjty and the pcbayats  shall be bound to exercise their 
powem, and perform their functions and duties in conformity with such 
directions. 

241. (1) Subjact to the provisions of subsection (a3 no work or deveIap 
ment scheme which a panchayat intends to undertake as, prt of its ftme 
tionsand duties under this Act shall be commenced unless a detailad estimate 
of the cost of such work or deveIcpment scheme has baen approved by thc 
panchayat and the plan thereof is approved by the pts~ribed authority. 

(2) No such work or developm~nt scheme shal! be cornarmcad and no 
grant-in-aid. BhaU be made by a panchayat from its fund unless previous 
Unction has been accorded thereto by such authority as may be premibed by 
rules in that Irehag. 

(3) Subject to such exceptions as may be prescribed no property shall 
be acquired by a panchayat unltsa prCvious smction bas beerm accorded thae- 
to by such authority as may be presaikd. 

242. (0 Save .as o t h w L s e  proddad in this Act, an appeal shall +lie 
ta the district pnchayat against any order or decision of a village panchnyat 
or taIuka p a b a y a t  affecting any ~ndividual or institution. 

12) Such appeal shalt be d t  dthin a period of thirty days from the 
date d the +order or decision, 

(3) The district pmchayat may pags such order on the appeal ma it 
may d a m  just and proper and the order w appeal B h a l l  be final. 

243. " ( I )  N o t w i h t d b g  srnything contained in section 145, tkt 
powem codd on a district ancbayat under d o n  104, 2Q0, aa "$"" 241 
shall be crercisablo by an ~ ~ ~ C o m m i t k e  of the district panchayat, whkh 
ahall consist of the Psceidwt of the panchayat and four other members of 
tfit panchayats as may he chosen by the panchayat from amongst its 
members. 

(2) The Mident  of the pawhayat shall be Chairmaa of the 
Appeal commirtee. 

Panchayat to 
invite designated 
officer or prson 
to attend 
meetings. 

Power d Gov- 
w m t n t  to issm 

- dimtions. 

Mdty or 
administmti~e 
sanction elc. to 
works of 
scbem,  gmr- 
in-aid and acqui 
sition of props& 
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(4) A memberchosen on the Appeal committee may resign from mem- 
bership of the Committee by tendering bis resignation to the Chairman. 

\ 

(5) The State Government shall make-rules consistent with this Act to 
regulate the procedure that the Appeal Committee shall follow in exercising 
its appellate powers and such rules may provide for- 

(a) the sitting of the members of the committee in benches consti- 
tuted by the President or such other member of the committee as is 
authorised by him ; and 

(b) the mode of settling differences of opinion which may arise 
between the members of a bench. 

(6) The appellate powers as aforesaid shall include power to grant 
temporary injunction or to issue a direction to stay the execution of the 
declslon or order appealed against until the disposal of the appeal or to make 
such other interlocutory orders as may appear to be just and convenient and 
such power may be exercised by the Chairman of the Appeal committee. 

(7) Any decision given by the Appeal Committee in the exercise of the 
powers conferred on it by this section shall be deemed to be the decision of 
the district panchayat. 

To whom appeal 244. An appeal to be made to a district panchayat shall be in writing 
may beaddressed and addressed to the District Development Officer. It may be sent to the etc 

District Developmment Officer by registered post or presented to him in 
person. Every such appeal shall be accompanied by the decision or order 
appealed against or by a certified copy thereof. 

245. (I) The-district panchayat shall have power- 
Power to call 
for proceedings. 

(a) to call for any proceeding of any panchayat subordinate to 
it or  an extract therefrom, any book or document in the possession of or 
under the control of any such subordinate panchayat and any return, state- 
ment, account or report which the district panchayt tlunks fit to require such 
panchayat to furnish, and' 

(b) to require any such subordinate panchayat to take into con-- 
sideration- 

( i )  any objection which appears to the district panchayat to exist 
to the doing of anything which is about to be done or is being done by 
such subordinate panchayt, or 

(ii) any information which the district panchayat is able to furnish 
and which appears to the district panchayat to necessitate the doing of 
a certain thing by the subordinate panchayat, and to make a written 
reply to the district panchayat within a reasonable time stating its reasons 
for not desisting from doing or for not doing such things. 

(2) An officer authorised by the State Government in this behalf by a 
general or special order shall, in respect of a district panchayat have the 
same powers as a district. panchayat has unde sub-section (1) in respect of 
a panchayat subordinate to it. 

powen of entry. 246. (1) The district panchayat may authorise its President, Vice-Presi- 
dent or Secretary to enter on and inspect, or cause to be entered on and 
inspected, at all reasonable times any immovable property occupied by any 
subordinate panchayat or any work in progress under its direction and also 
to enter or cause to be entered the office of such panchayat and inspect or 
cause to be inspected any record register or other document kept therein 
and such panchayat shall comply with the inspection notes, if any, made by 
the person making such inspection. 

(2) The taluka panchayat, if so empowered by the State Goverment 
may authorise its President, Vice-President or Secretary to enter on and ins- 
pect, or cause to be entered on and inspected. at all reasonable times any im. 
movable property occupied by any subordinate panchayat or any work progress 
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under its direction and also to enter or cause to be entered the office 
of any such panchayat and inspect or cause to be inspected any record, regi- 
ster or other document kept therei~ and such, panchayat * shall comp!y with the 
inspection notes, if any, made by the person making such inspection. 

247. An officer authorised by the State Governinent in this behalf by a Powersof~ 
general or special order may enter on and inspec: or cause to be entered of State G( 
on and inspected, at all reasonable times any immovable property occupied sF$;:naf' by any panchayat or any work in progress under its direction and also enter 
the office of any panchayat and inspect any record, register or other docu- 
ments kept therein and the panchayat shall comply with the inspection notes, 
if any, made by such oacer. 

248. (I) If in the opinion of the district panchayat the number of per- Egg:;-e sons maintained by a 'panchayat subordinate to it as officers or servants, or 
the remuneration given or proposed to be given by the panchayat to such 
persons is excessive, the panchayat shall, on being required by the district 
panchayat, reduce such number or remuneration. 

* 
(2) The panchayat may appeal to the State Government or an officer 

authorised by it in that behalf against any requisition made under sub-section 
(I), and the decision of the State Government or the officer so authorised 
shall be final. 

249. (1) If, in the opinion of the Taluka Development Officer the execu- Suspension 
tion of any order or resolution of a panchayat subordinate to the taluka pan- 4 

chayat or the doing of anything which is about to be done, or is being done order, 

by or on behalf of such panchayat, is unlawful, he may .be order in writing 
suspend, the execution or prohibit the doing thereof. 

(2) When the Taluka Development Officer makes an order under sub-- 
section (I), he shall forthwith send to the panchayat affected thereby a copy 
of the order, with a statement of the reasons therefor. 

(3) The Taluka Development Officer shall forthwith submit to the Dis- 
trict Development Officer a report of every case occuring under this section 
and the District Development Officer may revise or modify any order made 
therein and make in respect thereof any other order which the Taluka Deve- 
lopment Officer could have made. 

(4) The District Development Officer in respect of a taluka panchayat 
01 a village panchayat. shall have the same powers as taluka development - 
officer has in respect of a village panchayat under sub-sections (I), (2) and(3) 
subject to t b  mOdificatian that he shall submit a report umim sub-section (3) 
to the SUte Government, The State . G o v m m t . w y  .--: -, order there- 
on as it may deem fit. 

(5) An officer authorised by the State Government in this behalf by a 
general or special order, shall in respect of a district panchayat, have the 
same powers as the District Development Officer has in respect of a taluka 
panchayat under this section. 

(6) If in the opinion of the Collector the execution of any order or re- 
solution of any panchayat or the doing or,anything which is about to be 
done or is being done by or on behalf or such panchayat, is causing or is 
likely to cause injury or annoyance to the public or to lead to a breach of 
peace, the Collector may by order in writting suspend the execuiton or pro- 
hibit the doing thereof and shall forthwith. 

(a) send to the panchayat affected thereby a copy of the order, with 
a statement of the reasons therefor and, 

(b) shbmit to the State Government a report thereof. 

250. (1) In' cases of emergency the Taluka Development Officer may Execution 
provide for the execution of any work or the doing of any act which a pan- :~",:i chayat subordinate to a taluka panchayat is empowered to execute or do, 
and the h e d i a t e  execution or doing whereof is in his opinion, necessary, 
for the health or safety of the public and may direct that the expense of 
~exec&_h~~tkwbrk or doing the. act shall be forthwith paid by the panchayat. 

Y-411-23 
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w o n  by 
Prnehnynr of I 
senie*l. +*to 
area ouMtde its 
1.mits. 

(2) . If the - m e  is npt B(J paid, the Tduh l 3 c v ~ 1 0 ~  0fJi-L may 
di* the &cer in Wgc of the treasury in which the fnnd of W pancbayat 
js kept to ay such eusns t  or so much theqof as is possible, from the P balance o such fnnd in his bands and t h e  O f f i m  in charge of a e  q u t y  
shall cumply with such directions. 

(3) The Taluka ~ e v c l o ~ m e a ~ : ~ ~  shan forthwith report to the M r t  
Devtlopmeai Weer every case in which he exercises his p w m  unaer 
sub-section (1 1. 

(4 The DWct Development O h  in reepect of a Wuka pmchayat 
or village panchayat shall have the same powers as bhka Development 0%- 
ctr has in respect of a billage panchayat uader ~ubmtion (1.) (2) and (3) 
subject 50 the modification that he shall submit a report under sub-section (3) 
to the State Government, . 

. . 

(53 An OBcm authorid by tbe State Owcmmeat In ehls behalf by a 
ma1 or orspacial d m ,  sha1I in respect of a diwd pmchayat, bave the same 
powm as the M c t  Dwelopmm O%cm has in mpatof a talnka panchayat 
under this section. 

251. (13 If f i r  the p q m  of taking immtdiak s t q a  for protetting 
lift and propily in any area affected by an outbreak of &c or epidemic 
disease w any othernatural calamity, the District Development O h  is satis- 
fied that it is neoeswry to requisition any senrice, equipment or staff -provided, 
or maintained by any panchayat within the area for which it is constituted 
such officer may by order in writing direct the panchayat to  gupplly to the . 

area so affected such serivm equipment and staff for such purpose and for 
such pericd'aa may be speci6e.d in the order and the panchayat shall be pound 
to comply wjtb the dirmtion. 

- .  
(2) Whqe dimtion is issued to a pkhayat oadcr..&bd!ectim (1). 

the pancbsyat shall, subject to the provisions of sub-don  (3), be entitled 
to the cost of supplying the service, equipment and tistaff in pmuam of the 
dht ion .  . 

(3') (a) The myable to ti16 pqchayat a d ?  mbti&iw @ b way 
of cost shall be dttpmined by the @king quisition ynd'et 
subsection $1). 

(b) If the m to which the service, equipment md staffem so. supplied 
is Wain the 1-1 .limit8 of any municipal carpation, municipality, or any 
otber' psnchayat,. slrch oorpwation, municipality, oa panbyat as. the case 
' m y  be, .shall be liable to pay to the panshayat to phich the order undw 
su-on (I) is . d i d .  The. sum determined under clause {a) and shall 
pay the samt to -the m y a t  within such ptriad as ihe mctr W h i n i n g  
the sum d i r e a n d  in any order case, the aum determined un* dause(a) 
shall be paid to the panchnyat by tbe State Wernment. , +  
- Id) If  an^ area not cqmesed witbin the I+ mi$ of a qic ipaE 
cqmmtien, mtmTdpdity or pancbayat, is lg q q@-yk pf fire 
or qepid~mic . disease or any other natml calamity and a pancha~at' is sacs- 
fied that for protecting life and property in that a r a ,  it is nbctssary to take 
immediate steps. to make available nrly .of its g t r v m ,  eqnipmnt and staff 
for that axm, then.sotwPhemding ylything: contaipcd ip, s y k . d o n  (I)  
(2) -or (31, and w W u r  xwr~:ifflibxl oder g u h e d h n  (1) h s  .hew made or 
not, it & d l  be. lawful far the panbyat  40 & 8o free of &st. 

252. (i) - If af. any time it appears to .the d'htrict'pknthayat tbt any 
p d a y a t  auwiiaats: ' it 4ss ~ 4 6 -  ,4sfap!t ip .t .a WQVF of any 
duty impased on if by oi under this Aff it my & t@ nty ts per- . 
formed within a spbei6d period, and if the duty is not ptrfmmbd antb~n t'2e . 

pe t id  specisd, tlx gii$W pa chygt yay .*mi!! a P . ~ Q P  fa &9~n it, 
and dinct that the expense o?pTormana shan'bc paid by the defadtiog 
panchayat. a i t49 f~wh wid y the $Mj# p + w b ? ~ t ,  ~ F Y  .fix- 
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, .: If at any time il appears to the State Government or any 0-r 
authoi;scd by the State Gaveinmen? in this behalf, that a panchayat ,has ma& 
defaut in 'the performance of any duty and that the district panchapit has 
failed or neglected to tdke action under sub-section (I), the State G o v e  
or the officer authorised, as the case may be, may take such action as Lc~,.nld 
have been taken by the district paachayat under sub-section (1) and (2). 

(4) The district panchayat or the officer authorised, as the case may be 
shall forthwith report to the State Government every case occuring under 
this section and the State Government may revise or modify any order made 
therein, and make in respect thereof any other order which the distrht pan- 
chayat could have made. 

(j) An officer authorised in this behalf by the State Government by a 
general or special order shall, in respect of district panchayat, have tb same 
powers as the district panchayat has in respect of the panchayat suboidin&e 
to it under this section. 

253. , (1) If, in the opinion of the State Government, a panehayat a- Dirsolution or 
ceeds or abuses its powers or is incompetent to perfors or makes pemistmt supemionof 
default in the performance of the duties imposed on it or functions mtru- rde sted to it under any provision ofthis Act or by-or under any other law fa 
the time being in force, or fails to obey.an order made under this Aot :by 
the panchayat superior thereto or by the State Government or any u-r 
authorised by it, under this Act or persistently disobeys any of such or- 
the State Govgament may, after consultation with the district panehayat in 
the case of a panchayat subordinate to it and after giving the panclrayat mt 
opportunity of rendering an explanation, by order .in the O$cial Gazerti-- 

( i )  ' dissolve such panchayat, or 

(ii) supersede such panchayat for the period specified in the or& : 

Provided that such pcriod-shall not be linger than six months or the 
residual period of duration of such psnchayat whichever is less ; 

Provided fuzher that the State Government may subject to the pmmdhg 
proviso from time to time after making such inquiry gs it may o ~ 1 s i k  
necessary by an order-publisfied in the OJicial Guzetfe extend tbe pt&xl ?af 
supersession of puch panchayat until such date as may be sspecified &f the 
order or by like order curtail the period of sypgaessian. 

(2) When a pnchayat is dissolved or supersede3, all meinbers of the 
pashayat shall from the $date specifiexl-in the order, vacate th& &Ice as 

r '  such mexn'hers. 

- (3). When the panchayat is dissolved or 'superseded, it shall be mum- 
stituted, in. the manner provided id this Act. 

(4) U a p.an&ayai is dissolved or superseded- 

(a) dl the pawers and duties of fhe panchayat shiill during the perid 
'of dissolution or supersession, a the case may be exercised and perf&- 
med by such person or persons as the State Government may, %r+a 
time to time appoint in $hat behalf, and * 

(&) all .property vested in the panchay* shall during the pi@ oJ 
dissolution o r s u p e m i ~ n ,  as the case may be, vest in the State Gow+ 
ment ; aod 

(c) on the 'dissolution, or, 'as the case may be, on the expiry of 
the period of supersession, the panchayat shall be reconstituted ira tfie 

ovided in this Act, and the persons vacating o& shall be 
eligible $ or re-election. 

W. When by a notification under clause (g) of article 2 4  oC tba 
co4stitutj~n Ule limits of a village is altewd so as tu- . 
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the State Government may, notwithstanding anything contained in this 
Act or any other law for the time being in force, by order published in 
the Oficial Gazette, provide for all or any of the following matters, 
namely :- 

(i). ina case fallingunder clause (a), the increase in thenumber of 
the members ofthevillage panchayat by election of additional members, 

(ii) in a case falling under: clause (b), the removal of the members 
. of the village panchayat, who in the opinion of the State Government 

represent the area excluded from the village ; 

Provided that where the area so excluded had been included in any 
other village, the members so removed shall be additional members of the 
panchayat of such village. 

(iii) the term df additional members and the manner of filling casual 
vacancies ; 

(iv) allocation of any officer or servant of the panchayats affected 
by the alteration of the limits. 

(2) The panchayat, if any, constituted for the village and functioning 
immediately before the alteration of the 1irnit.i shall, subject to the addition 
or exclusion of members under sub-section (I), continue to function until 
the expiry of its duration under this Act and on such expiry it shall be recon- 
stituted in the manner provided in this Act. 

(3) If in altering the limits of any village, the area excluded therefrom 
is included in any other village, then- 

(a) such portion of the village fund, debts, obligations and other 
property of the village from which the area is so excluded shall be trans- 
ferred to and shall vest in, the, panchayat of the village in which such 
area is included, as the State Government may by order in writing 
direct ; 

(b) the rights and liabilities, of the panchayat in respect of any 
contracts, agreementsand other matters and things, arising in or relating 
to the area so excluded shall vest in the panchayat of the village in 
which the area is so included : 

(c) any notice, tax, fee, cess, order, licence, permission rule or bye- 
law issued, imposed, granted or made in respect of the area so excluded 
shall be deemed to have been issue, imposed, granted or made in res-- 
pect ofthe panchayat in which the area is so included and shall continue 
in force until it is superseded under the provisions of the law applicable 
thereto ; 

(d)  all proceedings relating to the area excluded from the village and 
pending before the panchayat on the date of such exclusion shall be trans- 
ferred to and disposed off by the panchayat of the village in which the- 
area is included. 

meet of arcs 255. Where by a notification under clause (g) of article 243 of the Con-- 
being excluded stitution any local area forming part of village is excluded from such village 
from vlltam and such area is not included in- or declared to be village so much of the 

village fund and other property vesting in the panchayat of the village of 
which such area fcmed part, as the State Government by order in writing 
direct, shall vest in the State Government to be utilized for the benefit of 
the area as the State Government may think fit. 

.Effect of area 256. On any area ceasing to be a village by virtue of any notification 
to be under clause (g) of article- 243 of the Constitution, 

village. t) the panchayat shail be dissolved and all members of the 
panc ayat shall vacate office as from the date of the notification : 

(b) the unexpended balance of the fund of the panchayat and the- 
~roperty (including arrcars 01 rates, taxes and fees) vesting in the pall- 
chayat shall vest in the State Government to be utilised for the benefit- 
0:' the inhabitants of the areas as the State Government thinks fit. 
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257. (1) Where i r~  req-eci of a panchavat which is to be reconstituted on 
account of the expiry of its durztiot., the Srdte Government is satisfied that, 
it is no possible to hold eiections before the expiry of duration for 
reconsituting thepanchayai-on account of any natura! calamity, then notwith- 
standing anything contained in this Act or rules made thereunder the State 
Government may by notification in the O$cial Gazette make a declaration 
to that effect. 

(2) A notification issued under sub-section (1) in relatioa to pancha- 
yatshall remainin force for such period not exceeding three months commen- 
cing from the date of expiry of the duration of the panchayat as may be 
specified therein 

(3) On the issue of the notification under sub-section (1) all the powers 
and duties of the panchayat shall be exercised and performed for the period 
during which the notification remains in force by such officer as the State 
Government may by order in writing specify. 

' 258. (1) The State Government may from time to time cause inquiry 
to be made by way of its officers in regard to any panchayat or matters 
concerning it or to any matters with respect to which the sanction, approval, 
consent or order of the State Government is required by this Act. 

(2) The Officer holding such inquiry shall have the powers of a '  court 
under the Code of Civil Procedure, 1908, to take evidence and to compel the 
attendance of witnesses and the production of documents for the purposes 
of the inquiry. 

(3) The State Government may make orders as to the cost of inquiries 
under sub-section (1) and as to  the parties by whom and the funds out of 
which they shall be paid and any such order may, on the direction of .the 
State Government or the application of any person named therein, be 
executed as if it were a decree of a civil court. 

259. The State Government may call for and examine the record of pro- 
ceeding of any panchayat or of any committee thereof or of any officer for 
the purpose of satisfying itself as to the legality or propreity or any order 
passed and may revtse or modify the order as it shall deem just. 

, CHAPTER XV 

PROVISIONS FOR CONVERSION OF A NAGAR 
PANCHAYAT INTO A VILLAGE PANCHAYAT AND FOR 

AMALGAMATION AND DMSION OF PANCHAYATS 

260. For the purpose of this Chapter, unless the context otherwise 
requires.- 

Gu;. 34 (a) "municipal borough" means a municipal borough within - the 
of 1964. meaning of the Gujarat Municipalities Act, 1963 ; 

Guj. of 
1964 

(b) "nagar panchayat" means a nagar panchayat constituted for 
a municipal borough and includes a person or persons authotised to 
exercise the powers and perform the fun~tioils of a municipality dnder  
section 263 of the Gujarat Municipalities Act, 1963 (hereinafter refemed 
to as "The Municipal Act" ) ; 

(c) "panchayat" includes a person or persons appointed to emcise 
the powers and to perform the functions of a panchayat under sectiod253. 

261. (1) Where any local area is declared to be a village under clause(g) 
of article 243 of the constitution and, immediately before such declar&ion, 
the local area was co-extensive with the limits of a municipal borough or in- 
cluded an area comprising a municipal borough as well as any other area, 
thenwitheffectfrom thedate on which such local area isso declared to be a 
village (in this section referred to "as the said date") the followir.~ wnse-- 
quences shall, notwithstanding anything in the Municipal Act, ensue, that is 
to say- 

Power of State 
Government to 
appoint officer 
when elections 
not held for 
reconstituting 
panchayat . 

Inquiry by 
officers of 
panchayat. 

State Govern- 
ment may call 
for proceedings. 

Interpretation. 

Effect of 
conversion of 
nagar panchayat 
into village 
panchayat. 

(a) the nagar panchayat functioning in such local area or part thereof 
shall cease to exist ; 



 
CHAPTER—XV  

PROVISIONS FOR CONVERSION OF A NAGAR PANCHAYAT INTO 

A VILLAGE PANCHAYAT AND FOR AMALGAMATION AND DIVISION OF 
PANCHAYATS 

260.  Interpretation. 
261. Effect of conversion of nagar panchayat into village panchayat 
262. Effect of amalgamation of villages. 
263. Effect of division of villages. 
264. Consequences of alteration of limits of district or taluka. 
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(6) there shall, ~>otwithstanding anything contained in any law for 
the time being. in force be constituted for the village an interim village 
panchayat cons~sting of persons vacating office as members of the nagar 
panchayat or members of the committee thereof and the President and 
Vicepresident of the nagar panchayat shail respectively, be deemed to  
be the Sarpanch and Upa-Sarpanch of the interim village panchayat ; 

Provided that if irrrmerliately before the ilagar panchayat 33 casing to 
exist, there be a person or persons appointed under section 263 of the Muni- 
cipal Act to exercise the powers and perform the duties of the nagar pancha- 
yat, there shall be an interim village panchayat for the local area and the per- 
son or persors so appointed shall be deemed to be a pcrscln or persons 
appointed under clause (a) of sub-section (4) of section 253 to exercise all 
the powers and perform ~ i l i  the duties of such interim village panchayat. 

(L) the iiiiexpended balance. of the nagar fund axd property inclu- 
ding arrears of rates, taxes and fees belonging to the nagar panchayat, and 
eil ri hts and pauers, %:;hich prior to such notification, vested in the nagar 
paac!ayat shall, subject to 811 charges and liabilities affectiap the same 
vest in the interim village panchayat as the village fund until the new 
panchayat is constituted under the provisions of this Act : ' 

(d) acy eppoi~tment, notification, notice, tax, fee, cess, order, 
scheme, licence permission, rule, bye law, or form made, issued, imposed 
or granted under the M-:nici;\;.l Act iminediately before the said date in 
respect of such local area shall continue to be. in force and be deemed 
to have been made, issued, imposed or granted in respect of the village 
uqtil it is superseded or modified by any other appointment, notification, 
notice, tax, fee, cess, order, scheme, licence, ptrmission, rule, bye-law, or 
form made, issued, imposed or granted under this Act. 

(e) all budget estimates, assessments, assessment lists, valuations or 
measurements made nr authenticated under the Municipal Act immedia- 
tely befcre the said date in respect of such local area shall be deemed 
to have been made or authenticated under this Act ; 

( f )  ail debts and obligations incurred and a11 contracts made by or 
on behalf of the nagar panchayat immediately before the said date and, 
subsisting on the said date shall be deemed to have been incurred and 
made by the interim village panchayat in exercise of the powers conferred 
on it by or under this Act. 

($) sli officers and servants in the &ploy of the nager panchayat 
immediately before the said date shall be officers and servants of the 
interim village panchayat under this Act"and shall, until other provision 
is made in accordance with the provisions of this Act, receive salaries 
a d  allowances andbesubject to theconditions of service to which they 
were entitled or subject on such date : 

Provided that it shall be competent to the interim village panchayat sub- 
ject however to the previous sanction of the State Government, to disconti- 
nue the services of any officer or servant who, in its opinion, is not necessary 
or suitable to the requirements of the service of the interim village pancha- 
yat, after giving such officer or servant such notice as is required to be given 
by the terms of his employment and every officer or servant whose services 
are discontinued shall be entitled t~ such leave, pension, provident fund and 
gratuity as he would have been entitled to take or receive on being invalided 
out of service as if the nagar panchayat in the employ' of which he was, had 
not ceased to exist : 

(h) a11 prooeediqp pending at the said date before the +gar pan- 
chayat shall be deemed to be transferred to ,  and continued by, the in- 
terim village panchayat ; 

(0 all appeals pending at the said date before the nagat panchayat 
shall, so far as may be practicable, be disposed of as if such local area 
had been included in' the village when they were filed ; 

( j )  all prosecutions instituted by or on behalf of the na2ar pancha- 
yat and all suits or other legal proceeding institued by or against svch 
nagar panchayat or any officer of such nagar panchayat @ing at the' 
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5,: \I date shali be continued by or against the interim village panchayat 
as if such local area had been inciuded in the village when such 
prosecutions, suits or proceedings were instituted : 

(k) any law (other than the Municipal Act) of any rule, bye-law, 
notification or order issued under such law, which was applicable to an? 
in force in the local area immediately before it was declared as a viIlage 
under clause (g) of article 243 of the Constitution, shall continue to 
apply to and to be in force in the local area until it is superseded. 

(2) The duration of the interim village panchayat shall, be the same as 
that of the nagar panchayat had it continued to exist or till elections are 
held fqr recopstitutiog the interim village panchayat alogwith o:hp_r village 
panchayats whichever is earlier. 

& '  'L* (3) All arrears of rates, taxes and fees vesting in the interim village 
panchayat shall be recoverable under. the provisions of this Act as if the 
rates, taxes and fees were imposed and recoverable under this Act. 

' (4) In other respects the provisions of this Act shall, mutatis nwtandir, 
apply to the interim village panchayat and its members. 

(5) Tf any difficulty arises. 
. , 

( i )  in the constiitution of the interim village panchayat which 
suweds it, or " *.1.r. 

I 

L - *. (ii) in giving effect to the provisions of this section. 
6 

the Stafs Goverdrnent may by order  as occision may require, do nokith 
standing anything qoi~taiped in this Act ~r in the .Munic;ipal Act, anything 
wh;chjappears to it to be necesspy to remove the difficulty. 

262. (1) When two or more villages cease to be vi!lagcs ;:.ad thc loss! ~ f f ~ c c t  01 a m :  
areas constituting such villages are amalgamated and declared to be one @matian of 
village (hereinafter in this section referred to as "as amalgamated village"). vihge. 

by virtue,of a notscation under clause (g) of article 243 of the Constitu- 
tion, with effect from the date on which such notification is issued (herein- 
after in this section reffered t o  as 'he said date) the fobwing 
consequences shall ensue, that is to say-- 

(a) the pabchayats of such local are& shall cease to exist and all 
the members of such panchayats shall vacate of€ice ; 

(6) all powers and duties, of such panchayats shall be exercised 
and M o r n 4  by such person or persons .(hereinafter referred to as 
the administrator or administrators) as the State Government appoints 
in this behalf ; 

(c) the unexpehded balance of the village funds and dl the prppcrties 
including areas of a t e ,  taxes asid fees belonging to such pdchayats 
and all rights and powers which prior' to the said date, vestitbd in such 
panchayats shall, subject to all charges and liabilities affecting the same, 
vest as the village fund- 

( i )  in the administrator or administrators until the panchayat for 
the a amalgamated vitb'gc is constituted and holds its first meeting' under 
sub-section (1) of section 51, and 

(ii) thereafter, the amalgamated panchayat : 

(d) the wiexpended balance of the village funds and all. the promi-  
(including areas of rates, taxes and fees) shall until amalgamated pmcha- 
yat is constituted and holds its f ist  meeting, or be utilised for the ben& ' 

of the inhabitants of such local are as in such manner as the administra- 
tdr'or a&inistrators may think fit ; 

(e) anyapp&intment, notification , n I& tax, fee, cess, order, scba 9 me, licence, permission, rule, bye-law or onn made, issued, imposed 
or m t M 1  in respect of,such local w. and in force, an the said date 
slitilt'dntinue in force and be deemed to have ban made, issued, 
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imposed or granted in sespect of the amalgamated village until it is super- 
seded or, modified by any appointment, notificatioa, notice, tax, fee, 
cess, order, scheme, licence, permission, ru1e.b~-law or form made 
impossd or granted under this Act : 

(fl all budget estimates, assessments, assessment lists, valuations 
w m m m t s  made or authenticated by such panchayats immediately 
before the said date s W  be deemed to have been made or authentica- 
ted in rspect of the amaIgamted v i l l a 5  under tbis Act : 

@) ail debts and obligations incumd and d l  wntmcts made by or 
on behalf of such pancbayats immediately before the said date and sub 
sisting on the said date sbalI be deemed to have incurd ' and 
made by the amalgamated panchayat in exercise of the powers conferred 
on It by this Act ; 

Q) idloi3ceraand~emtsinthetmploy of such pancbayats imme- 
diately before the @id date shall . be officers and m n t s  of the amal- 
gamated pawhayat and shall until other provision is made in accordance 
with this Act, receive salaries and alIowances and be subject to t h t  con- 
ditions of service to which they werc atitled or subject on such date : 

Provided that it shall be competent to the administrator or administra- 
tom or the amatepunatad pancbapt, subject h owwer, to the previous 
sanction of the State Government, to discontinue the mitts of any 
o5er  or servant who, in his, their Or its opinion, is not nmmary or 
suitable to the requirements of the service of the amalgamated panckayats, 
after giving such other or servant such notice as is required to be given 
by the terms of his employment and every offiwr or servant whose ser- 
vrces are discantin~ed, shall be entitled to such law, pension. provident 
fund and gratuity, as he would have been entitled to take or seceive 
on being invalided out of service, BS if the panchayat in the employ 
of which he was, had not ceased to exist. 

(f) slf procdiag pending at the date Mom Buch pambayats 
shall be deem4 ta be transferred to, ~ n d  continued by, the admini- 
strator or a d m i n i s h t o ~  or the amalgamated panchayat, as the case 
may be ; 

(3') aU appeals pending Wore such panchayats at the said date sh& 
sofarasmay be practicable, bedisposed of by the administrator, or 
administrators of the amalgmated panchayat, as the mse may he : 

(k) ell promutione iestittlted by or on behalf of each panchayats 
and all suits or other legal proceeding instituted by or against such 
panchayats, or any o@cer of such panchayats pending at the said date 
shall be continued by or against the amalgamated panebayat. 

(2) Within four months of the said date a parfehayat for the amalga- 
mated d l a g  shall b;t constituted in ace~rdanct wth the pmvisiogs of this 
Act and its duration sball be for r c h  petid as the State Government may, 
having regard to the remainder of the period for wbich village panchayats 
in the district in which the amalgamated v i l l a s  i s  situate, by notification in 
the official Gazette specify. 

moct of divjson 
nC village. 263. (1) Where by virtue d rt notification issued under, c law ( g) of 

243 of the Constitution any vilIage ceases ta be a village is split up 
in- two or more villages with effect from the date on wbich the village is 
6 0  split UP (hereinafter referred to as "the said date") the folkwing consequen- 
ces shall ensue, that is to say- 

((7) thepancbyatcwstitOt6dh~tsptof such lml  axes sha1I 
stand dissolved and all the mernbces ofthe panchayat shall m a t e  ofice, 

(b) until for the respective m w  village a riUage pancbyat is con- 
stituted the State Government shall appoint an administrator or admini- 
strators, b exesist the powem and perform the functions of the rtBpectjve 
panchayat of the new villap. 

[c) the unexpendd bhd of the viuagt fund and a11 properties, 
il:cluding arrears of rates, taxes and fef% belonging to the dissolved 
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panchayat shall subject to all charges and liabilities affecting the same, 
vest in such proportipn and in such .qanner as the State Government 
any direct in the respective panchayat of the new village : 

Provided that until the respective panchayat for new village is constituted 
and it holds its first meeting under sub-section (I) of section 51 the un- 
expended balance of the fund and other properties vesting in the pan- 
chayat shall be held by the administrator of new village and shall be 
utilised by him for the benetit of the inhabitants of the new village in 
such manner as he may think fit ; 

(d) any appointment, notifkation, notice, tax, fee, cess, order, 
r R scheme, licence, permission, rule, bye-law or form made, issued, imposed 

or granted in respect of the area within the jurisdiction of the dissolved 
panch at and in force on the said date shall continue in force and be 
deeme 7 to have been made, issued imposed or granted in respect of the 
new village formed out of the'said area until it is superseded or, modi- 
fied by any appointment, notificatioa, notjce, tax, &e, cqs, order, scheme, 
licence, permission, rule bye-law or form made issued, imposed or gran- 
ted under the law applicable thereto .: 

' (e) all budget estimates, assessments, assessment lists, valuations or 
measurements madc or authenticated by the dissolved .panchayat irnme- 
diately before the said- d-die shall in so far as they relate to the new 
village be, deemed to have been made or authenticated in respect of the 
new village. 

Cf) all debts and obligations incurred and all contracts made by or 
on behalf of the dissolved panchayat immediately before the said date 
and subsisting on the said date shall in,'so far as t h ~ y  relate to the 
village formed in the area within the jurisdiction ofthe disblved panchayat 
be the debts and obligations incurred by and the contracts made by the 
panchayat of the new village : 

(g) all officers and servants in the employ of the dissolved panchayat 
immediately before the said date shall be a30cated to the panchayat 
of the new-village by the State Government in such manner as it may 
direct and until other provision is made in accordance with this Act, they 
shall receive salaries and allowances and be subjec to the conditions of 
service to which they were entitled or subject on the said date : 

(h) all proceedings (including appeals) pending at the said date be- 
fore the dissolved panchayat shall be deemed to be transferred to and 
continued by the panchayat of new village before which *.they would have 
been instituted, had the new village been formed when the proceedings 
wer? instituted : 

Provided that until the panchayat for the new village is constituted the 
administrator appointed'for the new village may deal with such procee- 
dings and dispose them off: 

( i )  all prosecutions instituted by or on behalf of and all suits or 
other legal proceedings instituted by or against the dissolved panchayat 
or m y  officer thereof and pending at tbe said date shall be continued by 

' 
Gr mrfit &Ae paGbayzt Gf &kc sc* %?&.zc, bj GG bbz1Z Gf &.@iUSt 
whicht they would %ave been instituted, had the new village been for- 
med when the prosecutions, suits or legal proceedings were instituted and 

9 until. such panchayat is constituted, shall be continued by or gainst the 
administrator appointe for new village. 

(2) Within four months of the said date a panchayat for the respective 
new village sbatl be constiMed in accordance with the provisions of this Act 
and its dusation s M '  be for such period as the State Government may, having 
regard to' the remainder of the period for which village panchayats in the dis- 
strict in which the'respective new villages are situated, by notification in the 
Oficial Gazette specify. 

264. (1) When, on a m t  of the constitution of a new district or taluka gr$:;?z of the Land Revenue Code, or for any other reason, the limits of a limits of d,strict 
Y-411-25 . or taluka. 
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district, or as the4case may be, a talvLa art, during the term of oflice of 
the members of thedistrict panchayat or, as the case may be, the taluka 
gancbayat, altered so as to- 

(a) include any area therdn, or 

(b) excluded any area thereform, 

thc State Government may, notwithstanding anything contained in this Act 
ox any other law for the time being in force, by order published in the 
Oflcial Gazette, provide for all or any of the following matters, namely :- 

(i) in a casc falling under d a m  (a), the interim increase fa the num- 
ber of rntmbm d the district panchayat or, as the ,case my be, 
the taluka poachayat, and the appointment of such additional 
members from amongst the members of panchayat who are cle- 
c i d  from the area sa included ; 

(ill in a mse falling under clause (b), the interim redudion in the 
numbcr of members af the district panchayat, or, as .the case may 
be, the zaluka panchayat and the termination of office - of the 
elected members of the disttict panchayat or, as the case may 'be 
taluka panchayat who are elected as such members from the arca 
so cxcluded : 

(iif) the term for which dditional mmbcrs so appointed shall hold 
ofice and the planner of filling m1.1aI vacancies of such members : 

(iv) dwatim of any offKP or -ant of the pmchayat aPTepad by 
the aItmrtioa of limits ; 

(P) the removal of any acuity which may arise on m u a t  of any 
cbaage r e f e d  to in clause (a) or clause @). 

Q) tho district panchayaz or thetalu~a parichapt, if any, functioning 
immediately before the allemtion of the l i d s  ahdl, subject to 
the addition or exclusion of member under subtsection ( I ) ,  con- 
tinue to function until the expiry of its duration under this Act 
and on such expiry it shall be reconstituted in the manner provi- 
ded in this Act. 

0) If in eonsequence of the alteration of the limits of any distsct or 
talnka the area excluded therefrom i s  includd in any other 
'district or taluka, then- 

(a) such portion of the district or trtluka fund, and other pro PY of the district or t&ka panehayat of the district or tdu ka rom 
. which the area is' so excluded shall vest in, and be transferred 

to the district pancbayat, or as the cage may be, the taluka - 

panchayat of the district, or as the cage may be, the taluka 
in which such area is included, as the Statt Government may, 
by order in writing, direct ; 

(b) the righta, assesta and l i a b i l i i  of the district or duka  panchayat 
of the dktrict or taluka from wbch the area is so exclu- 
d d  in y p g p t  cf znny rnntmEtq, a p m m t s  an? 0 t h ~  mitwa 
and thgs,  arising in or relating to the area so excluded. ahat! 
vest in, and be transfermi to, the district or talnka panchayat 
of the district or taluka in which the area is included; 

(c] any notification, notie, tax, fee, ms, rule, bye-law, order, 
limct or , r d o n  issued, imposed, made or granted by the 
district or taluka pmchayat in respect of the area so excuded 
shall b deemed to bave k a  issued, imposed, made or granted 
by tbe &strict or taluka panchayat of the district or ta1uka in 
which the arca i s  so included and shall continue in force until 
it is supersdcd in mcordance with law ; 

{d) all protaxlings relating to the area excluded from the district or 
tal u ka and pending before the pawhay at on the date OF such 
exclusion shall be transferred t o  and disposed of by the district 
or bluka panchayat of the district or taluka in which the area 
is included. 
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CHAPTER XVI 

MISCELLANEOUS PROVISION 

263. ( 1 )  A panchayat may, from time to time, concur with any other Joint C~m*wes  
panchayat or with any local body or with more than one such local body- ~ ~ c ~ ~ $ e ~  

(a)  in appointing out of their respective bodies a joint committee 
for any purpose in which they are jointly interested and in appointing a 
chairman of such committee ; 

(b) in delegating to any such committee power to frame terms bin- 
ding on each such body as to the construction and future maintenance 
of any joint work and any power which might be exetcised by either or 
any of such bodies ; and 

(c) in framing and modifying rules for , regulating the proceedings of 
any such committee and the conduct of correspondence, relating to the 
purpose for which the committee is appointed. 

(2) A panchayat may subject to the sanction of the State Government, 
from time to time, enter into an agreement with any other panchayat, local 
body or with a combination of any such bodies, for tile levy of octroi duty 
whereby the octroi duties respectively leviable by the bodies so contracting 
may be levied together instead of separately within the limits of the area 
subject to  the control of the said bodies. 

(j) Where a panchayat has requested the concurrence of any other local 
body under the provisions of sub-section (1) or (2) in respect of any matter 
and such other local body has refused to concur, the State Government may 
pass such orders as it may deem fit requiring the concurrence of such other 
local body (not being a cantonment authority) in the matter aforesaid, and such 
other local body shall comply with such orders. 

(4) If any difference of opinion arises between local bodies acting under 
this section, the decision thereon of the State Government, or of such officer 
as it appoints in this behalf, shall be final : 

Provided that, where one of the local bodies is a cantonmznt authority, 
the decision of the State Government, or of the oecer, shall be subject to 
the concurrence of the Central Government. 

266. ( I )  There shall be a State Council for panchayats consisting of the hstitUtiM Of 

following members, namely :- State Counci~e 
for panchayats 
its functions, 

(A) Chairman : etc. 

( i )  Minister in charge of the Department dealing with Panchayats 
Organization of the State; 

(B) Vice-Chairman :- 

(ii) The Minister of State dealing with the Panchayats Organization 
of the Stateor if there is no such Minister of State, the Deputy Minister 
dealing with such Organization, or in the absence of both such Ministes, 
the Psr!iz~e&ary Secretary dealirig with such Organization : 

Provided that where there is no person holding any of such offices, 
the Vice-Chairman shall be elected by the Council from amongst its 
members ; 

(C) Members :- 

(iij) Presidents of the district panchayats : 

(iv) seven mesbers to be nominated by the State Government from 
amongst persons taking interest in the development of panchayats. Out 
of these one shall be a wonan and one. shall be a person from Scheduled 
Castes and one shall be a person from amongst the Scheduled Tribes 
if none of the members falling under clause (iii) is a person belonging 
to a Scheduled Tribe ; 
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( v )  Three Offlwrs to be nominated by the State Government ; 

(rt) Three membara to be elected by the members of the Gujarat 
Legislative Assembly from amongst themseIves. 

(2) Such officer 9s the State Govmment may appoint in this behalf 
shall act as a Secretary to the Council. 

(3) The functions of the Gouncil so constituted shall be as under:- 

(a) to advise the State Gavemmtnt on all general questions pcxtain- 
ing to panchayats : 

(b) to adviw the State Goverament in ram of a scheme for the 
trainlug of Secretaries and other servants of panchayats ; 

(4 to miew the administration of panchayats and to suggest ways 
of co-ordinating the h v i t i a  of panchayats in the Statt ; 

(4 lo suggest ways and memu to remove the difficulties experienced 
by the panchayts in the Stste in theit.administration ; 

(e) to make mu nmtu recommendations to tbe State Gaverameat in 
regard to any matter relating to the adminimtion of the panchayats ; 

(f) to report to the State Government on wch matters . . as may be 
re€& to it by the State Govert~qwnt for its opinion. 

(4) Thestate- Govrmwt may by wed or +a1 order provide for. 

( a  the of t b  matiam of the mnci l  and the bmca~nre 
of meeting ; 

(b) &ties of the hxebry fm the Council ; 

(4 the term of office of nominatd members of the Council, tmvp 
lliag allowance zajd daily allowance to the m e m h  of a e  
C a d  and the rate thmf .  

(5) The tezm of oflice of the member elected by the Members of the 
Gujarst bgislative Agmbly shall expire ou the expiry of his tm as the 
member of the Gujarat Legislative Assembly or if be otherwise ceases to ,be 
such member. 

(&) Any e1ectcd or a m i d  membr of the Cwnd may resign from 
the membership by tmderIng his resignation m writing to the Chairman and 
tberesignation shall take effmt from the date on which it is accepted by the 
Chairman who shall give intimation of the vacancy- 

(a) to the State Qovmment in the case of the resignation of a 
mmimttd glember, md 

(b) to the %ntasy to the Gujarat L&fative h m b l y  inthe m e  
of  ihe &gnation OF a mm'ue~ c l e t d  by thai k=uiXy. 

UsbrYitiu of %?Ye (1) Ewrymfmbetofapmhayator'its Committee  hall be perm- 
mrmbxs for nalb liable for the loss* waste, or misapplicntion of my money or Mher 

p r O ~ ~ f p c h a y a t t o  which he has been m, or which has betn'caused mis applicatim. orfacilitated by his miwnduct or gross neglect of his duty as a member, 

0) If after giving the member cweerncd a m n a b i e  opporhmiv for 
~howiag muse to the cwtmy, an deer a u t h w i ~ d  by tbt State Govern- 
ment is satisfied that 'the loss, waste or misapplication of any money or othar 
property of the paachayat i s  a &ect comquence of misconduct or 
gross negligenot on his part the d i e r  so authorrsed shU, by an order in 
writing, d i m  such m e m k  to psy to the panchayat before a fixed date, the 
amount required to be reimbursed to it for such loss, waste or mis-appli- 
cation. 
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(3)  If the amount is not so paid, it shnil be recovered as an arrear of 
land reveue and credited to the fund of the relevant panchayat. 

(4) Any person aggrieved by the decision or action of the officer so 
authorised may apply to the District Court as provided in sub-section (6) of 
section 121, within the like time for redress of his grievance and that court 
may pass any order thereon whch it can pass under that sub-section. 

268. ( 1 )  Where, the officer authorised in this behalf by the State Govern- 
ment is of the opinion that any person, who in his capacity as a member. 
officer, servant, or secretary of a panchayat had, in his custody any 
record, money or other property belonging to the panchayat is after his re- 
tirement, removal or suspension from office, as the case may be, not likely 
to deliver such record or property or pay such money, the officer so autho- 
rised may, by a written order, require that therecored, property or money so 
detained be delivered or paid to the panchayat forthwith. 

(2) If any such person as aforesaid shall not deliver the record or pro- 
perty or pay the money as directed, the officer so authorised may cause him 
to be apprenended and may send him with a warrant in such form as nay 
be prescribed to be confined in a civil tail till he delivers the record or pro- 
perty or pays the money : 

Provided that no such person shall be so detained in confinement for a 
period longer than one calender month. 

(3) It shall be lawful for the officer so authorised- 

(a) for recovering any such money to direct that such money be 
recovered as an arrear of land revenue and on such direction being given, 
such money shall be recoverable as an arrear of land revenue from such 
person ; 

(b) ,for recovering any such record or  property to issue a search 
warrant a d  to exercise all such powers with respect thereto as maylaw- 
fully be exercised by a Magistrate under the provisions of Chapter 7 
of the Code of Criminal Procedure, 1973, 

(4) No action under sub-section (I), (2) or (3) shall be taken unless 
reasonable opportunity has been given to the person concerned to shaow cause 
why such action should not be taken against him. 

Explanation :- In the section the word "member" includes a Sarpanch. 
Upa-Sarpanch, President and Vice-President of a panchay at. 

269. (1)' Whoever not being duly authorised in that 'behalf occupies or 
is in possession of any property vesting in, or under the control of, a pancha- 
yat shall with out prejudice to any other action which may be taken under 
this Act, be liable to pay in to the panchayat a sum upto four times the 
amount of rent which would have been payable to the panchayat for the 
period of such occupation or possession, had the property been let by the 
panchayat. 

(2) The sum so payable shall be detrmined by the panchayat in the pres- 
cribed manner and thereafter the sum shall become due to the panchayat 
and the provisions of Chapter X shall mutatis matandis apply to the reco- 
very thereof. 

270. (I) No action shall be brought against any panchayat or any mem- 
ber, officer, servant or agent of a panchayat or any member of a committee 
of a panchayat acting under its direction, in respect of anything in good faith 
done under this Act or under any rule or bye-law made thereunder. 

(2) No action shall be brought against any panchayat or any member, 
officer, servant or agent of such pmchayat or any member of a committee 
of a panchayat acting under its direction for anything done or purporting to 
have been done by or under this Act, until the expiration of one month next 
after notice in wrinting has been left or deliveted at the office of the panchayat. 
arid also a of the residence of the meaber, officer, servant or agent thereof 
against whom the action is intended to  be brou@t ; the notice shall state 

t 
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the cause of action, the nature of the relief sought: the amount of compen- 
sation claimed and tbe name and pIace of abode of the person who intends 
to bring the action. 

(35 Every such action shall be commenced within six months after the 
accrual of the cause of action, and not afterwards. 

(4) If any panchayat or pwmn to whom the noticz under sub-section (2j 
is given shall, before an action is brought, tender sufic~ent amount to the 
plaintiff, and pay into Court the amount so tendered, the plaintiff shall 
not recover more tban the amouat so tendered the plaintiff shall also pay 
a11 costs incurred by the defendent after such tender. 

2'71. ( I )  The Sbte Government may, by notification in the ~ d d  
Gazette, authorise any ofRcer of Government to exercise any of the powers 
exercisable by the State Government under this Act except the power to make 
rules. 

(2) Subjectto thegeneral or spaial orders which the State Government 
may issue from time to  time- 

( j )  a, district panchayat may delegate to a District Development 
Officer. 

(if) a taluka panchayat may delegate to a T d u b  Development 
Officer, and 

(fiij a competent authority may delegate to any officser subordinate 
to  it, any powers exercisable by it under this Act. 

272. Every member of a panchayat or of its committee, and wevery oficer xev of 
and servant maintained by or employed under pancbayar, shall be deemed to 1860. 
be a public servant within the meaning of section 21 of the Indian Penal Co&. 

'273. When any persun who is Or had d n  a Sarpaucb, Upa-Parparich, 
h i d e n t  or Vi~Pres ident  of a panchayat or a Chairman of the Education 
Comnlittee of district is accused of aayoffcrrce atlegd to have been carnrnitted 
by him while acting or purporting to act in the discharge of his ~fficjal duty. 
no court shall take cognizance of such ofreace except with the previous sari- 
ction of the State Gwernment or any officer authorised by the State Govern- 
ment in this khal f .  

274. (1) The State Government may, by notification in the Officid 
G m e ,  make rules for carrying out the purposes of this Act. 

(2) In particular and without prejudice to the generality of the fore- 
going power, such rules may be made- 

(a) for the whole or any part of the State of Gujarat and for all 
or any panchayat. . 

(b) to provide for all matters expfessly requird or allowed by this 
Act zo be presribed by rules. and 

(cj io provirie  at a ar~travei l ik~ af afiy rda prmi;bing ihc: dudes 
and obligations of any person liable to pay any Za% or fee made under 
sub-section (2) of saction 200 or sub-smtion ( I )  of section 212 shall be 
punishable with fine which may extend to two hundrsd rupees and in 
the case of a continuing contravention with fine whcich may extend to  
twenty five rupees for every day daring which the contravention con- 
tinues after conviction for the first contravention. 

(3) Such rules may also provide for the levy of fees for the inspection 
or search of any document issued* under this Act -or of any recqrd maintai- 
ned under or for the purposes of this Act and for grvmg copies of or extracts 
from such document or record and the scale of such fees. 

(4) The power to make rules in respect of: matters required to be deter- 
~ i n d  by rules under sub-section (4) of section 65 and sub-section (3) of 
=tion 79, and sections 125 and 548 may be exercised either prospectively 
or retrospectively. 
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(5) The power to make mlea wnfmed by this section is subject to the 
condition of the rules being made after p-ous publication except where the 
d e s  provide for any of the mattcrs specified in Chapter Xm. 

(6) All rules made under this section shall be laid for not less than 
thirty days before the State Legislature as soon as possible after they are 
made, and shell be subject to such modifications as the legislature may make 
during the session in which they are so laid, or the session immediatley 
following. 

(7) Any modifications so made by the State Legislature shall be published 
in the Oficial Gazette and shall thereupon take effect. 

275. (1) A district patichay at may, with the previous sanction of the ~bp t - l a~  
State Gc~vernment make bye laws for a village panchayat generally for carrying 
out the purposes of this Act. 

(2) Without prejudice to the m~al i ty  of the foreping provision, the 
district pawhayat may make byc-laws :- 

( i )  for the purification and protection from pollution of all sources - 
of water used for drinking purposes and the regulation of water supply : 

(if) for the prohi bition of the remaval or use for drinking parposes 
of any water from any stream ; well tank well or other source, where 
such removal or use causes, or is likely to cause, disease or injury to 
health, and the prevention of sliGh removal or use by the filling in er 
covering over to such tank, or well, or by any other method which may 
be considered advisable ; 

( i i f )  :far the prohibition of the deposit or stroag of manurc, rc- 
fuse, or other offensive matter in a manner or in places prejudicial to 
the public health. comfort or convenien~ ; 

(iv) for the regulation of ooffensive callings or trades ; 

[v) for the disposal d corpse by burning or.bwi8 ; 

(v i )  for the excavation of earth and the filling up of excavations 
and depressions injurious to  the health or offensive to the neighbowhood; 

[vig for the removal of rnoxifous vegetation ; 

(viif) for the ~epair and removal of dangmous or rudous buildings ; 

[ix) for the prevention of the erection of buildings without adequate 
irovisions for ventilation or the laying out and location of streets ; 

(x) for the control of faits and bazars and the dgnlatiun of mar- 
ket~, slan&ter 5onses and cart stands ; 

( x i )  for the inspeetion and destruction of un6t fwd and drink 
e x p t d  for sale ; 

Ixii) for the general regulation of sanitation and conservancy and 
the disposai of carcasses of dead animals : 

fxill) for the tkhporary erection on, or. projection over, or tempo- 
rary occupation or, any pubIic street or place ; 

(xiv) for the regulation of any matter specified in Schedule I by the 
issue of licences or permits or in any other manner. 

any bydaws made under this section may provide for the levy of 
,in rcspcct of any matter provided for in the bye-18wk. 

(4) Any byelaw made under this section may provide that d contravcn- 
tjon thereof shall be punishable- 

(a) with a fine which may extend to two hundred rupees ; 

{b) in the case of a continuing contravention with a fine, which 
may extend to twenty five rupees per* day after conviction for the 
6rst contravention during the period w~thin which such contravention 
continues. 
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R e d a a d  
aavinp 276. (1) rn this eectian unles the context ,otherwiw re*. 

(a) L'~ppointcd day" means such date as the State Government may, by 
notification in the W l a I  Gazette appoint ; 

(b) "an existing panchayat" means a gram panchayat, tafuka pancbayat 
or district panchayat existing irnmediateIy More the appointed day, and where 
any such panchayat has been supzrseded or dissovled includes the person 
or persons appointed to exercise the powers or to perform the functions of 
such pancbayats ; 

(c) "the successor panchayat" mesas a village panchayat, taluka panchayat 
or district panchayat constituted under this Act for such local area as co- 
rresponds to the respective local area of the existing gram pnchayat, taluka 
pknchayat or district panchayat. 

* * 

(2) With effect on, and from thc appointed day the Gnjaxat Panchayats Act 
I961 shall stand reptaled and the folowing consequences shall ensue, that 
is to say- 

(a) all m, movable and immovabIe, and all inhmts of what m e r  
and kind therein, which vested in an existing panchyat, immediately before 
the appointed day, shalI be deemed to be transferred to, and shall vest in 
the suczessor panchayat, subject to all limitations, conditions and rights or 
interests of any person, body or authority in force or subsisting immediately 
kfore the appointed day ; 

(b) all rights, liabilities and obligations of an existing panehayat. (including 
those arising under any agreement or conkact) shall be deemed to be the 
rights, liabilities and obligations of the succesm panehayat ; 

(c) any functions relating to recovery of land rtvenuc end eesw under the 
Land Revenue Code and law relating to co11don of cases ; any functions 
of district school boards ; any functions under the Gujarar Cooperative So- 
cieties Act, 1963 and any functions of the State Gavmnmeot under any 
enactment or any other function of the State Government, transferred to an 
existing pancbayat nnder the repealed Act shall be deemed to have been 
transferred to the successor panchayat under this Act ; 

(d) all sums due to an existing panchayat, whether on account of any tax 
or othefwise, shall be rec0vtmb1e by the successor pamhayat. and for the 
purposes of such recovery the successor pancbayat. shall be competent to 
take any measure or institute any proceedings which it wouId have M a  
OF to an existing panchayat, or any authority thereof to take or institute 
before the appointed day ; 

(e) the uaexpended balance in the Gram Fund, Taluka Fund, District 
Fund or, as the case may be, District Family Welfare Fund constituted under 
the Repealed Act and all sums*due to an existing pnchayat aad such sums of 
any other body or bodies as the State Government may dircct shall form part 
of, and be paid into, the respectire vilIage fund, taluka fund, district fund or, 
as the case may be, District Family Weflare Fund of the successor panchayat 
constituted under this Act : 

(fl the nneqmdd balance h thc State Equalisation Fund District Equetli- 
sation Fund. District Gram Etacomgement Fund and qistria Developmeat 
Fund establishd under the n p d d  Act shall form part d and paid into co- 
rresponding fund established under this Act : 

(Iq) all contrgcrs made with, and dl insttumdnb exemtad by or an behalf 
of an existing paachayat shall bE deemed to have been made with, or executed 
by or on behalf of the successor pnchayat, and shalt have effect accordingly ; 

(h) al! proceedings and matten pending kfore the existing pnchayat or 
any authority of an existing panchayat, under the Rtpertlsd Act immediately 
before the appointed day. shall be deemed to bave been instituted and to bt 
pending before the successor panchayat or such authority as the successor 
panchayat may direct ; 
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( i )  ip all suits and legal proceedings pending on the appointed day in 
or to which an existing panchayat, is a partly, the successor panchayat, 
shall be deemed to be substituted thereof ; 

(j) any appointment, notification,. notice, tax, fee, order, scheme, licence, 
permission, rule, bye-law, regulat~on or form made, issued imposed or 
granted in respect of the local area of an existing panchayat under the 
repealed Act and in force immediately before the appointed day, shall, 
in so far as it is not inconsistent with the provisions of this Act, continue 
to be in force as if made, issued, imposed or granted in respect of the 
corresponding local area of the successor panchayat under this Act until1 
superseded or modified by any appointment, notification, notice, tax, 
fee, order, scheme, licence, permission, rule, bye-law, regulation or form 
made, issued, imposed or granted under this Act ;. . 
(k) all budget estimates, assessments, assessment lists, valuations, or 
measurements made or authenticated by or in respect of an existing pan- 
chayat under the Repealed Act and in force immediately before the 
appointed day shall, in so far as they are not inconsistent with the pro- 
visons of this Act, be deemed to have been made or authenticated by the 
successor panchayat : 

(0 all officers and servants in the employment of an existing panchayat 
immediately before the appointed day, shall, subject to the provisions of 
this Act be deemed to be transferred to the service of the successor 
panchayat ; 

(m) any reference in any law or in any instrument to the provision of the 
Repealed Act, or any authority constihted, elected or appointed there- 
under shall, unless a different intention appears, be constued as a reference 
to the corresponding provisions of this Act, or as the case may be, to 
the corresponding authority constituted, elected or appointed under this 
Act. 

277. (1) For the purpose of bringing the provisions of any law in force 6f 
in the territory of this State into accord with the provisions of this Act, ~ ~ ~ ~ ~ e ~ t  to 
the State Government may by order published in the Omrial Gazette make adapt iawx 
such adaptations and modifications of such law, whether by way of repeal or 
amendment, as may be necessary or expedient, and provide that the law 
shall, as from such date as may be specified in the order have effect subject 
to adaptations and modifications so made, and any such adaptation or modi- 
fication shall not be ciuestioned in any court of law. 

(2) Nothing in sub-section (I) shalI be deemed- 

. (a) to em-tffeS&te Govemme1?$m rtl.aks;%w "adaptsion or 
modiiicatioh of any law after the expiration of four yeam from the 
commencement of this section, or 

(b) to prevent the State Legislature or other competent authorty from 
repealing or amending any law adapted or modified by the State Govren- 
ment under this section. 

Explanation :-The expression "law in force" in this section shall include 
a '  law passed or made by the State Legislature or other competent authority 
in the State before the commencement of this section and not previously re- 
pealed, notwithtanding that it or parts of it may not be then in operation 
either in all, or any particular areas in the State. 

278. If any difficulty arises in giving effect to the provisions of this Act Removal of 
or any Schedule the State Government may, as occasion requires, by order difficulties. 
do anything which appears to it to be necessary for the purpose of removi::g 
the difficulty. 

279. Where the term of a panchayat constituted under the Gujarat Pan- Transitions chayats Act, 1961 expires within one year from the commencement of the Provision 
Constitution (Seventy-third Anjendment) Act, 1992 or a Panchayat const i- 
tuted under the said Act is dissolved, then until a panchayat is duly consti- 
tuted under this Act for the first time and its first meeting is held, its powers, 
functions and duties shall be performed by such person as the State Govern- 
ment may by order in writing appoint. 
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f3mm-I 

( see Section 99 ) 

I. h the &here of smihtion and health-- 

(a) supply of water for domestic use and for cattle : 

(b) construction and claaning of public roads, drain$ pond, tanks and 
=US other than tanks and wells used for higatioa purposes and 
other public places ; 

(c) sanitatioq an--, the prevention and abatemat d n&ca : 

(4 pmemalion and imporvemtnt of public b&h, atabIjishing and 
maintaming public hospitals and dfspensarieg providing public relief : 

(e} regulation by liEmsing or otherwise of tea, co%b a d  miIk shop : 

4-0 provision, maintenance and regulation of burning and &ial grounds ; 

&) -ring tysttdnatic disposal of carcwa, pvhioq of dthh place 
for the parpose and other means for the disposal d unclaimed cor- 
pses and carcasses ; 

(b) mmstrdw and maintenance af ppblic Iatrinm ; 

t i )  taBing d nmmms to prevent the outbrtak, qxead q d  murrenoe 
of any Xeetions disease ; 

<.R) ~ o f ~ b b i s h l m a g s , j m & g r m & ,  p r W y p a r , t h e ~ g i n  
of disuwd wells, insaaitaq pod@, p a d s ,  a @a ar ph~of fs ,  
tb p e o n  of water-bgging in irrigated a m  aad other Imprwt-  

mmh ef sanitary ~Rditions ; 

{m) the ~~couragcment of hman and animal vaacination ; 

{n) the pvis ion and maintenance of compost pits ; 

(8) TC*~ %k k @ n ~  af C B ~  hkhg b n ~ t  
stray a k a  and dogs : 

-(g$ *- a d  h t i a g  of uEa&e ru dmgsrom trade or 
~praotim ; 

Wb ukaaiaa @dk a-s plsoes a d  smm,  a d  dl not being 
yiyatr? pvc, !~hicc gc n p  to t k  t z ;Yjcr  cf L5 p~b!ic, 
whet& such p1-s ore v m  In the m a y a t  a not ; rcinovkg 
the noxious vegetatiare, aod abatiag aY ,pblic nukmes ; 

4s) txtkdse;Pg3~@+ adpmtdngliftoad p~operty w h  ik occur :. 

0) r t f ~ o v ~ ~ m + p t o j e c t i o a s  ia puMic strctb mplars, a d  in 
spaces not 'bung private property, which are open to the Goyment 
of the public, whether such spaces are vested in tho panchayat or 
kdnagcc-mtat; 

dw? v?- oltrd* &ad miaahiBg pc  -8, alrerta, pa- 
c h p t  - marks, -at* deugh&maea, - w ~ ,  
urinals, drains, sewers, d r a i w  .work, emage mrb baths, 
washing p b ,  drinking fountains, tanks, wells, dams and UR Zik* ; 
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(w) obtaining a supply of an ad.ciitional supply of water, proper and 
sufficient for preventing danger to the health of the inhabitants from the 
in sufficiency or unwholesomeness of the exsting supply when such supply 
or additional supply can be obtained at a reasonable cost ; 

(x) paying the salary and the contingent expenditure on account of 
such police or guards as msly be required by the panchayats for the 
,purposes of this Act or for the protectiop of any panchayat property ;- 

(y) constructing and maintaining residential quarters for the conser- 
vancy staff of the panchayat ; , 

(2) giving relief and establishipg an3 maintaining relief works in 
time of famine or scarcity to or for destitute persons witkin limits 
of the Pwchayat. 

2. In the sphere of public works- 

(a) removing of obstructions and projectioos in public streets or 
places and in sites, not being private property, which are open to the 
public whether such oitea are vested in the poncbrlyat or belong to 
Government ; 

(b) construction, maintenance and repair of public yoads, drains, 
.bunds and bridges ; 

Provided that if the roads, drains, bunds and bridges vest in any other 
public authority, such works ~4811 n d  be undertaken without the con- 
sent of that authority ; 

(c) maintenance and regulation of the use of buildings nanded over 
t o  the panchayat or of G~vernrne~t  buildings under tbe control of the 
ganchayat, grazing lands, forest land sincIucling lands assigned under section *VX Of 1927 
28 of the Zndiaa %rest k t ,  1927. and tanks and wells (~thqrr than tanks 
and wells or irrigation ); 

4d) lighting of tbe village : 

fe) control of fairs, bstzars, tonga-stlad and ~ s - s i n d s  : 

(I) constmetion and maintenam w contrd of sjaugwr houses ; 

(g) pJan$iag af trees in market p b e s  and dber  public places and 
tbek s a i a t m a w  and preserva5im ; 

(h) construction and maintenance of Dharmashalas ; 
' ( i )  management and control of bathing and washing ghats which 

are not managed by any authority ; 

( , j )  establishment and mainte&ince of markets ; 

(k) construction and maintenance of houses for conservancy staff 
and village functionaries of the panchayat ; 

( I) provision and maintenance of camping grounds ; 

(m) establishment, contrd and management of cattle pounds ; 

(n) establishment and maintenance of works for the provision of 
.employment particularly in times of scracity ; 

(0) extension of village sites and the regulation of buildings and 
housiqg schemes in accourdance with such principles as may be prep 
crlbed. 

( p )  construction and maintenance of buiIdings for warehouses, shops, 
purchasing centres and such others ; 

(q) construction and maintenauce of bu'iing for a m m ~ ~  use and 
of bulldiggs necessary for dcvelo$ment .ctivities ; 

( I )  diskrib* and supply of sloca4 8&r a d  01 he 
m?.tters co~ecfed'  therewith. 
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3. In the sphere of education and culture - 
(a) spread of education ; 

(b) establishment and maintenance of akhada, parks, clubs and o tha  
places of recreation for the welfare of women and youth ; 

(c) establishment and maintenance of theaters for promotion of 
art and culture ; 

(d)  establishment and maintenace of libraries and reading rooms. ; . . 
f 

(e) promotion of social and moral welfare of the village including 
prohibition propaganda, removal or untouchability, amelioration of the 
condition of the backward classes, the eradication of corruption and the 
discouragement of gambling and other anti-social activities ; 

( f )  assisting the introduction of compuisory primary education as.. 
planned by the State ; 

(g) provision of school-buildings and of necessary equipment for 
education. 

(h) pre-primary education and child-welfare activities ; 

( i ) reqairs and maintenance of school buildings ; 

( j )  maintenance of school funds ; 

(k) offering financial assistance to needy students ; 

( 1) celebration of school functions and festivals ; 

(m) arranging cultural programmes for the purposes of populr 
education ; 

(n) provision for light meals for school children, if possible ; 

(0) establishment, construction and maintenance of secondary schoolq: 

4. In the sphere of selfdefence and village defence,- 

(a) watch and ward of the village and of crops threin and raising 
volunteer organisations or organisations of any other kind, encouraging 
and assisting such organisations ; 

(b) providing for training facilities to the youth of the gram for the 
purpose of self-defame and villages defence and assisting such training 
that may be oraganised by the Government ; 

(c) preventing of fi*s, rendering assistance in extinguishing fires an&. 
protecting life and property when fire occurs ; 

5. In the sphere or planning and administaration 

(a) the preparation of plans for the development of the village : 

(b) assisting the implementation of soil improvement projects of the 
State Government ; 

(c) economic survey of the gram accompanied by the provision of 
employment to the unemployed or under employed residents thereof ; 

(d) preparation of budget, collection and maintenance of accounts, 
custody and utilization of funds, assessment and collection of taxes and 
maintenance of an Account Code ; 

(e) use of assistance given by the Central or State Government for- 
' any purpose of the village ; 

( , f )  making independent surveys of the gram or assisting such sur- 
veys uirder taken by the Central or State Government ; 
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(p) rccruitrnent, training and management of staff to be enlployed 
by ppnchayat : 

(Iz) controi of cattle-stands, thrashing floors, grazing grounds and 
community lands ; 

( i )  establishment. rnaintcfiance and regulatio~l of fairs, pilgrimages 2nd 
festivals ; 

( i )  reporting to proner authorities co~npiaints which are not remo- 
vable by the panchayat ; 

(k) preparaaion, maintenance and up-keep of the panchayat records 

( I )  re gist ratio:^ of births, deaths and marriages in such manner and 
in such form as may be laid down by the State Government by 
general or special order in this behalf ; 

(m) numbering of premises. 

6.  In the sphere of Comlnunity Development - 
(a) relief of the crippled, destitute and the sick, 

(6) assistance to tne resitlents when any natural calamity occurs ; 

(c) organising, encouraging and assisting co-operative activities in 
the economic and social fields ; 

(d) propagation of famiIy planning ; 

(e) organjsing voluntary labour for community works and works 
for the up-liftment of the village ; 

( J  ) opening fair-price shops. 

7. In  tile sphere of agriculture, preservation of forests and pasture lands 

(u) planned improvement of agriculture : 

(b) securing minimum standards or cultivatio~i in the gram wlth a 
view to increasing agricultural production ; 

(c) establishment and management of model agricultural farm ; 

( d )  the establishment and maintenance of granaries ; 

(f) bringing under cultivation waste and fallow lands vested by the 
State Government in the panchayat ; 

(f)  ensuring conservation of manurial resources, preparing composts 
and sdle of manure ; 

(g )  production of improved weds, the establishing of nureseries of 
inlproved seeds and promoting the use of improved seeds ; 

(h) promoting the use of improved agricultural implements and 
making such implements easily available ; 

( i )  the promotion of co-oprative farming ; 

( j  ) crop-protection and crop-experiments : 

(k) minor irrigation, construction and maintenance of filled channels 
and distribution of water ; 

( I )  raising preservation and improvemect or village forests pastures 
and orchards ; 

(nil taking steps against harmful animals with a view to protection 
of crops. 

8. In the sphere of Animal Huabandary- 
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(a) improvement of cattle, and cattlebreeding : 

(b) the general care of live-stock; 

(c) providing and maintaining stud bulls for purposes of cattle 
breeding ; 

(d )  prolnotion of dairy farming. 

9. In the sphere of village industries- 

(a) surveying and harnessing industrial and employment potential of 
the gram ; 

(b) promoting hand-spinning, hand-weaviqg, dying, printing, embroi- 
dery, sewing, oild pressing iqdustry, leather-industry, pottery, carpentry, 
smithy, industries processing agricultural raw materials into finished 
products, other cottage industries aqd special arts or craft of the viIlage, 
if any, and protecting, encouraging and assisting these with a view to 
improving and develop them ; 

(c) providing necessary raw materials for cottage industries and 
arts and crafts ; 

(d)  making efforis for the production by the village craftsmen of 
modernandhpr~krlx taals for cottage indqgries and qqking such tools 
easily availalde to them ; 

(e) encouraging and assisting artisans for training in cottage indu- 
stries and handicraft ; - .  * 

(f) providing for the aganipation, qwqage~ent and development of 
cottageindustries on a co-operative basis. 

10. In the sphere of collection of land revenue - 
(a) collecton of land revenue when so empowered by the State 

Government under seca~n 168 ; 

(b) maintenan* af records relating to land revenue in such manner 
and in such form as may fie prgs~rMd f r ~ p  time to time by or under 
any law relating to land revenue. ' 

SCHEDULE II 

(See section 130 

MATl'ERS lN RESBECT ,X)F W E l  I IS THE DUTY OF A 
TALUKA PANCHAYAT %& , %. PIS;,O*pN. 

1. In the sphere af sanita,tion and health- 

(a) controlling small-pox and other epidemics and expansion and 
maintenance af health services ; 

(b) family planning ; 

(c) providing facilities for pure drinking water ; 

(d) maintenance and supervision of stores of drugs, dispensaries, 
pharmacies, maternity homes and primary health centres ; 

(e) cultivating public opinion on following methods for the preser- 
vation of health and sanitation ; 

(i) nourishment ; 

(ii) maternity and child welfare ; 

(iii) control and eradication of contagious diseases ; 
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(s) providing for help and protection to the people against epidemics. 

2. In the sphere of communication.. 

(a) construction and maintenance of village link roads ; 

(b) providing necessary assitance for construction and maintenance of 
village approach roads. 

3. In  the spehere of education and culture- 

(a) establishment and maintenance of primary schools : 

(h) preparing and implementing the programme of constructing buildings 
for primary schools ; 

(c) assisting educational activities of a villzge panchayat ; 

( d )  enforcing in the taluka the law relating to compulsory primary 
education : 

(e) conducting and encouraging libraries, reading rooms and other cul- 
tural acthities : 

(f) assisting the propagation of pre-primary education. 

4. In the sphere of social education- 

To cultivate a new outlook amo-ng fhe people to make them self- 
reliant, industrious and co-operation-mjn&l, and especially- 

(u) estaulishing and mainteing informatio-n centres, copmunity edu- 
cational centres and reofeatin centres : 

(6) establishing institutions for rengering scciat service such as youth ' 

clubs, women's clubs and' farmer's associations and encouraging my 
such insfitcltions if- f-al&y' eswiisheci :- 

. , 

(c) establishing a village defence corps 

( d )  encouraging physicpl and cultural aqtivit i~ : . > 

(e) establishing voiuntary health associations : . * 

(f) training gram-sevaks and utilising their services : 
+ .' 

(g) training gram-Iaxmis and gram-sevikas and utilising their services : 

(h) promoting children9 activities. 

5.  In the sphere of community development- 

(a) planning for increased employment and production, as well as for 
co-ordiration of village institutions : . * ,  , :,,, . , ; ; - 3  

(b) traininn in self-help and seE-sufficiency among the village commlxnity 
'. " on Yhe pf.inciple* of Buttual gco;ropratiod : 

(c)  utilising the surplus energy, resources and time of the village for 
benefit of the community : 

(d) providing for the i mplenmentat~on of development programmes entm- 
sted to it by the State Governmeqt. 

6. In the sphere of agricultural and. irrigation- 

(a) planning for agricultural improvement in the taluka : 

(b) use of land and water resources and propagation of improved agri- 
cultural methods according to the! 'Mest reserches : 

. , #  I . . .  I .  * , . 

(c) construction and maintanance of irrigation works in the taluka : 
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(4 reclalnation and mnsecvatioa of agricutItvra1 land in the hlukn : 

(e) maintenance of seed multiplication farms, assisting regiesrrd s d  
producers and distribution of seeds in rhe taluka : 

V) raising the praduction of fruits and vegeralbles : 

(R) c~nservation of manurial resources, preparing compost manure, org-  
nlc manwe and mixture and to a m n p  for making them eas~ly 
availabk : 

1 4  

(h) promoting tile use of improved agricultural implements and amng- 
ing to make them easily a d a b l e  : 

(i) the protection of crops, futit-trees and plants against disease ; 

(i) the protection of crops, fruitfrees and plerrlts against disease : 

(j) esfablisbment and managtment of model a~cul tural  farms : 

(k) providing credit and _other facilities for irrigation and agricultural 
development : sJ 

( I )  increasing the area of land under irrigation by construction and re- 
pairs of wells, digging and repairs of private ponds by undertaking 
minor irrigation works and by supervision of field channels : 

(@ increasing the use of sub+! water by boring wells and giving assi- 
stance in regard to such wells : 

In) prwiding for the timely and equitable distribution and full use of 
water available under irrigatbo xhcrnes. 

7. In the sph-ere of animal husbandray- 

{fl) improving cattle-breed by introduction of stud bulls, by castration of 
stray bullocks and establishment and maintaining artificial inserni- 
nation centres : 

(b) introducing irnprwtd hmds of caftle, sheep, poultry, etc. giving 
grants therefor and maintenance of small breeding oentrcs : 

(c) conboUing and checking infectious dics : 

( d )  introducing improved grass and mttle-fsedii and providing for their 
storage ; 

(e) starting and maintaining first-aid centmi and vekrinsq dispensaries 

Cfl providing for milk supply : 

(g) solving the pprobtem of stray cattle. 

8. In the sphere of village and small-scale industria. .To promote, cottage, 
village and small-scale industries with a view to providing increased 
e m ~ ! g ~ ~ n t  end raising ~ p l ~  standard of living and . especially- 

(a) to establish and maintain production and training centres : 

(6) to improwe the skills of Misans : 

(4 to ensure the implementation of scheme for Cottage, Village and 
Small-Schde Industries nm by the Khadi and V i l l a s  industries 
Board and other All India Associations ; 

(e) to establish industrial township at the Taluka levd : 

CfE to develop wool industry. 

3. In the spehre of .cosperation- 
To promote tfie idea of Co-operatian in difftreit fields of life and to 
organise and encourage co-operative institutions in tee economic 
and social fields and es&ah- 
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(a) to establish and prampte the devekpment of multipurpbse codpera- 
tive societies far credit, sale, industry, irrigation and agnalture ; 

(b) promoting savings through thirft, smaII savings and immnce 
scbemes. 

10. In the sphere of women's welfare- 

In~plementing of schemes for wamea's and children's welfare and 
maintaining women's and children's welfare centres, education centres, 
crak mttes and tailaoring centres. 

I I .  In the sphere i f  social w e l f a r e  

(a) provisioa of hasteis for students of bachard classes and ~hsduled 
castes and scheduled tribes : 

(b) implementing schemes of rural housing : 

(4 maintaining decrepit beggars ; 

(d) sponsoring voluntary institutions of Ma1 w&m and cu-ordinating 
and assisttng their activities ; 

(e) propaganda for prohibition and against drug addiction. 

12. In the shpere of relief- 

Providing immediate reIief in cases of floods, &es, epidemics and 
other natural calamities on a smalI or large scale. 

13. In the sphere of coIIaCtion of sGitistics- 

CoHIbcting and co-ordinating stgtistics as nay be required by the 
village panchayats raiuka panchayat w disuict panchayats or by 
the State Gowmment. 

14. In the sphere of trusts- 

Managing trusts in furtherand of the objects ofanypmgmmme that 
may be carried out with the talaka fund. 

15. ' In the sphere of forests- 

Romotiag tbe development of wiage jungles and p s t u m  

16. in the sphere of rural housing- 

Devdopmmt of villagbsites with the a+pecation of the dhge  
population and planning of rural housing. 

(4 mmmunity raido listening programme : 

PART 1l 

( See section 130. ) 

FUNCTIONS AND DUTtES OF A TAL W K A  PANCH.4 YA T 

It shall be the duty of a talaka pnchayat- 

(a) to assist in cwduaing and *sing educational sunreys and in pre 
paring and implementing Rve Year plan for the development of 

. .,pr@ary educational and di other educational activities eatrustad 
lo  il ; 

Y-411-29 



GUJARAT BANCHAYATS ACT, 1993. [ 1993 : GUJ. 18 

(6) to provide adequate accommodation a d  equipment for primary 
schools ; 

(c) to open, with the sanction of the district panchayat, new primaty 
schools la plaoes where they are needed ; 

(d) to determine the exact location af primary schm!s ; 

(e) to supervise the working of all p r b r y  schools and of such other 
educational institutions under the control of the district panchayat 
as that panchayat may decide from time to time : 

to exercise such powers over the staff employed in primary schooIs 
and other educational institutions under the control of the district 
panchayats as may be delegated to it from time to time: 

(g) to supwvise the activities of the vitlage paachayats within the jutis- 
dktion of the tahka panchayats to ensure that each such panchayat 
pays its contribution to the %hml Funds. if any, and to bring 
cases of default to the notice of rhe Ednmtional Inspecter of the 
district and genmaIly to guide them Lo maintain and improve the 
primary school or schools in their charge: 

(h) to be responsible for the enforcement of comp~~lsory primary edn- 
cation ; and, without prejudice to the generality of the foregoing 
prowisions - 

(i) to detemifle on the mommendatiun of the competent officer 
of the district panchayat, the distance measured according to 
the nearest road between an approved school and the r e i d e m  
of She child for the purposes of the Bombay Primary Education 
Act, 1947 ; 

(ji) to grant, on the recommendatiop af tfie afmsaid campetmt 
ofticer, cxcmption from attending aa approved school to a 
child who is receiving instruction otherwise than in an approved 
school, 

( i )  ta grant sanction to the changes in the dates .of birth and the names 
of pupils attending primary schoo~s ; 

Ci) to construct new buildings for primary schools and to carry out 
spacial repair& 

(k) to sanction grants-&-aid to gram pamhayats for their standiag 
committee for Education ; 

( I )  to inform, and, if pmsary to ad*, the district *pchayat geac- 
rally on aU matters connected with primary oduCat~rm~ ano" Lt$tr 
educational activitierr undertaken by the district panchayat in the 
taluka ; 

(mj w carry on propaencia in the 'l'aluka for the expansion and 
improvemeat af education in general a d  primary education in parti- 
cular : and 

(n) to d s ~  S U C ~  other p w t l ~  BII~ to s t r f ~ r m  other datics as 
may be delegated to it by the district p e h a y a t  from time to time : 

(0) to hire building for primary schools with unction of the tduka 
panchapt on reawnab1e rmt, w b h  ahall Ibe certified by the corn- 
pctent authority ; 

b] the sopervision of indivfdnal primary schc~h; 

( rg )  to same thc cnfommcnt of the Bombay Mmry Education Act 
1947, and the rules or orders d c  tkcrcumder. 
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SCHEDULE rn 
PART I 

(See section 154 ) 

MATTEXS IN RESPECT OF WHICH ZT IS THE DUTY OF , 

DISTRICT PANCHA YAT TO MAKE PRO VISZO N. 

1. In the sphere of sanitation and health- 

(a) establishment and maintenance of dispensaries ; 

(b) provision and maintenance of drinking water supply ; 

(c) taking necessary action or steps for improvement in public health 
and public amenities ; 

(d) establishment and maintenance of primary health centres ; 

(e) assisting family-planning ; 

(f) supply of milk to children and nursing mothers in families in the 
low income group ; 

(g )  providing for training to mid-wives ; 

(h) giving protection against diphtheria, whooping cough and tentanus; 

( i ) establishment and maintenance of ayurvedic and homeopathic 
dispensaries ; 

( j  ) provision of medical relief through ayurvedic and homeopathic centres: 

(k) assisting recognised medical relief-centres ; 

( I )  providing for training of nurses. 

2. In the sphere of public works- 

(a) construction and maintenance of roads ; 

(b) the planting and rearing of trees on both sides of the roads ; 

(c) execution of works entrusted to it by the State Government ; 

(d) supervision, repairs and preservation of building vested in the dis- 
trict panehayat ; 

(e) construction and maintenance of buildings required for the activities 
of the district panchayat. 

3. In the sphere of education and other cultural activites- 

(a) undertaking all educational activites entmsted to it : 

(b) planning of education in the district within the frame work of the 
national policy and the national plan ; 

(c) survey and evaluation of educatioaal activities ; 

(d) distribution of Government aid in regard to primary education 
between the taluka panchayats ; 

(c) rempising private edu~ational institutions within its area ; 

(1) recommending the courses of study ; 

(g) selection of text-books ; . 
( h )  implementation of any progrbrnme in regard to secondary ducaioR 

that may be entnxsted to it by the State Government : 
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( i )  inspection of primary schools managed by the taluka panchayats 
and conduct of their examination. 

(j) accepting and managing educational funds ; 

(k) assisting, encouraging and guiding all educational activites in the 
district; 

(I) organising camps, conferences, and gatherings of members of village 
panchayats, taluka panchayats and district panchayat in the district. 

4. In the sphere of administratim- 

(a) collection of necessary stores and materials; 

(b) publication of statistical and other information relating to activites 
of panchayats; 

(c) co-ordination and use of statistics and other information required 
for the activities of the village panchayats, taluka panchayats and 
district panchayats; 

(d) periodical supervision and evaluation of the projects and program- 
mes entrusted to the different panchayats in the district; 

(e) accepting donations in the furtherance of the purposes for which 
fund might have been raised. 

5. In the sphere of community development- 

(a) co-ordination and integration s f  the development schemes of all 
talukas in the district and preparing a plan therefor for the whole 
district; 

(b) preparation of projects, pitas airit s~hciiles eonwmisg t-39 ar 
talukas in the district; 

(c) ( i )  promoting the establishment and development of panchayats ; 

(ii) inspection, regulation and control of the tduka panchayats in 
the district; 

(iii) performance of all such functions as are assigned to it under 
any law or as may be assigned by the State Government from 
time to time; 

(d) implementation of any developmeot programme that may be entru- 
sted by the State Government; 

(e) distribution and co-ordination of work among village panchayats, 
taluka panchayats and district panchayats. 

6. In the sphere of agriculture: 

(a) undertaking intensive pioneering schemes relating to paddy, wheat, 
bajari, juwar, ground-nuts and cotton; 

(b) construction and maintenance of building for seeds distribution 
centres ; 

(c) implementation of schemes of manure. 

(d) promoting the planting of coconut-plarn; . 

(e) arranging for the purchase and sale of necessary equipment for the 
protection of plants ; 

( . f )  arranging for the purchase and sale of insecticides; 

(g) establishment and maintenance of model agricultural farms: 

(h) procuring and distributing improved seeds; 
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( i )  implementing schemes relatihg to agricultural production and agri- 
cultural deveiopment ; 

( j  ) arranging exhibitions as. competitions and other programmes in 
connectian with agricultural development and cattle-breeding, 

7. In the sphere of animaI husbandry- 

(a) establishment and maintaining supply-centres for cattle-breeding ; 

(b) giving encouragement and assistance to cattle breeding centres run.. 
by recognised institutions ; 

(c) the implementation of schemes of key villages ; 

(d) the implementing of the schemes of Goshala development ; 

(e) provision for the rearing of stud calves ; 

if) the devdpment of grass-lands ; 

(g) encouraging and assisting schemes for the storage of grass ; 

(h) implementing schemes of poultry farming. 

(i) the implementation of the schemes of cattle breeding. 

( j )  establishment and maintaining veterinary hospitals and dispensaries. 

8. In the sphere of villagc and srriall scale industries- 

(a) examining the possibilities of village industfies and small scale Indu- 
siries' in the distrikt, preparation and 'execution of plans for their 
revival, organisation and develpopment ; 

(b) providing for necessary assistance and elieourdgement of technical 
training to village workers in village industries and smrrll-scale in- 
dustries relating to their crafts ; 

(c) establishing, maitxtaining, expanding arid aiding secondary, technical 
and industrial schools. 

9. In the sphere of social welfare- 

(a) providing necessary assistance and encouragement to the work of 
institutions of social service ; 

(b) conducting necessary social welfare activities in the district. 

(c) arranging fairs and festivals other than fairs and festivals arranged 
by the State Government. 

10. In the sphere of relief- 

Estzh!i~hz?e~t 222 ~238g~iliCii: ~f relief cel~iieb in rimes of naturai cala- 
mities such as famine and scarcity, floods, fire and earthquake. 

11. In the sphere of minor irrigation projects ; 

(a) provision for irrigation by canals from tanks and bunds ; 

(6) the implementation of the schemes of tube-wells. 

(c) digging new wells and repairing old wells for irrigation ; 

i d )  giting assistance for the purchase of pumping sets and machinery ; 

(e) provision and propaganda for improved Kosi ; 

( f )  providing detonators and boring equipment for weus ; 

(g) encouraging . - -. and assisting irrigation schemes on a co-operating basis. 
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F'UNCTIONS AND DUTKES OF EDUCATION COMMlTlEE OF A 
DISTRICT PANCHAYAT 

It shall be the duty of the education committee of a district panchayat 

(a) to undertake all educational activities ; 

(b) to undertake the planning of education in the district within the 
. frame work of the national policy and the national plan ; 

(c) to rmrvey and cvahatt educational activitits ; 

(4 to as a channel for the State Government in regard to primq 
education to reach panchayat ; 

(e) to make sugptioaa as to courses of study for bting determined by 
the State Government ; 

(f) to make sugg'kstions as to tbe ~electioa of texE-books by the State 
Governmtnt ; 

(8) to implaant any* programme in regard to secondary education 
entrusted to the d~stnct pnachayat by the State Ooyemmmt ; 

(hj to arrange for t6e inspectiin of primary schools managed by the 
duka panchayat add to cohduct their examinations ;, 

( i ) tu supervise the working of a11 primary whooh and of such other 
cduat id  institutions under the control of the Dwct panchayat 
as that panchayat may decide from time to time ; 

(1) to s u ~  the AviW of village Pmchayats within'the jurisdio 
tioa of the District Pauchayat to ensure that tmb mch hchayat  
pays itscontribution to the school funds, if any, and to bring c a w  
of default to the oatice of the Edncatiod Inspector of the District 
and generally to guide them to maintain a d  improve primary school 
or s~hool in their charge ; 

(k) to a c q t  and'manage educational fandds ; 

( 1 ) .  to wist, cn~mgt and wide d edl~~ational activities in Eht 
district: 

(4 to disc- the Following dntk if the Wet pnchayat 
provision for secondary and other eductltio& 

( i )  to conduct stcoadary. schools providing for d i M  conma in . rural are88 whtre pnvatc enterprise is pot available and to in- 
duct a nmbw of High School Scholarshp for poor and dwrving 
in rural area ; 

(ii) to copduct hostels for High SCIIOOIS as well as for pnpiis in Stan- 
dard V to V I i  ; 

( ~ 2  to provide for part-time education ,of children who leave scBool at 
about the age of 11 and of the children whose age is bawm 11 
and 14 years and who are abs01utely illiterate. ; 

(iv) to makt afiaagtmwt for vocational education in d amas ; 

(4 to pugh the sehemt pf social education c t m  ; v i m  I i b m h  and 
.pre-primary d u d o n  ; 

(fl to ~ g l w  and aid a d  to orpaise -tioMl mitres 
and holiday and school Camps. - -. - 
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PART IV 

Acts of Gujarat Legislature and Ordinances promulgated and 
Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 1 ltb July, 1998, is hereby published for general information. 

KUM,H. K JHAVERI, 
Secret&y to the C-wVrm1~cn'r of Giijait, 

Legislative and Parliamentary MBirs Department. 

GUJARAT ACT NO. 5 OF 1998. 

(First published, after having received the assent of the Governor, in the 
"Cmjmat Government Gazettef', on the 13' July, 1998). 

AN ACT 

further to amend rhe Gujarat Fiscal Responsibility Act, 1993. 

It is* hereby enacted in the Forty-ninth Year of Republic of India as 
f0Ilows:- 

Short title and 
commencement 

1. (1) This Act may be called the Gujarat Panchayats (Amendment) 
Act, 1998. 

(2) It shall be deemed to have come into force on the 20th December, 
1997. 

Insertion 2. In the Gujarat Panchayats Act, 1993, (hereinafter referred to as *"Guj. 
sections278A principal Act") after section 278, the following sections shall be insert 
278AA jn Guj. namely:- 
18 of 1993. 
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Application of Act "27&A, This Act shall apply to the Scheduled Areas ofthe State as referred to 
lo schduld in clause ( I  ) of article 244 of the CohtIbrtion of India, subject to the modifications 
Arm' State 

specified in Schedule IV. 

h e n d r n e n t  o f  278AA. The enactments specified in Schedule V shall, In their application SO 
certain Acts in 
thcir apliwtion of the Scheduled Areas of the State as ref& to in clause (1) of article 244 of the 
ACI tD scheduld Constitution of India, be mended to the e m *  specified in column 3 of the said 
AREIF,' Stare Schedule". - 
lnsemim of n m  3 r  In the principal Act, after schedule EI, the following Schedules shat 1 be added, 
Schedules. IV d naely:- 
V in Guj. 1 8 of 
1993. s a E D m  Iv 

(See section 278 A) 

(Modifieatiohs subject to which this Act applies to dw Scheduled Areas of 
the State) 

I. Tn sectipn, 2; after clause (19), the following clmse shall, be inserted, 
namely :- 

"(19A) '%choduled Areas" means the Scheduled Areas of the State as 
referred to in clause (I)  ofarticle 244 offhe Constitution of India ;". 

2. For sectipn4,the foIlowing secticrn shall be substituted, namely;- 

Gram S&ha "4- (1) 'Fhere shall be a gram sabha for a village for perFo1ming such functions 
as are provided by or under this Act. 

(2) The gram subha shall consist of persons whose names are included in the 
list of voters of electoral divisions ofthat village. 

(3) The gram sabha shall p d w m  the following additional functions, 
namely,- 

{a) The gram subha shall endeavour to saf@ and preserve the 
traditions and customs of the inhabitants of the village, their cultural 
identity, comrnuniv risources and the customary mode of dispute 
resolution. 

(i) approve the plans, programmes and projects for social and economic 
development before such plans programmes and projects are taken up for 
implementation by the village pclnchayat; 

[if) be responsible for the identification or selection of F n s  gs 
beneficiaries under pvw alleviation and other programmes in the village.". 
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3. In section 7, to sub-section (I),  die following proviso shall be added, namely:- 

"Provided that while making a recommendation in respect of a local area in the 
Scheduled Areas it shall be ensured that the local area shall ordinarily consist of a 
habitation or a group of habitations or a hamlet or a group of hamlets comprising a 
community and managing its affairs in accordance with the traditions and 
customs.". 

4. In section 9, in sub-section (3, in clause (a), after sub- clause (i) the 
following sub-clause shall be inserted, namely:- 

"(ia) In the case of a village panchayat, the whole local area of which 
comprises of any of the Scheduled Areas, the number of seats reserved for the 
Scheduled Tribes under sub-clause ('9 shall be increased to such number as is 
not less than one-half of the total number of seats in the village panchayat." 

5.  In section 10, in sub-section (51, in clause (ajj after sub-clause (9. the 
following sub-clause shall be inserted, namely:- 

"(iaf In the case of a taluka panchayat, the whole local area of which 
comprises of any of the Scheduled Areas, the number of seats resewed for the 
Scheduled Tribes under clause (i)  shall be increased to such number as is not 
less than one-half of the total number of seats in the taluka panchayat". 

6. In section 11, in sub-section (5j, in clause (a), after sub- clause /i) the 
following sub-clause shall be inserted, namely:- 

"(ia) In the case of a district panchayat, the whole local area of which 
comprises of any of the Scheduled Areas, the number of seats reserved for the 
Scheduled Tribes under clause (i) shall be increased to such number as is not 
less than one half of the total number of seats in the district panchayat.". 

7.  After section 11 ,  the following section shall be inserted, namely :- 

11 A. It tor any reason an election does not result in the return of sination 
member of Scheduled Tribes in a taluka panchayat or district panchayat, thfmembers 

the State-Government may nominate from amongst members b e l ~ n ~ i n ~ ~ f ( b e d u ' ~ ~  
Tn es. Scheduled Tribes who are qualified to be elected, such number of members as 

not to exceed one-tenth of the total members to be elected in that panchayat.". 

8. In section 5 1, in sub-section (2),- 

(I) for clause (a), the following shall be substituted, namely:- 

"{a) All offices of sarpanch of village panchayats in the State shall be 
reserved by the Stale Government for the Scheduled Tribes. 

Erplanation,-For the purposes of this clause, "village panchayat" means 
the village panchayat, the whole local area of which comprises of the Scheduled 
Areas," 

(2) in clause (b).- 
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(a) in sub-clause (i), the word "and " shall be deleted; 

(b) sub-fclause (ii) shall be deleted. 

9. In septiori 63, in sub-section (2), - 

(i) for clause (3), the following shall.be substituted, namely;- 

"(a)) All offices of the President of the taluka panchayats in the State shall 
be reserved by the State Government for the Scheduled Tribes. 

Explanation.-Fox the purposes of this clause, "taluka panchayat" means 
the taluka panchayat, the whole local area of which comprises of ths 
Scheduled Areas."; 

(2) in clause, (b), -. 

(a) in sub-clauw (i), the word "and " shall be deleted +; 

(b) sub-clause (ii) shall be deleted. 

30. In section 77, in sub- section (2),- 

(i) for clause (a), the following shall be substituted, namely:- 

"(a) All offices of the President of the district panchayats in the State 
shall be reserved by the State Government for the Scheduled Tribes. 

Explanation.- For the purposes of this clause, "district panchayat" roeans 
the district panchayat, the whole local area of which comprises of the Scheduled 
Areas.'W 

(2) in clause (b), -* 
(a) in sub-clause (9, the word "and " shall be deleted 

(b) sub-clause (ii) shall be deleted. 

1 1 .  In section 108, after sub-section (4), the following sub-section shall be 
added, namely: - 

"(5) (a) For the purposes of this Act, there shall be vested in the village 
panchayat minor forest produce found (except found in the areas of National 
Parks or Sanctuaries) in such area of a forest as is situate in the jurisdiction of 
that village. 

(6) The sale proceeds of the minor forest produce shall be paid into and 
form part of the village fund. 

(c) Nothing in clause (a) shall be construed as vesting in the village 
panchayat the land in the area of forest referred to in clause (a) and trees and 
plantations thereon. 
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~~~,alanation.--For tili. purposes of this subsecrion the expression "minor 
forest producen shall have the same meaning as assigned to it in dame (9) of 
section 2 of the Gujarat Minor Forest Produce Trade Nation~lbtion. Act, 

Guj. 7 d 1979. 
1 979. 

1 2. In section 1 12, after subsection (0, the following su- shaIl 
k inserted, namely:- 

"(]A) The village panchayat shall obtain from the g ~ m  snfilio a 
certificate of utjlization of funds by that panchsryat for the p b ,  
programmes and projects referred to in sub-claase (i) of clause (bi of sub 
section (3) of section 4.". 

13. After section 132, h e  following section shall be added, namely:- 
Taluka 7 32A. The taluka panchayat snail be consulted,- 
Panchayat 
to be (a) before acquiring under the Land Acquisition Act, 1894 any 
eonsulttd 1 land situate in the mluka for any development project: 
before 
~rfi~~idtinn (b) before resettling or rehabilitating petsons &ktd by such 

project ". 
14. In Schedrrle.1,- 

( I )  in entry 1, after sub-mtiy {i) the following subenby shaTl be 
inserted, namely :- 

"pa) enforcing, prohibition and regulating or restricting xbe d e  and 
con sumption of intoxicants; ': 

(2) in entry 7, alter sub-entry (I. the following s u b b y  shall ix 
inserted, namely :- 

"fl-i) planning and management of water Wies; 

(3) aftef entry 10, the following tmlry shall b added, namely :- 

the power to exercise control wer hsthlims and 
functionaries in a11 social m.". 

15. -h Schedule Kl, in Prvt in entry 5, afkr  subentry (4 lhe following 
s u w  shall be' added, namely: - 

"(el cmbml over local plmr and remums for such plans 
including tribal sub-plans.". 
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SCHEDULE V 
Acts amended. 

flee section 278M)  

Serial No. Short Title Extent of amendment 
I 2 -4 
1. me brnb~y  In sedan73 A A, - 

Land 
Revenue Code, (1) in sub-sections (1) and @), for the 
1879, d "the Collectorn, the words" the 

(Born, V of Dishct Panehayat" shall be substituted ; 
1 1 7 ~ )  

(2) in subsection (3), in clause (a), 
(a) for the words "occupancy to 

another &iW, the words 
"ocmpmcy to any person " shalI be 
substituted; 

@] for the words "the CoBeetoru; 
ocnrring at two places, the words 
"the District words " h e  Disnict 
Pmhayat"shal1 be'subtituted 

(33 in submion (41, in clause (a), tbe 
words, brackets and figure 'of sub- 
section (1) of this section, of shall 
be deleted; 
(4) in the &dmation, before clause (i), 

the foUowing clause shall be 
b e d ,  namely:- 

{ia) "district panchayat" means a district 
panchyat of a dishct comprising of 
any Scheduled Area of the State as 
referred to in clause (i) of article 244 
of the Constitution of Indiq in which 
the occupancy of the tribal exists." 

2. TfieBmbay Money- ARw section 17, the following 
Zenders Act, 1 946. shall be inserted, namely:- 
(Born. XXXI of 1946) 
Previous 17A. No money lender shall lend 
sanction of my money to a member of the 
village Schadnled Tribe residing in a 
panchayat Scheduled Areas of the State as 
before lending referred to in clause (1) of article 
money to 244 of the Constitution of India, 
member of without previous sanction of the 
Scheduled village panchayat of that village." 
Tribe, 

Repeal and 4. (1) The Gujsrat Panchayats (Amendmmt) Ordinan=, hereby rep1ed. Guj. Ord. 3 
savins. (2) Notwithstanding such repeal, anything d m  or eny action taken under the of 1998. 

principal Act as amended by the said Ordinance, shall be deemed to have been done or 
d e n  under the principal Act, as amended by this Act  



©
Extra No.4

~~

tEbt ~ujarat ~obtmmtnt ~a'tttt
EXTRAORDINARY

PUBLISHED BY AUTHORITY
Vol. LVIII] THURSDAY, MARCH 9, 2017IPHALGUNA, 18 1938

Separate paging is given to this Part in order that it may be filed as a Separate Compilation.

PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislative, having been assented to by the
Governor on the 4th March, 2017 is hereby published for general information.

K.M.LALA
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO.4 OF 2017

(First published, after having received the assent of the Governor, in the
"Gujarat Government Gazette", on the 9th March, 2017).

AN ACT

further to amend the Gujarat Panchayats Act, 1993.

It is hereby enacted in the Sixty-eighthYear of the Republic ofIndia as follows:-

1. (1) This Act may be called the Gujarat Panchayats (Amendment) Short title
and
commencement.Act, 2017.

(2) It shall be deemed to have come into force on the 21st November, 2016.

IV· Ex.-4 4·1
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Amendment
of section 262
of Guj. 18 of

1993.

Amendm
ent of

section
263 of

Guj. 18 of
1993.

Repeal
and

savings.

GUJARAT GOVERNMENT GAZETTE, EX., 09-03-2017

2. In the Gujarat Panchayats Act, 1993, (hereinafter referred to as "the principal

Act"), in section 262, for sub-section (2), the following sub-section shall be

substituted, namely:-

"(2) Within four months of the said date, a panchayat for the amalgamated

village shall be constituted in accordance with the provisions of this Act

and such constituted panchayat, unless sooner dissolved under this Act,

shall continue for five years from the date appointed for its first meeting

and no longer.".

3. In the principal Act, in section 263, for sub-section (2), the following sub-

section shall be substituted, namely»

"(2) Within four months of the said date, a panchayat for the respective

new village shall be constituted in accordance with the provisions of this

Act and such constituted panchayat, unless sooner dissolved under this

Act, shall continue for five years from the date appointed for its first

meeting and no longer.".

4. (1) The Gujarat Panchayats (Amendment) Ordinance, 2016 is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the

principal Act as amended by the said Ordinance, shall be deemed to have been

done or taken under the principal Act as amended by this Act.

Government Central Press, Gandhinagar.

[PART IV

Guj.
18 of
1993.

Guj.
Ord.4
of
2016.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 12thApril, 2017 is hereby published for general information.

K.M. LALA,
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARA T ACT NO. 19 OF 2017.

(First published, after having received the assent of the Governor, in the
"Gujarat Government Gazette", on the 12th April, 2017).

AN ACT
further to amend the Gujarat Panchayats Act, 1993.

It is hereby enacted in the Sixty-eighth Year of the Republic of India as

follows:-

1. (1) This Act may be called the Gujarat Panchayats (Second Amendment)

Act, 2017.

Short title and
commencement.

(2) It shall come into force at once.

IV-EX.-19 19-1
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Amendment of
section 32 of

Guj. 18 of 1993.

Amendment of
section 55 of

Guj.18 of
1993.

Amendment
ofsection 145
of Guj.18 of

1993.

Amendment
of section 222
of Guj.18 of

1993.

GUJARAT GOVERNMENT GAZETTE, EX. 12-04-2017 [PART IV

2. In the Gujarat Panchayats Act, 1993, (hereinafter referred to as "the

principal Act"), in section 32, in sub-section (1), for the word and figures "section

30", occurring at two places, the words, brackets and figures "sub-section (1) of

section 30" shall be substituted.

Guj. 18 of 1993.

3. In the principal Act, in section 55, in sub-section (4), for the words

"Sarpanch and anyone of the two other members of the panchayat authorised in

that behalf by the panchayat", the words "Sarpanch or a member of the panchayat

authorized in that behalf by the panchayat, and the Secretary" shall be substituted.

4. In the principal Act, in section 145, in sub-section (1), for clause (vii), the

following clauses shall be substituted, namely:-

"(vii) A Committee for production, co-operation and irrigation.

(viii) A Committee forwoman and child development and youth activities.".

5. In the principal Act, in section 222, sub-sections (3) and (4) shall be

deleted.

Government Central Press, Gandhinagar
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 17thMay, 2017 is hereby published for general information.

K.M.LALA,
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 24 OF 2017.

(First published, after having received the assent of the Governor, in the
"Gujarat Government Gazette", on the 17thMay, 2017).

AN ACT

further to amend the Gujarat Provincial Municipal Corporations Act, 1949, the
Gujarat Municipalities Act, 1963 and the Gujarat Panchayats Act, 1993.

It is hereby enacted in the Sixty-eighth Year ofthe Republic ofIndiaas
follows:-

1. This Act may be called the Gujarat Local Authorities Laws Short title
(Amendment) Act, 2017. and

commencement.
(2) It shall come into force on such date as the State Government may,

by notification in the Official Gazette, appoint.

(1)

N-EX. -24 24-1
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Amendment 2.
of section 2
of Bom.LIX

of 1949.

GUJARAT GOVERNMENT GAZETTE, EX. 17..05-2017 [PART IV

In the Gujarat Provincial Municipal Corporations Act, 1949 (hereinafter Bom. LIX
referred to as "Municipal Corporations Act"), in section 2, after clause (18A), ofl949.
the following clause shall be inserted, namely-

"(l8B) "entertainment" includes any exhibition, performance, amusement,
game or sport to which persons are admitted for payment or in case of
television exhibition with the aid of any type of antenna with a cable network
attached to it or cable television, or direct-to-home (DTH) Broadcasting
Service, for which persons are required to make payment by way or
contribution or subscription or installation charges or connection charges or
any other charges collected in any manner whatsoever.".

Amendment 3. In the Municipal Corporation Act, in section 127, in sub-section (2),-
of section

127 of (i) after clause (c), the following clause shall be inserted, namely:-
Bom. LIX

ofl949. "(cc) a tax on entertainments.";

Amendment 4.
of section 2
of Guj. 34

of 1964.

Amendment 5.
of section 99

of Guj. 34
of 1964.

Amendment 6.
of section 2
of Guj.18

of 1993.

(ii) in clause (f), the words "or a tax on payment for admission to
entertainment" shall be deleted.

In the Gujarat Municipalities Act, 1963 (hereinafter referred to as "the Guj. 34
Municipalities Act"), in section 2, after clause (7A), the following clause of 1964.
shall be inserted, namely:-

"(7AA) "entertainment" includes any exhibition, performance,
amusement, game or sport to which persons are admitted for payment or
in case of television exhibition with the aid of any type of antenna with a
cable network attached to it or cable television, or direct-to-home (DTH)
Broadcasting Service, for which persons are required to make payment by
way or contribution or subscription or installation charges or connection
charges or any other charges collected in any manner whatsoever.".

In the Municipalities Act, ill section 99, in sub-section (1),-

(i) in clause (xv), the words "not being a tax on payments for admission to
any entertainment" shall be deleted;

(ii) after clause (xv), the following clause shall be inserted, namely:-

"(xvi) a tax on entertainments.".

In the Gujarat Panchayats Act, 1993 (hereinafter referred to as ''the Guj.18

Panchayats Act"), in section 2, after clause (7), the following clause shall be of 1993.

inserted, namely:- .

"(7A) "entertainment" includes any exhibition, performance,
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amusement, game or sport to which persons are admitted for
payment or in case of television exhibition with the aid of any type
of antenna with a cable network attached to it or cable television,
or direct-to-home (DTH) Broadcasting Service, for which persons
are required to make payment by way or contribution or
subscription or installation charges or connection charges or any
other charges collected in any manner whatsoever.".

7. In the Panchayats Act, in section 200, in sub-section (1),-

(i) after clause (iv), the following clause shall be inserted, namely:-

"(iv-a) a tax on entertainments.";

(ii) in clause (x), the words "or a tax on payment for admission to
entertainment" shall be deleted.

Government Central Press, Gandhinagar

24-3

Amendment
of section 200
of Guj.18
of1993.



Extra No. 5 4rNg crqrrq.r'l€? lt. xooo/-

Fdq wci

@be Gutsrgt Gob ernm ent Gutette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. LIXI MO|IDAY, MARCH t2, 20LS|PHALGUNA 21, 1939

Separate paging is given to this Part in order that it may be filed as a Separate Compilation.

PART IV
Acts of Gujarat Legislature and Ordinances promulgated and Regulations

made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 7'March, 2018 is hereby published forgeneral information.

K. M. LALA,
Secretary to the Government of Gujarat,

Le gislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 2018.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette", on the 12'h March, 2018).

AN ACT

further to amend the Gujarat Panchayats Act, 1993.

It is hereby enacted in the Sixty-ninth Year of the Republic of India

as follows:-

1. (1) This Act may be called the Gujarat Panchayats (Amendment) Act,

2018.

(2) It shall come into force at once.

2. In the Gujarat Panchayats Act, l993,in section 55, in sub-section (4), for the

words "Sarpanch or a member of the panchayat authorized in that behalf by the

panchayat, and the Secretary", the words "Sarpanch and the Secretary" shall be

substituted.

Short title and
commencemenL

Amendment of
section 55 of

Guj.l8 of 1993.

5-1
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Guj.18 of 193.
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